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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION 23/2023
IN
ORIGINAL APPLICATION 75/2023

IN THE MATTER OF

JAISHREE BANSAL

...APPLICANT

VERSUS

UTTAR PRADESH POLLUTION CONTROL BOARD & ORS.
...RESPONDENT(s)
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RESPONSE ON BEHALF OF UTTAR PRADESH
POLLUTION CONTROL BOARD IN COMPLIANCE
TO ORDER DATED 05.08.2025 PASSED BY THIS
HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

A COPY OF THE INSPECTION REPORT AND
PHOTOGRAPHS OF THE SITE TAKEN DURING
INSPECTION ARE ANNEXED HEREWITH AND
MARKED AS ANNEXURE-1

THE PHOTOGRAPHS OF THE SITE TAKEN DURING
THE INSPECTION ARE BEING ANNEXED
HEREWITH AS ANNEXURE-2

A LETTER OF INTENT FOR SUPPLY OF BIO
COMPOST IS BEING ANNEXED HEREWITH AS
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ANNEXURE-3

S. COPIES OF AGREEMENTS ARE BEING ANNEXED
HEREWITH AS ANNEXURE-4

6. A COPY OF THE SAID LETTER DATED 05.04.2025 IS
BEING ANNEXED HEREWITH AS ANNEXURE-5

7. A COPY OF THE APPLICATION DATED 19.09.2025
OF THE SAID CTO IS BEING ANNEXED HEREWITH
AS ANNEXURE-6

8. A COPY OF THE CASE STATUS IS BEING
ANNEXED HEREWITH AND MARKED AS
ANNEXURE-7

THROUGH COUNSEL
BHANWAR P INGH JADON

COUNSEL FOR UPPCB
bhanwar09jadon@gmail.com | 6375115224

DATE: 03/11/2025
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
EXECUTION APPLICATION NO. 23/2023
IN ORIGINAL APPLICATION NO. 75/2023

IN THE MATTER OF:

JAISHREE BANSAL. ... APPLICAN
Versus

U.P POLLUTION CONTROL BOARD & ORS. .................. RESPONDENT

RESPONSE ON BEHALF OF UTTAR PRADESH POLLUTION CONTROL
BOARD IN COMPLIANCE TO THE ORDER DATED 05.08.2025 PASSED
BY THIS HONBLE NATIONAL GREEN TRIBUNAL. PRINCIPAL

BENCH. NEW DELHI

I, QMMaged about 28 son of s/oQ,'n" S‘QX]L , presently working

as feq) {}con UPPCB , do hereby solemnly affirm and state as under:

1. ThatIam the R.0. UPPA and am well conversant with the facts of the

present case; hence competent to swear this affidavit.

03 Nov 202




892

2. That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my
knowledge and nothing material has been concealed therefrom.

3. That the above mentioned O.A was listed for hearing on 05.08.2025,
wherein the Hon’ble Tribunal directed the Deponent to file their
reply/response. The relevant portion of the order has been reproduced
herein:

“....1. A letter has been circulated by Counsel for the State of UP and
Uttar Pradesh Pollution Control Board (for short, “UPPCB”) seeking
adjournment to enable him to submit the updated compliance report and
also place on record the relevant material of pending PIL No. 2281/2021
titled Jankalyan Kisan Welfare Samiti vs State of UP & Ors., before the
High Court of Allahabad. The prayer is allowed and four weeks’ time is

granted to the Counsel for State of UP/UPPCB ”

4. That in compliance of the above orders of the Tribunal, an inspection of
site was carried out by under signatory on dated 29.10.2025. During the
visit Shri Akshay Jain, Site in charge representative of M/s Geron
Engineering Pvt. Ltd. was present at site. Factual status of Municipal Solid

Waste processing site are:
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I. LEGACY MSW TREATMENT / MANAGEMENT SITE
VILLAGE SHAHPUR MORTA, RAJ NAGAR EXTENSION,
GHAZIABAD:

That during the visit it was observed that the legacy waste accumulated
at Morta site (amounting to 5.65 Lakh MT) had been fully processed
and disposed of. It was informed that the land after reclamation the
process of handing over the land was going on. Inspection Report and photographs
taken during the inspection are being annexed herewith as Annexure-

1.

II. MANAGEMENT OF LEGACY WASTE AT
JAGJEEVANPUR/BHIKANPUR, SITE-I AND FRESH
WASTE AT JAGJEEVANPUR/BHIKANPUR, SITE-II, PIPE
LINE ROAD, GHAZIABAD:

1. That the legacy waste accumulated at Jagjeevanpur/Bhikanpur, Site-I,
Pipe Line Road, Ghaziabad (amounting to 2.69 Lakh MT) had been
processed and after which the land which was vacated from legacy
waste was being used for storing fresh MSW.

1. That as per information provided by Nagar Nigam, Ghaziabad,
Jagjeevanpur/Bhikanpur, Site-1 and fresh waste at
Jagjeevanpur/Bhikanpur, Site-II, Pipe Line Road, Ghaziabad were

merged in a single site, now referred to as Jagjeevanpur site.

03 NOV 2025
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iii.  That the bio-remediation of the site was being done by M/s Geron
Engineering Pvt Ltd.

iv.  That the processing capacity of windrows composting at Jagjeevanpur/
Bhikanpur site was 3200TPD. Out of which, 2000TPD was fresh waste
and 1200 TPD has been shifted from completed legacy waste site.

V. That during the visit it was observed that Nagar Nigam, Ghaziabad had
stopped transportation of fresh MSW. As informed by the
representative of M/s Geron Engineering Pvt. Ltd., waste transportation
to this site was closed since 6™ of July 2025 and fresh was:ce was being
transported to new processing site established at Dabarasi, Ghaziabad.

vi.  That it was also informed that currently approximately 2.40 Lakh
MT waste is present at the Jagjeevanpur site which is likely to be
processed by March 2026.

vii.  Photographs of the site taken during the inspection are being annexed

herewith as Annexure-2.

viii. The Details related to this waste processing facility is tabulated as

below:-
1 General Information
A City & Location Jagjeevanpur/Bhikanpur site, Pipe Line
Road, Ghaziabad
B Stage of MSW Being executed during visit
Processing

83 NOV 2023
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12 Characteristics of | Mixed waste
Waste
3 | Survey
A Processing Installed capacity 3200TPD (2000TPD from
Capacity (TPD) fresh waste and utilisation capacity-1200TPD
for legacy waste.
4 Process Flow sheet
of Waste Weighment of Fresh MSW
. |
Processing Storage and Windrows Formation for Drying
I
Spraying of Bio Culture
Screening of Waste into RDF, Compost C Rejects
!
Storage of RDF, Compost C Rejects
|
Disposal of Screened Fractions
I— End
5 | Stabilization of waste
A Type of processing | Windrows
Adopted
B Machinery Used for | Excavator
preparing
Windrows (JCB
etc.)
C Are large objects - | Yes, Stone, Wood and large objects removed

removed prior to
windrow

preparation

manually

03 NOV 2023




396

D Are Windrows Yes. As and when required based on site
Tumed Every 4-5 conditions
Days

E Duration of 45-60 Days for drying
Stabilization

F Bio-culture Used As and when required

G Is End Product Yes
Stabilized (No Heat
/ Gas /leachate
/Smell)

H Is leachate Being No Leachate generation was observed
Generated from the
waste

I If Yes, Leachate Tank (90 m?®) has been built to collect
methodology for any leachate generated at the site which is
leachate recirculated to windrows after mixing with bio
Management culture. Collection of leachates is done through
Adopted network of drains

6 Processing of Waste

Machinery Used For processing of waste

a | Screening

1 Trommel (Number | Trommel-10 Nos (Capacity 300TPD each),
& Capacity (TPD)

il Size of screens 80 mm
used (Mostly used
150 mm, 80 to 100
mm, 24 to 50 mm,

1216 mm and 4-6)

03 NOV 2025
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1t

Vibrating Screen

Yes.
(Capacity-2000TPD), Terex vibratory screen-
01 Nos,

Supersonic vibratory screen-01 Nos

Handling

1 Loader (No.) 11 pokelane

i Conveyor (No.) 8 Nos

iv | Categories in which | RDF, Compost and Inerts

the waste is

segregated
(Compost/
Recyclables/ RDF/
C&D/ Inerts etc.)
\4 Quantity of items Tentative percentage as informed by GNN and
which is being operator of the facility.
generated in each
category RDF -8to 12 %
Compost - 25 to 35 %
Inert2to 5 %
Quantity of items generated is after windrows
formation and sun / bio drying where the
moisture is dried before segregation. The
remaining portion is moisture loss and wet
waste decomposition.
vi | Quantity of items | As informed by M/s Geron India Engineering

being utilized of

different categories

Pvt Ltd Representative.
Bio compost is being supplied to M/s Krishak
Bharti Cooperative limited. In this regard, a

03 NOV 2025
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letter of intent for supply of bio compost is
being annexed herewith as Annexure-3.

RDF - RDF generated from the facility is sent
to the paper mill units utilising RDF as fuel in
boilers. Copies of the agreements are being
annexed herewith as Annexure-4.

C&D waste inerts is being used for making
internal temporary roads for ensuring smooth

vehicle movement.

Is fresh waste being

dumped at the site?

No, fresh waste transportation to this site is
closed since 6™ July 2025.

5. That it is also pertinent to mention that Nagar Nigam, Ghaziabad had

awarded the contract for the management of fresh MSW to an agency M/s

Shree ji Coal Company Pvt. Ltd. and the said agency had established new

MSW processing plant at Khasra No. 281, Village Muhiddinpur, Dabarasi,

Ghaziabad.

6. That UPPCB vide letter dated 05.04.2025 had issued Consent to Establish

to M/s Shree Ji Coal Company Private Limited, for establishment of a new

unit of common Municipal Solid Waste facility at Khasra No. 281, Village

Muhiddinpur, Dabarasi, Ghaziabad for the production of Bio compost-

100TPD, RDF-400TPD and Inert-400TPD by using Municipal Solid

Waste from Nagar Nigam Ghaziabad 900 TPD. A copy of the said letter

T4
QT4

2 dated 05.04.2025 is being annexed herewith as Annexure-5

03 NOV 2025
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7. That further, the facility has applied for a Consent to Operate (CTO) on
19.09.2025 which is under process. A copy of the application dated

19.09.2025 of the said CTO is being annexed herewith as Annexure-6

III. CASE STATUS

1. That with regards to the PIL No. 2281 of 2021 “Jankalyan Kisan Welfare
Samiti vs State of U.P. and others”’ pending before the Hon’ble Allahabad
High Court, it is submitted the matter has been filed before the Hon’ble
Court filed seeking primary relief of order or direction in nature of
Mandamus to direct the respondents to not to construct ‘Solid Waste
Management Plant” (SWMP) at Village Dundahera at District
Ghaziabadand further claiming writ order or direction in nature of
Certiorari quashing the lease deed dated 14.10.2019, executed by Nagar
Nigam Ghaziabad, in favour of M/s G.C. International, Netherlands,
making available land for construction of SWMP at Village Galand
District Hapur.

A copy of the case status is being annexed herewith and marked as

ANNEXURE-7.

8. That the Deponent, being duty-bound under law, is committed to
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Undertakes to adhere to any further orders or instructions issued hereafter,
without demur or delay.
9. Hence,the present response is being submitted for the kind perusal of

this Hon’ble Tribunal and it is prayed that the same be taken on record.

2)
v

DEPONENT

YERIFICATION

Verified at Ghaziabad on this ....377.... day of November, 2025 that the contents
Of the above affidavit are true and correct to the best of my knowledge and belief

and nothing material has been concealed there from.

|9

DEPONENT

03 NOV 2025
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"Updated compliance report with respect to order dated 05.08.2025 passed
Hon’ble National Green Tribunal, New Delhi in the matter of Jaishree Bansal
VS Uttar Pradesh Pollution Control Board & ors in Execution Application
No. 23/2023 In Original Application No. 75/2023 (IA No 645/2023).

1. Background:-

Hon’ble NGT, New Delhi in the matter of Jaishree Bansal VS Uttar Pradesh
Pollution Control Board & ors in Execution Application No. 23/2023 In Original
Application No. 75/2023 (IA No 645/2023) has passed order dated 05.08.2025.

The relevant para of said order is reproduced here under:-

e 1. A letter has been circulated by Counsel for the State of UP and Uttar
Pradesh Pollution Control Board (for short, “UPPCB”) seeking adjournment to
enable him to submit the updated compliance report and also place on record the
relevant material ?f pending PIL No. 2281/2021 titled Jankalyan Kisan Welfare
Samiti vs State of UP & Ors., before the High Court of Allahabad. The prayer is
allowed and four weeks’ time is granted to the Counsel for State of

UP/UPPCB.....”
2. Compliance:-

In compliance to order dated 05.08.2025 passed by Hon’ble NGT, New Delhi,
inspection of site was carried out by under signatory on dated 29.10.2025. During

the visit Shri Akshay Jain, Site incharge representative of M/s Geron Engineering
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Pvt Ltd was present at site. Factual status of Municipal Solid Waste processing site

are as follows:-

(a) LEGACY MSW treatment/management site village Shahpur Morta,
Raj Nagar Extension, Ghaziabad:-During the visit it was observed that the
legacy waste accumulated at morta site (amounting to 5.65 Lakh MT) had
been fully processed and disposed of. It was informed that the land after

reclamation the process of handing over the land is going on. Photograph of

site taken during the is given below:-

(b)Management of legacy waste at Jagjeevanpur/bhikanpur, Site-I and
fresh waste at Jagjeevanpur/bhikanpur, Site-II, Pipe Line Road,

Ghaziabad:-

The observation made during the visit are as follows:-



M

(i)

(iii)

(iv)

v)

(vi)
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The legacy waste accumulated at Jagjeevanpur/bhikanpur, Site-I, Pipe
Line Road, Ghaziabad (amounting to 2.69 Lakh MT) had been processed
and after which the land which was vacated from legacy waste was being
used for storing fresh MSW.

As per information provided by Nagar Nigam, Ghaziabad,
Jagjeevanpur/bhikanpur, Site-1 and fresh waste at
Jagjeevanpur/bhikanpur, Site-II, Pipe Line Road, Ghaziabad were
merged in a single site, now referred to as Jagjeevanpur site.

The bio-remediation of the site is being done by M/s Geron Engineering
Pvt Ltd.

The  processing  capacity of  windrows  composting  at
jagjeevanpur/bhikanpur site is 3200TPD(2000TPD from fresh waste and
1200TPD shifted from completed legacy waste site).

During the visit it was observed that Nagar Nigam, Ghaziabad has
stopped transportation of fresh MSW. As informed by the representative
of M/s Geron Engineering Pvt Ltd, waste transportation to this site is
closed since 06 july 2025 and fresh waste is being transportated to new
processing site established at Dabarasi, Ghaziabad.

It was also informed that currently approx 2.40 Lakh MT waste is present

at site which is likely to be processed by March 2026.
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(vii) The Details related to this waste processing facility is tabulated as

below:-

General Information

A City & Location Jagjeevanpur/bhikanpur site, Pipe Line Road,
Ghaziabad
B Stage of MSW Being executed during visit
Processing

Characteristics of

Mixed waste

Waste

Survey

A Processing Capacity | Installed capacity 3200TPD (2000TPD from
(TPD) fresh waste and 1200TPD sifted from completed

legacy waste site)

Process Flow sheet

of Waste Processing

Weighment of Fresh MSW
Storage and Windrows Formation for Drying
Spraying of Bio Culture
Screening of Waste into RDF, Compost & Rejects

Storage of RDF, Compost & Rejects

Disposal of Screened Fractions

L— End

Stabilization of waste

A Type of processing

Windrows
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Adopted
B Machinery Used for | Excavator
preparing Windrows
(JCB etc)
c| | Are large objects Yes, Stone, Wood and large objects removed
removed prior to manually
windrow preparation
D Are Windrows Yes. As and when required based on site
Turned Every 4-5 conditions
Days
E Duration of | 45-60 Days for drying N
Stabilization
F Bio-culture Used As and when required
Is End Product Yes
Stabilized (No Heat /
Gas /leachate /Smell)
H Is leachate Being No Leachate generation was observed
Generated from the
waste
| If Yes, methodology | Leachate Tank (90 m’) has been built to collect

for leachate
Management

Adopted

any leachate generated at the site which is
recirculated to windrows after mixing with bio
culture. Collection of leachates is done through

network of drains

Processing of Waste

Machinery Used For processing of waste

a

Screening
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i Trommel (Number &

Capacity (TPD)

Trommel-10 Nos (Capacity 300TPD each),

i Size of screens used
(Mostly used 150
mm, 80 to 100 mm,
24 to 50 mm, 1216
mm and 4-6)

80 mm

iii | Vibrating Screen

Yes. Super sonic vibratory screen-01 Nos

(Capacity-2000TPD), Terex vibratory screen-01
Nos,

Handling
1 Loader (No.) 11 pokelane
1 Conveyor (No.) 8 Nos

iv | Categories in which
the waste is
segregated
(Compost/
Recyclables/ RDF/
C&D/ Inerts etc.)

RDF, Compost and Inerts

\4 Quantity of items
| which is being
generated in each

category

Tentative percentage as informed by GNN and
operator of the facility

RDF-8t0 12 %
Compost - 25 to 35 %
Inert 2 to 5 %

Quantity of items generated is after windrows
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formation and sun / bio drying where the
moisture is dried before segregation. The
remaining portion is moisture loss and wet waste

decomposition.

vi

Quantity of items
being utilized of

different categories

As informed by M/s Geron India Engineering Pvt
Ltd Representative.

Bio compost is being supplied to M/s Krishak
Bharti Cooperative limited. In this regard letter of
intent for supply of bio compost is annexed as
Annexure-I.

RDF - RDF generated from the facility is sent to
the paper mill units utilising RDF as fuel in
boilers. Copies of agreement are annexed as
Annexure-II.

C &D waste inerts is being used for making
internal temporary roads for ensuring smooth

vehicle movement.

7

Is fresh waste being

dumped at the site

No, fresh waste transportation to this site is

closed since 06 july 2025

Photograph of site taken during visit:-
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3. It is also pertinent to mentioned that Nagar Nigam, Ghaziabad has awarded

the contract for the management of fresh MSW to an agency M/s Shreeji
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Coal Company Pvt Ltd and the said agency has established new MSW
processing plant at Khasra No. 281, Village Muhiddinpur, Dabarasi,

Ghaziabad.

Uttar Pradesh Pollution Control Board vide Ref. No.

233519/UPPCB/Ghaziabad(UPPCBRO)/CTE/GHAZIABAD/2025 Dated:-

05/04/2025 has issued Consent to Established to M/s Shreeji Coal Company Pvt

Ltd for establishment new unit of common Municipal Solid Waste facility at

Kh

asra No. 281, Village Muhiddinpur, Dabarasi, Ghaziabad for the production

of Bio compost-100TPD, RDF-400TPD and Inert-400TPD by using Municipal

Solid Waste from Nagar Nigam Ghaziabad 900 TPD (Copy annexed as

Annexure-III). Further the facility has applied consent to operate (CTO) on

dated 19.09.2025 which is under process(Copy annexed as Annexure-1V).

4.

®

(i)

Conclusion:-
The legacy MSW accumulated at Morta Site has been remediated and
cleared.
Management of legacy waste at Jagjeevanpur/Bhikanpur, Site-1 and fresh
waste at Jagjeevanpur/Bhikanpur, Site-II, Pipe Line Road, Ghaziabad

were merged in a single site, now referred to as Jagjeevan site.
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(iii) Fresh MSW transportation to Jagjeevanpur site is closed since 06 July
2025. Further currently approx 2.40 Lakh MT waste is lying on site

which is likely to be processed by March 2026.

The above inspection report is being submitted for kind consideration and
necessary action please

/ il AL

(Sandesh Kumar) (Vipul Kumar)
AEE AEE
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KRISHAK BHARATI
COOPERATIVE LIMITED

Ref. : KRIB/CMO/CC/2025.26 DATE: 01.04.2025

M/S Rollz India Waste Management Pvt. Ltd.,
R-10, Raj Nagar,

Ghaziabad-201 001

UTTAR PRADESH

Subject : LETTER OF INTENT- For Supply CITY COMPOST in the year 2025-26.
Dear Sir,
This has reference to vour Price Bid dated 10.02.2025 for the supply of CITY COMPOST 1o
KRIBHCO during the year 2025-26 (01.04.2025 to 31.03.2026) in various states. We are pleased 1o
issue LOI to you for supply of CITY COMPOST as per the enclosed specifications on the following
terms & conditions:-
L. Manufacturing & Marketing Licenses and ‘O’ Form
You are required to submit the valid Manufacturing License and valid Marketing License
from the concerned Department of Agriculture for each state separately alongwith O' Form

immediately to enable us 1o include vour product name in our Fertilizer Marketing License

2. _Quantity to be supplied and applicable procurement rates will be as under:

| 3500 * 12083925

"SI |Statestohe | Quantity Basic GST@5% | Rate with | Business Value |
No. | covered § (MT) Rate (Rs./MT) | GST (Rs.)
, | (Rs./MT) {(Rs./MT)
1. |UP !'2309 2995.00 | 149.75 314475 | 7232925
2. [RJ izzaa 3850.00 | 192.50 4042.50 | 4851000
TOTAL !

3, Prices:
The Procurement rates as given above will be inclusive of excise duty, octroi and all other
local Taxes/Duties except GST apart from cost of material, BOPP bags (with new
specifications) for packing, transportation. handling & warehousing ete. Unloading charges
at the destination will be borne by the consignes/receiving party. Quantity given above is
only indicative and may be short or exceed depending upon the actual demand arising from
the field. Kribhco have no binding & do not guarantee the procurement of the above quantity.

4. Execution :
Dispatch Instructions shall be issued in a phased manner by our Central Marketing Office,
Neida for various states from time 10 time. However, the payments will be made from our
respective State Marketing Offices. \

) . e X
& &=t § fored o) &1 T e @ R
U-10, Heew-1, ATET-201301 KR’BHCD A-10, Sector-1, NOIDA-201301
frert : 7o g@ R (30 W0) e Distt. Gautam Budh Nagar (U.P.)
o/ Fax : 0120-2537113, 2534861, ggere/Grams : KRIBHCO-NOIDA
qeTy , Phone : 0120-2534613 / 14 / 22/ 29 / 31/ 32, ararar #er/Voice Mail : 0120-2549112 / 13/ 14
(dsfieper wrerferyr © U-60, B ST, 78 Reefi-110 048)
Registered Office : A-60, Kailash Colony, New Delhi-110 048
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Delivery Terms : You will supply entire quantity on following terms

Delivery of the stocks will be made on F.OR. ¢ up to destinations) basis, anywhere within the
respective state as per the dispatch instructions (Dls).

Supplies to be made within 05 days from the date of receipt of dispatch instructions. Failing
which Kribhco will be at liberty to impose penalty (recoverable from your security and/ or
payments to be made) as given in Clause 8.02 of NIT and divert undelivered quantity/ order
to any other supplier at its sole discretion without any intimation to you.

The dispatch report will be prdvided by you, 1o aur Central Marketing Office and respective
State Marketing Office on daily basis in the format given at Clause No.8.04 of NIT through
email or by fax/ post with no exception,

Packing : The empty bags being used for packing material must meet the parameters’
specifications given in Clause No. 9.0] of NIT. The packing must be in 50 Kg. BOPP bags
as per specification in KRIBHCO Brand. The bag design will be provided by Kribhco.

Quality : The product quality must be as per the provisions of the Standard of Weights
and measures Act, 1976. the Standards of Weights and Measures (Packaged
Commodities} Rules, 1977 and Fertilizer Control Order, 1985 (FCO) and any
amendment or re-enactment thereof The analysis report from Government' Govi.
Approved Laboratory will have to be submitted by you for the product being dispatched
beforehand & from time to time at least once in a month. If at any siage, during or after
execution of this LOI or corresponding agreement , the sample is declared sub standard by
any law enforcing authority, ali responsibility with respect to the quality wiil be borne by you
and Kribhco will not be held accountable for the same.

Indemnity: a) You shall ensure to take back at your cost substandard stock from the Scciety
# KBSKs / party for any deficiency in quality CITY COMPOST supplied by you at any stage
as may be observed by KRIBHCO's cooperative societies /KFL & OMIFCO dealers. In the
event of product being declared substandard at any stage during or after this contract by any
law enforcing authority, you will then take appropriate steps 10 resolve the matter under the
provisions of the law and shall fully protect and defend the interest of KRIBHCO at your own
cost. KRIBHCO and its directors, employees and officers indemnified ,without limitations ,
against any and all claims, penalties. charges, expenses and costs (including but not limited to
attorney fee and third party liabilities etc) incurred or liable to be incurred by KRIBHCO
arising out of or incidental to the contract and/or due to supply of substandard and 7 or off-
spec goods, infringement of any laws, statutes, rules, trademarks and all other statutory
violations by you in respect of the goods supplied / to be supplied under this MOA and any
breach by you under this Tender/contract, ¢} You shall undertake the entire responsibility for
all the legal disputes arising out of the sale CITY COMPOST 1o KRIBHCO.d) You also
undertake to indemnify KRIBHCO for all claims or injury caused to any person whether a
workman or not, while in or upon the site of the same and the said KRIBHCO shall not be
bound to defend any claim brought under the Workman’s Compensation Act.
7\

()
s
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10.

1l

12
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Payment : Payment would he considered by KRIBHCO for the quantity actually sold by
Kribhco in a month, Payment will be released to seller upto 15™ of next month on actual sold
quantity. No loading of expenditures shall be permitted in the invoice except the effect of any
change in 1axes or levies as imposed by either States Government or Central Government or
by Local Body/ Authority. The SELLER shall make payment of the difference of amount due
to change in taxes and duties.

Security Deposit (SD) / Performance Bank Guarantee (PBG) : The total Business value of

_the contract for 3500 MT comes out to be Rs, 12083925, As per Clause No. 13.00 of NIT,

vou are required to submit a Security Deposit’ PBG of Rs.120839.25 (1 % of the Contract
Value) in the form of Demand Draft: Pay Order in favour of ‘Krishak Bharati Cooperative
Limited payable at Delhi/New DethiNoida within 135 days from the date of LOIL

The security deposit can also be furnished in the form of Bank Guarantee of the same amount
in the prescribed format given as Annexure-1l in NIT. duly executed by Nationalized’
Scheduled Bank.

Your EMD of Rs 50000/ is with Kribhco and will be adjusted against SD/PBG if so desired
by you. However, a written consent is required from your end for doing so vou will have to
submit the balance amount of SD/ PBG in the form of DD/PO/BG / RTGS! NEFT within 13
days.

Security Deposit with KRIBHCO of Previous years will be refunded to you. However a
writien consent is required from your end,

Other Terms : You must fulfill all the other conditions laid down in various clauses of Ni1T
dated 30.01.2025 for the supply CITY-COMPOST in Kribhco Brand during the vear 2025-26,
which were accepted by you unconditionally.

Agreement : You have already been provided the matter of Agreement. Please arrange to
submit the Agreement on Rs.100/- non judicial stamp paper purchased from Delhi/ New
Oelhi and send here duly signed by vou at the earliest.

In case the above terms & conditions are acceptable, you may please return DUPLICATE
copy of the LOJ, as a token of acceptance. The documents like Copies of Manufacturing
License for each unit, Marketing Licenses and O'form for each states must be submitted to
this office immediately, so thai the procurement CITY COMPOST could be started from vour
organization,

Thanking you,

Yours faithfully,

For Kfisf‘gk Bharati Cooperative Limited
.
{

S

-

(Dr. Tejinder Singh)
JGM(Mktg.)



@

91 4 ﬁ‘m\Q‘{.ucﬂe -7 __

AGREEMENT FOR RDF DISPOSAL

‘This agreement is made as of 17" Day of September, 2024 by and between:-

Geron Engineering Pvtkl.td herein after called as the Supplier having its office at C-121.
Bulandshahar Industrial Area Road, Ghaziabad, Uttar Pradesh

And

Alpana Papei's Pvt Ltd having its plant at 9" Km Stone, Jolly Road, Muzattarnagar, Uttar
Pradesh herein after called as the Buyer.

Whereas the Supplier is into business of MSW processing and produces RDF, :-

Whereas the buyers operates a paper mill and has a valid consent to use RDF as an
alternative fuel from UPPCB and desires 1o utilize RDF from the supplier 1o be used as an
alternative fuel for its boiler operations.

NOW, THEREFORE, in consideration of the mutual promises and covenants contained
herein, the parties agree as follows:-

1. Services Provided
The Service Provider will provide the disposal of Refuse-Derived Fuel (RDF) quantities as

follows:

- Disposal of 100 MT of RDF per day atits Paper Mill located at Muzaffarnagar and
approved by Pollution Controt Board-vide CTO# 23661637and valid untit 31-12-
2028

2. Commercials

The RDF shall be supplied from its designated site on Pipeline Road, Ghaziabad free of
costs and Buyer shall arrange and pay for 1he transportation costs,

3. Term of Agreement -
This Agreement shall commence on 8" March, 2025 and shall continue until terminated

by either parties,

4. Responsibilities

+ -Buyer Responsibilities: K
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-Ensure RDF is disposed off in envircniment friendly manner complying
with SWM Rules 2016, and all directions issued by NGT, CPCB and
'UPPCB from time to time. Any penalty issued by regulatory body with
regard to RDF disposal shall be borne by Buyer anly,

: Provifie all necessary equipment and personnel for the safe handling and
disposal of RDF. ‘

‘The Buyer shall be responsible for the storage of RDF once itis delivered
to the Buyer’s facility. The Supplier shail not be responsibie for the cosrs
of storage beyond delivery,

* Supplier Responsibilities:

Loading of RDF from the designated site in trucks arranged by the Buyer or
its representatives.

o Ensure that the RDF meets all agreed specificalions and quality
standards.

5. Confidentiality
-Both parties agree to keep all information related to this Agreement confidential and will
not disclose it to any third parties without prior written consent,

6. Termination

Either party may terminate this Agreement upon 30 days written notice to the other
party. In the event of termination, the Client shall pay for all services rendered up to the
lermination date.

7. Governing Law
This Agreement shall be governed by and construed in accordance with the jurisdiction
of Ghaziabad Uttar Pradesh.

8. Entire Agreement v
This Agreement constitutes the entire understanding between the parties and

supersedes all prior agreements, whether written or oral.

IN WITNESS WHEREOF; the parties hereto have executed this Service Provision
Agreement as of the date first above written.

o PR

i o
For GegamEagineering Pvt Ltd For Alpna Papers PV{&,{@;}:‘;@/
o 4 f o o
ee[‘,"> ) ’_/ . 5".‘?3’; Bk ffr‘ '-‘; ;,;‘
) {,E_}I ﬁ?ﬂy hﬁ,&;’ j ;;:
e g Sk hre 5 /4‘-2:
Al .

Auth 'edSigna‘tprﬁl\

Place:- Ghaziabad
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B ndlqs DUPLUX LIMITED

: KRAFT PAPER & DUPLEX BOARD
AN IS0 400 COMPANY
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AGREEMENY FOR RDF DISPOSAL

This agreement is made as of O™ January, 2025 by and between:-

Geron Engineering Pvt Ltd herein after called as the Supplier having its office at C-121,
Bulandshahar Industrial Area Road, Ghaziabad, Uttar Pradesh

And

Bindlas Duplux Ltd Unit 1 having its plant at 10.6 Km Stone, Village Jat Mujhera, Bhopa Road,
Muzaffarnagar, Uttar Pradesh herein after called as the Buyer.

Whereas the Supplier is into business of MSW processing and produces RDF. :-

Whereas the buyers operates a paper mill and has a valid consent to use RDF as an alternative

fuel from UPPCB and desires to utilize RDF from the supplier ta be used as an alternative fuel
for its boiler operations.

NOW, THEREFORE, in consideration of the mutual promises and covenants contained herein,
the parties agree as follows:-

1. Services Provided
The Service Provider will provide the disposal of Refuse-Derived Fuel (RDF) quantities as
follows:

» Disposal of 200 MT of RDF per day at its Paper Mill lacated at Muzaffarnagar and
approved by Pollution Control Board- vide CTO# 28041511 and valid until 31-12-2027

2. Commercials

The RDF shall be supplied from its designated site on Pipeline Road, Ghaziabad free of costs
and  Buyer shall arrange and pay for the transportation  costs.

3. Term of Agreement
This Agreement shall commence on 05" January, 2025 and shall continue until terminated by
either parhies.

4. Responsibilities

« Buyer Responsibilities:

o Ensure ROF is disposed off in environment friendly manner complying with
SWM Rules 2016, and all directions issued by NGT, CPCB and UPPCB from i
. time to time. Any penalty issued by regulatory body with regard to RDF

‘ 9 Wposa! shall be borne by Buyer only.

GSTIN . 09AABLE2THIRITY
PAN : AABCB27T38
Cif - U2IDY ZUP 598PICD1 G4

136 Kem, Bhopa Road Vill [t Myjheda, 19. Devpuram, Pachenda Read, tindias99@gma l cam [Accouns;
Muratfamagar 351 308 (U 21 INDIA Muzatarnagar-253 001 1U.PY INDIA talmanBomad com [Sales Ty

Regd. Office & %:lk;i Comespondence Address : email: t
Tet +93.135-2468589, 2468590, 2468593
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Blndlc\s DUPLUX LIMITED

MFRS. - KRAFT PAPER & DUPLEX BOARD
AN 1850 1400 COMPANY

/
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o Provide all necessary equipment and personnel for the safe handling and
disposal of RDF.

o The Buyer shall be responsible for the storage of RDF once it is delivered to
the Buyer's facility. The Supplier shall not be responsible for the costs of
storage beyond dellvery.

= Suppllier Responsibilities:

o Loading of RDF from the designated site in trucks arranged by the Buyer or its
representatives.

o Ensure that the RDF meets all agreed specifications and quality standards.

5. Confidentiality
Both parties agree to keep all information related to this Agreement confidential and will not

disclose it to any third parties without prior written consent.

6. Termination
Either party may terminate this Agreement upon 30 days written notice to the other party.

In the event of termination, the Client shall pay for all services rendered up to the
termination date.

7. Governing Law

This Agreement shall be governed by and construed in accordance with the jurisdiction of
Ghaziabad Uttar Pradesh.

8. Entire Agreement

This Agreement constitutes the entire understanding between the parties and supersedes all
prior agreements, whether written or oral.

IN WITNESS WHEREOE, the parties hereto have executed this Service Provision Agreement
as of the date first above written.

for Geron Englngertng Pveltﬂ For Bindlas Duplux itd.- Unit 1
' \ /5

~
wisy
v . "30',
‘oA
\*
$

Amhoﬂ@\ﬁlgnm )4 Authorised Signatory \— /7
T /

Date:- 05% January, 2025

3
?

Place:- Ghaziabad
Regd. Cffice & Works - Correipandence Address : email: G5 CIANSCRITIIRILS
(Ckoor, Bhope Foad VI Jat Wy bads, 19, Covpurar, Pscnerds Ra:d B 2D Byma feom {hrcoun) PAN  AABCE2773R
Wuzatfarragar-258 308 ¢4 2 INDUA Muzsitarmogar 51 001 [IPLINDA ko miniigmal cem (Sales Taol N L2101 UP 1339 T015:343

e +S1.131-24€8598, 24€8530 2268393
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We Save BIOTA

Letter no. Gen/58/20-05-2025
WORK ORDER

Dear Sir,

This is in reference to the Biomining of Legacy waste work being carried out by your firm at
Sturiti Enterprises Pvt. Ltd. On Behalf of Geron Engineering Pvt. Ltd. Site- VPO Jagjivanpur

Pipeline Road Ghaziabad-201206

We are in the business of EPR/Waste Management/Recycling and have further tie-ups and
agreements with companies who need RDF for their business/clients/process.

We are in need of RDF and are pleased to place an order for supply of unshredded RDF from
Jagjivanpur Pipeline Road Ghaziabad Dumpsite as per below terms:-

Quantity- 15000 Metric Tons
Loading at- Jagjivanpur Pipeline Road Ghaziabad- in your scope

Transportation- in our Scope
Unloading at site- In our scope

We will ensure the proper co-processing/disposal of RDF lifted from the site and will be
responsible for all compliances and any issues arising on account of
transportation/unloading/improper RDF handling/disposal after dispatch from Jagjivanpur

Pipeline Road Ghaziabad dumpsite.

Kindly start the dispatch of the RDF immediately and oblige.

B - 28, Radha Garden,
Ganaa Naaar. Meerut. Uttar Pradeh - 250 001 +91 741 784 7525
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We Save BIOTA="
AGREEMENT FOR RDF DISPOSAL

This agreement is made as of 1% Day of April, 2025 by and between:-
Geron Engineering Pvt Ltd hecein after called as the Supplier having its office at C-121,

Bulandshahar Industrial Area Road, Ghaziabad, Uttar Pradesh

And

Biota Saviour Private Limited herein after called as the Buyer. Situated at B-28 Radha Garden, Mawana
Road, Meerut, Uttar Pradesh

Whereas the Supplier is into business of MSW processing and produces RDF. :-

Whereas the buyer is into the business of providing services of RDF Co-processing through its vendors viz
Cement Factories/Waste To Energy Plant/ Paper Mills. Details of Paper Mills attached as Annexure -1

NOW, THEREFORE, in consideration of the mutual promises and covenants contained herein, the parties
agree as follows:-

1. Services Provided

The Service Provider wiill provide the disposal of Refuse-Derived Fuel (RDF) quantities as follows:
«+ Disposal of RDF as per available quantity on site

2. RDF Supply to Approved Units Only

The buyer shall provide RDF from the designated site on Pipeline Road, Ghaziabad to only Waste to Energy

Plant/Paper Mill who are approved for RDF utilization as per UPPCB / applicable pollution control board for
ROF utilization. The list is attached as Annexure 1.

3. Term of Agreement

This Agreement shall commence on 1% April 2025 and shall continue until terminated by either parties.

—'m‘\.

. -

B - 28, Radha Garden,
Ganga Nagar, Meerut, Uttar Pradeh - 250 001

+91 741 784 7525
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4. Responsibilities

« Buyer Responsibilities:

Ensure ROF is disposed off in environment friendly manner complying with SWM Rules
2016,

and all directions issucd by NGT, CPCB and UPPCB from time to time. Any penalty issued by
regulatory body with regard to RDF disposal shall be borne by Buyer only.

Provide all necessary equipment and personnel for the safe handling and disposal of RDF.

o The Buyer shall be responsible for the storage of RDF once it is delivered to the Buyer’s
facility. The Supplier shall not be responsible for the costs of storage beyond delivery.

The buyer shall provide all required documents including Utilization Certificate from Units
utilizing RDF as approved by UPPCB / applicable pollution controf board as required by the
Supplier.

« Supplier Responsibilities:

o loading of ROF from the designated site in trucks arranged by the Supplier or its
representatives.

n Ensure that the RDF meets all agreed specifications and quality standards.

5. Confidentiality
Both parties agree to keep all information related to this Agreement confidential and will not disclose it to
any third parties without prior written consent.

6. Termination
Either party may terminate this Agreement upon 30 days written notice to the other party. in the event of
termination, the Client shall pay for all services rendered up to the termination date.

7. Governing Law
This Agreement shall be governed by and construed in accardance with the jurisdiction of Ghaziabad Uttar

Pradesh.

8. Entire Agreement
This Agreemnent constitutes the entire understanding between the parties and sups des all prior

agreements, whether written or aral.

B 28, Radha Garden,
Ganga Nagar, Meerut, Uttar Pradeh - 250 001

+91 741 784 7525
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IN WITNESS WHEREOF, the parties hereto have executed this Service Provision Agreement as

of the date first above written.

For Geron Engin_eering Paird

Authorised Signatery

Date:- 1% April, 2025 Date:- 01* April, 2025

Place:- Ghaziabad

B - 28, Radha Garden,
Ganga Nagar, Meerut, Uttar Pradeh - 250 001 +91 741 784 7525
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ANNEXURE - 1

5 |
NO ! Name of Papec Milt Vendor Hoaroe | CLom Qty tocation
1 |
! [ | :
11 Shakumbh Poulp & Paper Mills td Biota Saviour Private Limsted | Yeo | 1SOMT/0AY  tauzaffarnapar
21 Meenu Paper Mills Private Limited | Biota Saviour Private Uimited | Yes | AGOMI/DAY | tAuzaffarnazar
I
BN e S e i == N P | | == —
3 New Bonanza india ltd Biota Saviour Private Limited | Yes | 225MI/DAY tAeeurt
i i
4 ; N Paryat Paper Mills Ltd Biota Saviour Private Limited | Yes | 1SOMT/DAY - Muzaffarnagar
5 | Suyash Xraft And Papers Private Limited | Biota Saviour Private Limited | Yes | 150MT/DAY | Murzaffarnagar
6 KK Duplex And Paper Mills Pyt Ltd Biota Saviour Private Limited | Yes | 300MT/DAY |~ Muzaffarnagar
i
7 Orient Board & Papers Mills Pvttd Biota Saviour Private Limited | Yes | 250MT/DAY | Muzaffarnagar
8 RAC Papers Limited Biota Saviour Private Limited | Yes | 340MT/DAY Hapur
9 Bindlas Duplex Limited Biota Saviour Private Limited | Yes | 200MT/DAY | Muzafiarnagar
10 Siflverton industries Limited Biota Saviour Private Limited | Yes | 450MT/DAY i Muaaffarnagar
11 Suchi Paper Mills Limited Biota Saviour Private Limited | Yes. | 150MT/DAY |  G.B. Nagar
|
i
iz Shree Bhageshwari Papers Pvt Ltd Biota Saviour Private Limited | Yes | 220MT/DAY | Muzaffarnagar
13 | Siddheshwart Industries Limited Biota Saviour Pnivate Limited | Yes | 120MT/DAY | Muzaffarnagar
14 Oev Priva Product Pvt Ltd Biota Saviour Private Limited | 'Yes | 250MT/DAY Meerut
15 Shakti Kralts Biota Saviour Private Limited | Yes | 40MT/DAY | Muzaffarnagse
-, i
/‘““3’“\\
ee .
; O}f\ f‘;,) .
( ) 3
ciGhwaabad i<}
RO A
N
£ S ey % S
N Y ‘?///
S
B 28, Radha Garden,

Ganga Nagar, Meerut, itar Pradeh - 250 001
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GST No : 0SAACCMO0303M1ZN
CIN : U21015UP1988PTC010007

MARUTI PAPERS (P) LUMITED

(Formerly known as MARUTI PAPERS LIMITED)

(An 1SO9001-2008Company)

Works & Regd. Office :

Village - Sikka (Shamli-247776) Distt.- Shamli(U.P.)
Phones : 09368069344/09897035820

Email : marutipapers@rediffmail.com

AGREEMENT FOR RDF DISPOSAL

This agreement is made as of 1% January, 2025 by and between:-

Geron Engineering Pvt Ltd herein after called as the Supplier having its office at C-121,
Bulandshahar Industrial Area Road, Ghaziabad, Uttar Pradesh

And
Maruti Papers Pvt Ltd. Village Sikka, Shamli Uttar Pradesh herein after called as the Buyer.
Whereas the Supplier is into business of MSW processing and produces RDF. :-

Whereas the buyer is into the business of providing services of RDF Co-processing through
its vendors viz Cement Factories/Waste To Energy Plant/ Paper Mills. Details of Paper Mills
attached as Annexure -1

NOW, THEREFORE, in consideration of the mutual promises and covenants contained
herein, the parties agree as follows:-

1. Services Provided
The Buyer will provide the disposal of Refuse-Derived Fuel (RDF) quantities as follows:

» Disposal of RDF as per available quantity on site
2. RDF Supply to Approved Units Only

The buyer shall provide RDF from the designated site on Pipeline Road, Ghaziabad to only
Waste to Energy Plant/Paper Mill who are approved for RDF utilization as per UPPCB /
applicable pollution control board for RDF utilization. The list is attached as Annexure 1

3. Term of Agreement
This Agreement shall commence on 1 January 2025 and shall continue until terminated by
either parties.

4. Responsibilities
« Buyer Responsibilities:

o Ensure RDF is disposed off in environment friendly manner complying with
SWM Rules 2016, and all directions issued by NGT, CPCB and UPPCB from
time to time. Any penalty issued by regulatory body with regard to RDF
disposal shall be borne by Buyer oniy.
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GST No : 09AACCMO303M1ZN
CIN : U21015UP1988PTC010007

MARUTI PAPERS (P) UMITED

(Formerly known as MARUTI PAPERS LIMITED)

(An 1ISO9001-2008Company)

Works & Regd. Office : _
Village - Sikka (Shamli-247776) Distt.- Shamli(U.P.)
Phones : 09368069344/09897035820

Email : marutipapers@rediffmail.com

Provide all necessary equipment and personnel for the safe handling and
disposal of RDF.

The Buyer shall be responsible for the storage of RDF once it is delivered to
the Buyer’s facility. The Supplier shall not be responsible for the costs of
storage beyond delivery.

9]

o The buyer shall provide all required documents including Utilization Certificate
from Units utilizing RDF as approved by UPPCB / applicable pollution control
board as required by the Supplier.

¢ Supplier Responsibilities:

¢ Loading of RDF from the designated site in trucks arranged by the Buyer or
its representatives.

o Ensure that the RDF meets all agreed specifications and quality standards.

5. Confidentiality
Both parties agree to keep all information related to this Agreement confidential and will not
disclose it to any third parties without prior written consent.

6. Termination

Either party may terminate this Agreement upon 30 days written notice to the other party. In
the event of termination, the Client shall pay for all services rendered up to the termination
date.

7. Governing Law
This Agreement shall be governed by and construed in accordance with the jurisdiction of
Ghaziabad Uttar Pradesh.

8. Entire Agreement
This Agreement constitutes the entire understanding between the parties and supersedes ali
prior agreements, whether written or oral,

IN WITNESS WHEREOF, the parties hereto have executed this Service Provision
Agreement as of the date first above written. For Maruti Papers Priv e Limited

For Geron Engineering Pvt Ltd For Maruti Papefs Pvt
Sg‘gn tory

<
Authorised Signatory Authorised Signatory \

Date:- 1% January, 2025 marutipapers@rediffmail.com

Place:- Ghaziabad
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GST No : 09AACCMO303M1ZN

~ CIN : U21015UP1988PTC010007

MARUTI PAPERS (P) UMITED

(Formerly known as MARUTI PAPERS LIMITED)

(An 1SO9001-2008Company)

Works & Regd. Office :

Village - Sikka (Shamli-247776) Distt.- Shamli(U.P.)
Phones : 09368069344/09897035820

Email : marutipapers@rediffmail.com

ANNEXURE -1
i r\?o i Name of Paper Mill Vendor Name CTO# Qty Location |
— - = i — : - |
| . i Modern Shamli Uttar
K ! Maruti Papers Pt Ltd |- Construction | 26463120 | 150 | L o
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REE! RDF

This agreement is made as of 4% Day of January, 2025 by and between:-

Geron Engineering Pvt Ltd herein after called as the Supplier having its office at C-121,
Bulandshahar Industrial Area Road, Ghaziabad, Uttar Pradesh

And

Sturiti Enterprises Pvt Ltd having its office at Ground Floor, 1, R-184, Mustatil No. 70,
Sawtantar, Narela, New Delhi, North Delhi, Delhi, 110040 herein after called as the Buyer.

Whereas the Supplier is into business of MSW processing and produces RDF. :-

Whereas the buyer is into the business of providing services of RDF Co-proc_essing through
its vendors viz Cement Factories/Waste To Energy Plant/ Paper Mills. Details of Paper Mills
attached as Annexure -1

NOW, THEREFORE, in consideration of the mutual promises and covenants contained herein,
the parties agree as follows:- '

1. Services Provided
The Service Provider will provide the disposal of Refuse-Derived Fuel {RDF) quantities as
follows:

o Disposal of 150.00 MT RDF per day.
2. Commercials

The ROF shall be supplied from its designated site on Pipeline Road, Ghaziabad to Waste to
Energy Plant/Paper Mill for coprocessing and Buyer shall arrange and pay for the
transportation costs.

3. Term of Agreement
This Agreement shall commence on 4™ January, 2025 and shall continue until terminated by
either parties.

4, Respansibilities
e Buyer Responsibilities:

o Ensure RDFis disposed off in environment friendly manner complying with
SWM Rules 2016, and all directions issued by NGT, CPC8 and UPPCB from
time to time. Any penalty issued by regulatory body with regard to RDF
disposal shall be borne by Buyer only.
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o Provide all necessary equipment and personnel for the safe handling and
disposal of RDF.

o The Buyer shall be responsible for the storage of RDF ance it is delivered to
the Buyer’s facility. The Supplier shall not be responsible for the costs of
storage beyond delivery.

» Supplier Responsibilities:

o Loading of RDF from the designated site in trucks arranged by the Buyer or its
representatives.

o Ensure that the RDF meets all agreed specifications and quality standards.

5. Confidentiality
Both parties agree to keep all information related to this Agreement confidential and will not
disclose it to any third parties without prior written consent.

6. Termination

Either party may terminate this Agreement upon 30 days written notice to the other party.
In the event of termination, the Client shall pay for all services rendered up to the
termination date.

7. Governing Law )
This Agreement shall be governed by and construed in accordance with the jurisdiction of
Ghaziabad Uttar Pradesh.

8. Entire Agreement
This Agreement constitutes the entire understanding between the parties and supersedes all
prior agreements, whether written or oral.

IN WITNESS WHEREOF, the parties hereto have executed this Service Provision Agreement
as of the date first above written.

For Geron Engineering Pvt Ltd For Sturiti Enterprises Pvt Ltd

Authorised Signatory Authorised Signatory
Date:- 4™ January, 2025 Date:- 4% January, 2025
Place:- Ghaziabad Place:- New Delhi
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ANN -1
S. | Name of Paper Mill Vendor CTon Qty Location
NO Name
1 | ShakumbhriPulp and | Biota Saviour | 27257844 150 Muzaffarnagar
Paper Mills Ltd Pvt Ltd MT/Day
2 | Orient Board and Biota Saviour | 25405248 | 250 Muzaffarnagar
Paper Mills Pvt Lad Pvt Ltd MT/Day
3 Shree Bhageshwari Biota Saviour | 25644909 | 220 Muzaffarnagar
Papers Pvt Ltd Pvt Ltd MT/Day
4 | Siddheshwari Paper Biota Saviour | CTE 185 Kashipur
Udyog Pvt Ltd. Pvt Ltd CAF-ID MT/Day
10760
5 | Maruti Papers Pvt Ltd 26463126 | 150 Shamli
MT/Day
»"ﬁm
%&m\"
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SUCH] PAPER MILLS 27D,

Regd. Office : C-235, Ground Floor, Anand Vihar, Delhi-110092
Works : 589/2, Bisrakh Road Industrial Area, Chhapraula,
Gautam Budh Nagar (U.P.) Tel. : 0120-2674629
GSTIN : 09AAICS0487N1ZO
CIN No. : U21022DL2003PLC120666
E-mail : spml_gbnagar@yahoo.com

AGREEMENT FOR RDF DISPOSAL

This agreement is made as of 2 Day of January, 2025 by and between:-

Geron Engineering Pvt Ltd herein after called as the Supplier having its,_offic_e atC-121,
Bulandshahar Industrial Area Road, Ghaziabad, Uttar Pradesh

And

Suchi Paper Mills, Bisrakh Industrial Area, Village Chapraula, Greater Noida Gautam
Buddh Nagar, Uttar Pradesh 201009 herein after called as the Buyer.

Whereas the Supplier is into business of MSW processing and produces RDF. :-

Whereas the buyer is into the business of providing services of RDF Co-processing
through its vendors viz Cement Factories/Waste To Energy Plant/ Paper Mills. Details of
Paper Mills attached as Annexure -1

NOW, THEREFORE, in consideration of the mutual promises and covenants contained
herein, the parties agree as follows:-

1. Services Provided
The Buyer will provide the disposal of Refuse-Derived Fuel (RDF) quantities as follows:

» Disposal of RDF as per available guantity on site
2. RDF Supply to Approved Units Only

The Supplier shall provide RDF (free of cost) from the designated site on Pipeline Road,
Ghaziabad to only Waste to Energy Plant/Paper Mill who are approved for RDF utilization
as per UPPCB/ applicable pollution control board for RDF utilization. The list is
attached as Annexure 1. '

3. Term of Agreement

This Agreement shall commence on 2™ January, 2025 and shall continue until
terminated by either parties. ' '

4. Responsibilities

« Buyer Responsibilities:

ee”anQ_\E Is disposed off in environment friendly manner complying e

4t SWK Rules 2016, and all directions issued by NGT, CPCB and Kﬁ/&“* ‘{fé:\\\_
& N 2 \A

i : @ : ;—: _'

> mc% B t: 5 |'
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UPPCB from time to time. Any penalty issued by regulatory body with
regard to RDF disposal shall be borne by Buyer only.

o Provide all necessary equipment and personnel for the safe handling and
disposal of RDF.

o The Buyer shall be responsible for the storage of RDF once it is delivered
to the Buyer’s facility. The Supplier shall not be responsible for the costs
of storage beyond delivery.

o The buyer shall provide all required documents including Utilization
Certificate from Units utilizing RDF as approved by UPPCB / applicable
pollution control board as required by the Supplier.

* Supplier Responsibilities:

o  Loading of RDF from the designated site in trucks arranged by the Buyer or
its representatives. Transportation cost will be paid by supplier

o Ensure that the RDF meets all agreed specifications and quality
standards.

5. Confidentiality
Both parties agree to keep all information related to this Agreement confidential and will
not disclose it to any third parties without prior written consent.

6. Termination

Either party may terminate this Agreement upon 30 days written notice to the other
party. In the event of termination, the Client shall pay for all services rendered up to the
termination date.

7. Governing Law
This Agreement shall be governed by and construed in accordance with the jurisdiction
of Ghaziabad Uttar Pradesh.

8. Entire Agreement
This Agreement constitutes the entire understanding between the parties and
supersedes all prior agreements, whether written or oral.

IN WITNESS WHEREOF, the parties hereto have executed this Service Provision
Agreement as of the date first above written.

u‘ary, 2025 Duneet Aﬁﬁa"“wk

Place:- Ghaziabad +AI-F 100 823F0
SPml,_allohaﬁa’r@a@hoo e aald
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ANNEXURE - 1
. I\?O Name of Paper Mill | Vendor Name CTO# Qty Location
1 Suchi Paper Mills - Direct 21897237 | 150 TPH Chhapraula
2
3
4




This agreement is made as of 1% Day of October, 2024 by and between:-

Geron Engineering Pvt Ltd herein after called as the Supplier having its office at C-121,
Bulandshahar Industrial Area Road, Ghaziabad, Uttar Pradesh

And

Veera Infratech having registered office at F-506, Ra] Nagar Residency, Raj Nagar Extension,
Ghaziabad, Uttar Pradesh herein after called as the Buyer.

Whereas the Supplier is into business of MSW processing and produces RDF. :-

Whereas the buyer is into the business of providing services of RDF Co-processing through its
vendors viz Cement Factories/Waste To Energy Plant/ Paper Mills. Details of Paper Mills
attached as Annexure -1

NOW, THEREFORE, in consideration of the mutual promises and covenants contained herein,
the parties agree as follows:-

1. Services Provided
The Supplier will provide the disposal of Refuse-Derived Fuel (RDF) quantities as follows:

» Disposal of RDF as per available quantity on site
2. RDF Supply to Approved Units Only

The buyer shall provide RDF from the designated site on Pipeline Road, Ghaziabad to only
Waste to Energy Plant/Paper Mill who are approved for RDF utilization as per UPPCB /
applicable pollution control board for RDF utilization. The list is attached as Annexure 1.

3. Term of Agreement
This Agreement shall commence on 1% Day of October 2024 and shall continue until
terminated by either parties.

4. Responsibilities
¢ Buyer Responsibilities:

o Ensure RDF is disposed off in environment friendly manner complying with
SWM Rules 2016, and all directions issued by NGT, CPCB and UPPCB from
time to time. Any penalty issued by regulatory body with regard to RDF
disposal shall be borne by Buyer only.

o Provide all necessary equipment and personnel for the safe handling and
disposal of RDF,

e e
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o The Buyer shall be responsible for the storage of RDF once it is delivered to
the Buyer’s facility. The Supplier shall not be responsible for the costs of
storage beyond delivery.

o The buyer shall provide all required documents including Utilization
Certificate from Units utilizing RDF as approved by UPPCB / applicable
pollution control board as required by the Supplier.

= Supplier Responsibilities:

o Loading of RDF from the designated site in trucks arranged by the Buyer or its
representatives.

¢ Ensure that the RDF meets all agreed specifications and quality standards.

5. Confidentiality
Both parties agree to keep all information related to this Agreement confidential and will not
disclose it to any third parties without prior written consent.

6. Termination

Either party may terminate this Agreement upon 30 days written notice to the other party.
in the event of termination, the Client shall pay for all services rendered up to the
termination date.

7. Governing Law
This Agreement shall be governed by and construed in accordance with the jurisdiction of
Ghaziabad Uttar Pradesh.

8. Entire Agreement
This Agreement constitutes the entire understanding between the parties and supersedes all
prior agreements, whether written or oral.

IN WITNESS WHEREOF, the parties hereto have executed this Service Provision Agreement
as of the date first above written.

For Veera Infratech Pvt Ltd

VEERA L VRATECH

Chsa

JLor

T R

Authorised Signatary Authorised Signatory

Date:- 1% QOctober, 2024

Place:- Ghaziabad
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ANNEXURE - 1
NS;:, Name of Paper Mill Vendor Name cTO# Qty Location
Mahalaxmi Crafts And
Tissue Pyt Ltd 25436191 150 MT Muzaffarnagar
Krishnanchal Pulp and
2 Papers Pyt Ltd 25508648 170 MT Muzaffarnagar
Silverton Pulp and
3 | Papers Private Limited 23543743 | 450 MTD | Muzaffarnagar
(14-12-2023)
Tehri Pulp and Paper
4 Ltd Unit -1 26924935 400 MT Muzaffarnagar
VEERA I NIRATECH

el

Hior
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RDF/MSW AND NRSW SUPPLY AGREEMENT

o

BETWEEN

M/s Oricnt Board & Papers Mills Pvt, Ltd. (First Party)
AND
M/s Biota Saviour Private Limited (Sccond Party)

This Supply Agreement (“Agrecement™) is made at MuzafTarnagar (U.P.) on 13 Fcbmaryi 2025
(“13.02.2025”).

M/s Orient Board & Papers Mills Pvt. Ltd., 8KM Jansath Road, Muzaffarnagar, (U.P.)-251001
a Company incorporated under the Companies Act, 1956, having its registered office at 8Km Jansath
Rond Mumffamaur—25l00lU P.— India, hereinafler referred to as Orient Board & Papers Mills
(;vh:ch cxpn.ssnon shall unless it be repugnant to the context or meaning thercof, be
itbaip and include its afliliates, successors-in- interest and permitted assigns) of the FIRST

\ ( A:u
My msen i et P s
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And

M/s Biota Saviour Private Limited Meerut -250001having its registered office at B-28 Radha
Garden h-lawanﬂn Road Meerut-250001 which expression shall, unless repugnant to the meaning OF
context thereof, include its successors and assigns of the SECOND PARTY.

Orient Board & Papers Mills Pyvt. Lid. shall be individually referred to as Party and collectively as
Parties.

WHEREAS

A. Oricnt Board & Papers Mills Pyt. Ltd. is an entity engaged in the business of manufacturing and
sale of different types and grades of Paper Board and use pre-processed RDF/MSW for il
processing & utilization to power plant. Orient Board & Papers Mills Pvt. Ltd. has the capability
.—to0 safcly Pre-process the waste material in an environment friendly manner and converting waslte to
- ergy recovery in the power plant boiler.
/" “O Te ,ﬁ) .
IO |
.. Biota\ Saviour Private Limited Meerut (U.P) is undertaking to supply Refused Derived

Bh W {(hereinafier referred to as “Waste™), in various states across India, and is desirous of
@Liz‘j\ g thiis waste to the Oricnt Board & Papers Mills Pvt. Ltd.

ant for its scientific disposal/co-processing.

NOW IT IS HEREBY AGREED AS FOLLOWS:

1. Supply and Disposal

i. Subject to and in accordance with the terms and conditions set forth in this Agreement, Biota
Saviour Private Limited Meerut (U.P) SECOND PARTY shall deliver the RDF/MSW and
Plastic Waste to Orient Board & Papers Mills Pvt. Ltd. for co-processing thereof.

Biota Saviour Private Limited Meerut SECOND PARTY hereby represents and assures
Orient Board & Papers Mills Pvt. Ltd. that it will obtain and maintain all approvals, clearances,
registrations or any permission needed to supply the Plastic Waste to Orient Board & Papers
Mills Pvt. Ltd. Plant for co-processing as also comply with all applicable laws issued by Central
and State Government and Statutory Bodies, Authoritics or agencies. Upon request of Orient
d.& Papers Mills Pvt. Ltd., Biota Saviour Private Limited Meerut SECOND PARTY
upfsh copies & field visits to its sites thereof for Orient Board & Papers Mills Pvt. Ltd.
ord-4J (rient Board & Papers Mills Pvt. Ltd. is assured also to comply with the guidelines for
Proces: ing of Waste Management Rules, 2016 and its subsequent (amendments) in the rules.

G%l;q Private Limited Mecrut SECOND PARTY hereby specifically agrees and
739 thit it js fully authorized to undertake the work entrusted herein and will adhere to the
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provisions of the En\*irumpem Protection Act,1986 read with waste management rule 2016 and
subsequent (amendments) in rules and any other applicable rules, as amended from time to time.

iv. Eani::sdshall carry oul monthly reconciliation of Waste accepted by Orient Board & Papers Mills
vi. Lid.

v. Biota Saviour Private Limited Meerut hereby specifically agrees and confirms that all wastes

for co-processing in Orient Board & Papers Mills Py, Ltd. plant from its premises will be only
carried oul its own,

2 Disposal Certification

Subject to and in accordance with the terms and conditions set forth in this Agreement, Orient Board

& Papers Mills Pvt. Ltd. shall issue a certificate to Biota Saviour Private Limited Meerut
SECOND PARTY, certifying the scientific disposal of the monthly quantity of Waste delivered by

I Biota Saviour Private Limited Meerut SECOND PARTY and accepted for disposal by Orient
mnrd & Rapers Mills Pvt. Ltd. at the Paper plants within 10 days after the month end supply. Orient

Q

Papers Mills Pvt. Ltd. will issue the waste disposal certificate mentioning the name
r Private Limited Meerut SECOND PARTY along with the quantities of Waste
Orient Board & Papers Mills Pyvt. Ltd. Plant.

3 Confidentiality
During the Term, the Partics may have access to or obtain certain confidential information from
either party. The Parties undertake to maintain confidentiality of information so derived and not,
either by itself or through its employees. agents or subcontractors, disclose to any third party or
use for any purpose other than mentioned in this Agrcement. without the written permission.
except as may be required under any law. This clause will not apply to information available in
public domain.

4 Terms and Termination:

Agreement shall be valid and binding from the date of its execution till One (1) year of its
6‘.\63 cutipn. The Parties may mutually agree to extend the period of this Agreement by such
-\ \3\ é}@d 'li&nal period as they may deem fit.

- ﬁ NS 2 8
N &
M
_ng.Mrinination

5.2.1  This Agreement can be terminated by Orient Board & Papers Mills Pvt. Ltd.. by giving 15
days’ notice period, on any of the following grounds:
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/ I. Any permission is found to have not been obtained or maintained by Biota Saviour Private

Limited Meerut (SECOND PARTY) with respect to collection, supply, storage and delivery of
Waste.

Il. Any permission is found to have not been obtained or maintained by Biota Saviour Private
Limited Meerut (SECOND PARTY) in relation to allowing the delivery and disposal of the
relevant Waste at Orient Board & Papers Mills Pvt. Ltd. Plant.

5.2.2  Parties may terminate the Agreement after giving a notice in writing of Sixty (60) days to

the other Party of its intention to terminate the Agreement.

5.3 Commercial Terms

3.3.1  All commercials’ terms as applicable in this agreement will be settled between Ori:.-nt Board
& Papers Mills Pvt. Ltd. and Biota Saviour Private Limited Meerut (SECOND PARTY).

irce Majeure

Rotizg Wn&}'ﬁ? arties hereby agree that in the event performance, in whole or in part. of any obligation
1\Uiitdef this Agreement. by any Party hereto, is prevented by circumstances or events that are
[ *3beygnd the reasonable control of such Party, or by causes against which the Party could not
reasonably make provision (including but not limited to acts of God, strike or lockout, fire,
3 —<.cxplosion, shutdown of Paper Board Plant for any reason, failure of cssential means _ol’
K\QRC’_ _':".xrénsportalion or communication, riots, insurrections, tidal waves, flood, earthquakes, industrial
disturbance, inevitable accidents, war (undeclared or declared), embargoes. blockages, legal
restrictions or governmental restrictions and the like), pandemic, epidemic, the Party who is
prevented from performing shall be excused from performing for a reasonable period of time,
taking into account the cause and its duration (or potential duration).

6 Governing Law & Dispute Settlement

i. This Agreement shall be construed and interpreted in accordance with and governed by

the laws of India and the courts at Muzaffamagar, (U.P.), India shall have jurisdiction over all
matters arising out of or relating to this Agreement.

ii. The Parties agree that any dispute, difference, disagreements arising out of or relating to this
Agreement (“Dispute™) shall be first sought to be settled through amicable discussions
between high level officials of each Party and if no amicable settlement to any such Dispute is
achiexed within sixty (60) days of the notice of such Dispute existing by either Party to the
Iy;n the Parties shall resolve such Dispute through arbitration. The arbitration shall be
8d by the Arbitration and Conciliation Act, 1996. The Parties will at first seek to
!é( pgree to a sole arbitrator and in the event the Parties are unable to agree to a sole
i

dthin a period of sixty (60) days from the date of issuance of a notice for
then each party will appoint one arbitrator and the two arbitrators so appointed
m%tf the third arbitrator and the panel of such three arbitrators shall undertake the
Gb i “Fhe seat of arbitration shall be Muzaffamagar, (U.R)).
L GERE
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7  Miscellancous

i. No Waivers

No failure on the part of any Party to exercise, and no delay in exercising, any right, power
or privilege hereunder shall operate as a waiver thereof or a consent thereto; nor shall any
single or partial exercise of any such right, power or privilege preclude any other of further
exercise thercof or the exercise of any other right, power or privilege. The remedies
provided are cumulative and not exclusive of any remedies provided by applicable law.

.~i-. Entire Agreement
IS

is Agrcement constitutes the entire agreement between the parties and includes all
ises and representations, express or implied, and supersedes all other prior agreements
presentations, wrilten or oral, between the Parties relating to the subject matter hereof.

]:{l;géﬁh)‘ g which is not constituted in this instrument is not part of this Agrecment.
Y b :

Any amendment of any provision of this Agreement shall be effective il it is cvidenccd. in
writing and signed by both Orient Board & Papers Mills Pvt. Ltd. and paper mills
limited and Biota Saviour Private Limited Meerut SECOND PARTY.

iv. Further Assurance
Each Party shall promptly take such actions and execute such documents as are necessary 10
give full effect to the rights of the other Party contained in and/or contemplated by this
Agreement.

v. Rights Cumulative

The rights, powers, privileges and remedies provided in this Agreement are cumulative and
are not exclusive of any rights, powers, privileges or remedies provided by law or otherwise.

Baviour Private Limited Meerut SECOND PARTY shall not assign or transfer
ights or obligations under this Agreement without the written consent of Orient
& Papers Mills Pvt. Ltd. Notwithstanding anything contained herein, no consent of

@Ry Juaviour Private Limited Meerut SECOND PARTY shall be required for an
No.#83pnyient by Orient Board & Papers Mills Pvt. Ltd. to any third party.
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a. Neither thi
under"il :t:z‘;\greerflem nor the performance by the Parties of their respective obligations
constitute a partnership, joint venture or any association of persons between

Orient Board & Papers Mills Pvt i ' i '
it i . Ltd. and Biota Saviour Private Limited Meerut

Each Party shall perform its obligations under this Agreement as an independent counter-
party and not as an agent, employee or representative of the other Party.

viit. Indemnification:

Biota Saviour Private Limited Meerut SECOND PARTY agrees and undertakes to
’,_,_.m_dgmnil'y Orient Board & Papers Mills Pvt. Ltd. for any liability, claims, legal actions
” &O st Orient Board & Papers Mills Pvt. Ltd. or any of its directors or employecs, arising out
Cnegligent action or willful misconduct of Biota Saviour Private Limited Meerut

PARTY.

iour Private Limited Meerut SECOND PARTY also agrees to indemnify Orient
Boar Papers Mills Pvt. Ltd. and its directors or employees, from and against all losses,
actionsd progeedings, claims, demands, costs. wards, and damages however arising, dircctly or
indireflly. as a result of breach of this Agreement due to action or inaction.

x. Partial Invalidity/Severability

If any term or provision of this Agreement shall be held to be illegal, void or unenforccable in
whole or in part, the term or provision shall to that extent be deemed not to form part of this
Agreement and the enforceability of the remainder of this Agreement shall not be affected. In
that event, the Parties agree to negotiate in good faith to reach an cquitable agreement. which
shall give effect as nearly as possible to the intention of the Parties as set out in this
Agreement.

x. Compliance

Biota Saviour Private Limited Mecrut SECOND PARTY shall comply with all laws, rules
and regulations, insofar as they are binding upon or affect operations of Biota Saviour Private
Limited Mcerut Second Party shall fully comply with the waste Waste Management Rules
2016 (“Rules™) and all statutory modifications/amendment thereof, and shall perform its
services/obligations and discharge its duties under this Agreement in accordance with these Rules
or any prescribed guidelines under these Rules or by State Pollution Control Board/Central
Pollution Control Board.

IN WITNESS WHEREOF, the parties hereto have exccuted this Agreement as of the day and year

first above written.

0T4 ,?A




For Biota Su\-ium: Private Limited Meerut

(Signature &Stamp)

Witnesses 1:

Name: RAuna®Q & u

(SignalM

Witnesses 2:

Name: m“m Sin

(Stgnn 4//2 “ngmﬂ 1
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For Orient Board & Papers Mills Pyt. Ltd.

(Slgnaluh. & St 1p)
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RDE/MSW AND NRSW SUPPLY AGREEMENT

BETWEEN

M/S Shakumbhri Pulp & Paper Mills Ltd. (First Party)
AND
M/s Biota Saviour Private Limited (Second Party)

This Supply Agreement (“Agreement”) is made at Muzaffarnagar (U.P.) on 13 February 2025
(“13.02.2025™).

M/s Shakumbhri Pulp & Paper Mills Ltd., 4.50KM Stone Bhopa Road, Muzaffarnagar, (U.P.)-
251001 a Company incorporated under the Companies Act. 1956, having its registered office at
n-'L?:S(opg Bhopa Road, Muzaffamagar-251001U.P.— India, hereinafler referred to as
KitdybUri Pulp & Paper Mills Ltd., (which expression shall unless it be repugnant to the context
inp\thereof, be deemed to mean and include its affiliates, successors-in- interest and
5(,@311 n&) of the FIRST PARTY; AP
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And

i\_..llx Biota Saviour Private Limited Meerut 250001 having its registered office at B-28 Radha
Garden Mawana Road Meerut-250001 which expression shall, unless repugnant to the meaning or
context thereof, include its successors and assigns of the SECOND PARTY.

Shakumbhri Pulp & Paper Mills Lid. shall be individually referred to as Party and collectively as
Partics.

WHEREAS

A. Shakumbhri Pulp & Paper Mills Ltd. is an entity engaged in the business of manufacturing and
b sdle of different types and grades of Paper Board and use pre-processed RDF/MSW for co-
: rocg,s‘:;ing & utilization to power plant. Shakumbhri Pulp & Paper Mills Ltd. has the capability
3, Pre-process the waste material in an environment friendly manner and converting waste to

& ¢ Bcovery in the power plant boiler.

L/ L
-'\" avjour Private Limited Meerut (U.P) is undertaking to supply Refused Derived
AN ]W (hercinafter referred to as “Waste"), in various states across India, and is desirous of

"‘:-‘—-d iv&fjg'lhis waste to the Shakumbhri Pulp & Paper Mills Ltd. through Supplier Madhav
ol ‘f‘ Tradérs situated at 68 First Floor, A To Z road Green Colony Muzaffamgar, Uttarpradesh-251001.

C.Plant for its scientilic disposal/co-processing.

NOWIT IS HEREBY AGREED AS FOLLOWS:
1. Supply and Disposal

i.  Subject to and in accordance with the terms and conditions set forth in this Agreement, Biota
.___Saviour Private Limited Mccrut (U.P) SECOND PARTY shall deliver the RDF/MSW and
-(;’T, “Plastic Waste to Shakumbhri Pulp & Paper Mills Ltd. for co-processing thereof.

e
‘“f~ii,?lhn'ﬁ viour Private Limited Mcerut SECOND PARTY hereby represents and assures
i ‘,"§hak I‘Q‘E)_ i Pulp & Paper Mills Ltd. that it will obtain and maintain all approvals, clearances,
) iOns or any permission needed to supply the Plastic Waste to Shakumbhri Pulp & Paper
:,Plant for co-processing as also comply with all applicable laws issued by Central and
i 30vernment and Statutory Bodies, Authorities or agencies. Upon request of Shakumbhri
_ . Puli(& Paper Mills Ltd., Biota Saviour Private Limited Meerut SECOND PARTY shall
‘< furni h’copies & field visits to its sites thercof for Shakumbhri Pulp & Paper Mills Ltd. record as
.Sﬁiﬁimbhri Pulp & Paper Mills Ltd. is assured also to comply with the guidelines for co-

processing of Waste Management Rules, 2016 and its subsequent (amendments) in the rules.

7 N

iii. Biota Saviour Private Limited Meerut SECOND PARTY hereby specifically agrees and
confirms that it is fully authorized to undertake the work entrusted herein and will adhere to the
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provisions of the Environment Protection Act.1986 read with waste management rule 2016 and
subsequent (amendments) in rules and any other applicable rules. as amended from time to time.

iv.l;iu_rltlici E;m" carry out monthly reconciliation of Waste accepted by Shakumbhri Pulp & Paper
Aills Ltd.

v. Biota S“"imll'_ Private Limited Meerut hereby specifically agrees and confirms that all wastes
for co-processing in Shakumbhri Pulp & Paper Mills Ltd. plant from its premises will be only
carricd oult its own,

) [{ g iflaccordance with the terms and conditions set forth in this Agreement, Shakumbhri
IYPAKTY, certifying the scientific disposal of the monthly quantity of Waste delivered by
Kaviopr Private Limited Meerut SECOND PARTY and accepted for disposal by
ulp & Paper Mills Ltd. at the Paper plants within 10 days after the month end supply.

‘ ri Pulp & Paper Mills Ltd. shall issue¢ Disposal Certificate to Biota Saviour Private
Limited Mcerut SECOND PARTY.

Shakumbhri Pulp & Paper Mills Ltd. will issue the waste disposal certificate mentioning the name of
Biota Saviour Private Limited Mecrut SECOND PARTY along with the quantitics of Waste
delivered at the Shakumbhri Pulp & Paper Mills Lid. Plant.

3  Confidentiality

During the Term, the Partics may have access to or obtain certain confidential information from
3 rty. The Parties undertake to maintain confidentiality of information so derived and not.
If or through its employees, agents or subcontractors, disclose to any third party or
urpose other than mentioned in this Agreement, without the written permission,

,. d
- : his Agreement shall be valid and binding from the date of its execution till One (1) year of its
execution. The Parties may mutually agree to extend the period of this Agreement by such
additional period as they may deem fit.

5.2 Termination

5.2.1  This Agrcement can be terminated by Shakumbhri Pulp & Paper Mills Ltd., by giving 15
days’ notice period, on any of the following grounds:
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L r\!\y.pcmnssmn is ‘Il“nmd to have not been obtained or maintained by Biota Saviour Private
k:nulcd Meerut (SECOND PARTY) with respect to collection. supply, storage and delivery of
asle.

/;’ 1l .-\n)'_pcrmissinn is found 10 have not been obtained or maintained by Biota Saviour Private
Limited Meerut (SECOND PARTY) in relation to allowing the delivery and disposal of the
relevant Waste at Shakumbhri Pulp & Paper Mills Ltd, Plant.

5 2 1o ans 1 . » ol vt i i i SN 5
522 Parties may terminate the Agreement after giving a notice in writing of Sixty (60) days to
the other Party of'its intention to terminate the Agreement.

3.3 Commercial Terms

/5'3?1:'-4\]1 commercials’ terms as applicable in this agreement will be seltled between Shakumbhri
7 OT AFP,‘Ip & Paper Mills Ltd. and Biota Saviour Private Limited Meerut (SECOND PARTY).

33 ;

{5 (M e Parties hereby agree that in the event performance, in whole or in part, of any obligation
undeg:this Agreement, by any Party hereto, is prevented by circumstances or events that are
B/ l"‘i;_ Ond the reasonable control of such Party, or by causes against which the Party could not
e “reasonably make provision (including but not limited to acls of God, strike or lockout, fire,
explosion. shutdown of Paper Board Plant for any rcason, failure of essential means of
transportation or communication, riots, insurrections, tidal waves, Mlood, carthquakes, industrial
disturbance, inevitable accidents, war (undeclared or declared), embargocs, blockages. legal
restrictions or governmental restrictions and the like), pandemic, cpidemic, the Party who is
prevented from performing shall be excused from performing for a reasonable period of time,

taking into account the cause and its duration (or potential duration).

6 Governing Law & Dispute Scttlement

This Agreement shall be construed and interpreted in accordancc with and governed by
the laws of India and the courts at Muzaffarnagar, (U.P.), India shall have jurisdiction over all

matters arising out of or relating to this Agreement.

The Parties agree that any dispute, difference, disagreements arising out of or relating to this
Agreement (“Dispute”) shall be first sought to be settled through amicable discussions
between high level officials of each Party and if no amicable settlement to any such Dispute is
achieved within sixty (60) days of the notice of such Dispute existing by either Party to the
r, then the Partics shall resolve such Dispute through arbitration. The arbitration shall be
/0“ Aﬂv ¥ed by the Arbitration and Conciliation Act, 1996. The Partics will at first seek to
Amosqally agree to a sole arbitrator and in the event the Parties are unable to agrec to a sole
Nor within a period of sixty (60) days from the date of issuance of a notice for
% then each party will appoint one arbitrator and the two arbitrators so appointed
3iclib inate the third arbitrator and the panel of such three arbitrators shall undertake the
B rbitrat) n.?hc scat of arbitration shall be Muzaffarnagar, (U.P.).
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7 Miscellancous

i. No Waivers

No failure on the part of any Party to exercise, and no delay in exercising, any right, power
oF privilege hereunder shall operate as a waiver thereof or a consent thereto: nor shall any
single or partial exercise of any such right, power or privilege preclude any other of further
exercise thercol or the exercise of any other right, power or privilege. The remedies
provided are cumulative and not exclusive of any remedies provided by applicable law.

ii. Entire Agreement

/-'/""f‘“‘fhis Agreement constitutes the entire agreement between the parties and includes all
\\O ises and representations, express or implied, and supersedes all other prior agreements

cpresentations, written or oral, between the Parties relating to the subject matter hercof.
{ing \\Q}ich is not constituted in this instrument is not part of this Agreement.

o o

\%}-;\ " :._A.ﬂf:ﬁﬁlcndmcn! of any provision of this Agreement shall be effective if it is cvidenced in

R

- \titing and signed by both Shakumbhri Pulp & Paper Mills Ltd. and paper mills limited
and Biota Saviour Private Limited Mcerut SECOND PARTY.

iv. Further Assurance

Each Party shall promptly take such actions and execute such documents as arc necessary to
give full effect to the rights of the other Party contained in and/or contemplated by this

Agreement.

v. Rights Cumulative

The rights, powers, privileges and remedies provided in this Agreement are cumulative and
are not exclusive of any rights, powers, privileges or remedies provided by law or otherwise.

vi. Assignment

ghis or obligations under this Agreement without the written consent of Shakumbhri
& Paper Mills Ltd. Notwithstanding anything contained herein, no consent of Biota

Savioul Private Limited Meerut SECOND PARTY shall be required for an assignment

xhri Pulp & Paper Mills Ltd. to any third party. )
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fe Ncilhc.r this r\grccr!'lcn( nor the performance by the Partics of their respective obligations

under it slm!! constitute a partnership, joint venture or any association of persons between
/ Shakumbhri Pulp & Paper Mills Ltd. and Biota Saviour Private Limited Meerut
f SECOND PARTY

b. [Each Party shall perform its obligations under this Agreement as an independent counter-
party and not as an agent, employee or representative of the other Party.

vitl. Indemnification:

Biota Saviour Private Limited Meerut SECOND PARTY agrees and undertakes (o
indemnify Shakumbhri Pulp & Paper Mills Ltd. for any liability, claims, legal actions against
Shakumbhri Pulp & Paper Mills Ltd. or any of its directors or employees. arising out of any
negligent action or willful misconduct of Biota Saviour Private Limited Meerut SECOND

< TA 3

Wq\,f"lliul. Saviour Private Limited Mecerut SECOND PARTY also agrees to indemnify
Shakuibhri Pulp & Paper Mills Ltd. and its directors or employees. from and against all

Rofisesn & \zactions, proceedings, claims, demands, costs, wards, and damages however arising.

-:ﬁquggt]}: c}rim!ireclly. as a result of breach of this Agreement due to action or inaction.

i

Rog Dn3se:

‘ ix. Partial Invalidity/Severability

T --___,,....-J:: |

7 “If-any term or provision of this Agreement shall be held to be illegal, void or unen forceable in
whole or in part, the term or provision shall to that extent be deemed not to form part of this
Agreement and the enforceability of the remainder of this Agreement shall not be affected. In
that event, the Parties agree to negotiate in good faith to reach an equitable agreement, which

shall give effect as nearly as possible to the intention of the Parties as set out in this
Agreement.

x. Compliance
Biota Saviour Private Limited Meerut SECOND PARTY shall comply with all laws, rules

and regulations, insofar as they are binding upon or affect operations of Biota Saviour Private
Limited Meerut Second Party shall fully comply with the waste Waste Management Rules
2016 (“Rules™) and all statutory modifications/amendment thereof, and shall perform its
services/obligations and discharge its duties under this Agreement in accordance with these Rules
or any prescribed guidelines under these Rules or by State Pollution Control Board/Central

Pollution Control Board.

IN WITNESS WHEREOF, the parties hereto have exccuted this Agreement as of the day and year
first above written.
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or Biota Saviour Private Limited Meerut For Shakumbhri Pulp & Paper Mills
Ltd.

Name: H’lMﬁrN.SHUYAMU
:{ -“.. f_ I ...

o by,

O | \J g
' T\

(Signature &Stam P) didedig

Witnesses 1:

Name: 8o N a-Q AU
o
WM{LL L Voor . KiTHORE

(Signature) Distl meERUT

Wiltnesses 2:

Name: DHRUV Y A-DRV

(Signature)  B-22, Rapro &SARDEM

IO

GANGA JNGAR
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RDE/MSW AND NRSW SUPPLY AGREEMENT

}\\ BETWEEN

R M/s SHREE BHAGESHWARI PAPERS PVT LTD
n AND
M/s Biota Saviour Private Limited (Second Party)

_ =
o

LTI S 1y Agreement (“Agreement™) is made at Muzaffarnagar (U.P.) on 13 February 2025
(0220257,

M/s SHREE BHAGESHWARI PAPERS PVT LTD 9" KM Bhopa Road, Muzaffarnagar, (U.I.)
a Company incorporated under the Companics Act, 1956, having its registered office at 8.5 Km Jansath
Road, MuzafTarnagar-251001U.P.- India, hercinalter referred (o as “Shiree Bhageshwari papers Py,
Ltd. ”, (which expression shall unless it be repugnant to the context or meaning thereof, be deemed to
mean and include its affiliates, successors-in- interest and permitied assigns)of the FIRST PARTY:;

Tratutory Alert:
Voot e gt B Saamy certBeate shoanbl b venbitd b sy chodenlamigs Guly of Wi & Sennp Mabite App of S1ack Hotding
Sy sty 0 TR gL £ R Conb S gt AN Bl alba Gn Wi vl b ) Bldaie Spp renagers ot ivobd
S e e g e D T /0 e B ey OF D ettt
Sy e ey R e oo g Lernipe oot e,
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And

M/s Biota Saviour Private Limited Meerut -250001having its registered office at B-28 Radha
Garden Mawana Road Meerut-250001 which expression shall, unless repugnant to the meaning or
context thereof, include its successors and assigns of the SECOND PARTY.

SHREE BHAGESHWARI PAPERS

! PVT LTD shall be individually referred to as Party and
collectively as Parties.

WHEREAS
.E BHAGESHWARI PAPERS PVT LTD is an entity engaged in the business of
e m&ing and sale of different types and-grades of Paper Board and use pre-processed

‘S_., four Private Limited Meerut (U.P) is undertaking to supply Refused Derived
— ek V (hereinafier referred to as “Waste™), in various states across India, and is desirous of
delivering this waste to the SHREE BHAGESHWARI PAPERS PVT LTD
Plant for its scientific disposal/co-processing. through Supplier Madhay Traders situated at
63 B First Floor, A To Z road Green Colony Muzaffarngar, Uuarpradesh-251001.

NOWIT IS HEREBY AGREED AS FOLLOWS:

1. Supply and Disposal

i. Subject to and in accordance with the terms and conditions set forth in this Agreement, Biota
Saviour Private Limited Meerut (U.P) SECOND PARTY shall deliver the RDE/MSW and
Z %\R Blastic Waste to SHREE BHAGESHWARI PAPERS PVT LTD for co-processing thercof.

—

;&’ 1 Blp Sa;"i{)ur Private Limited Meerut SECOND PARTY hereby represents and assures Shree
< SN\l ge wari papers that it will obtain and maintain all approvals, clearances, registrations or any
{Q:gf;\’c' \N_}é Jission needed to supply the Plastic Waste to Shree Bhageshwari Plant for co-processing as

\oaket ‘5‘4‘& co g!y with all applicable laws issued by Central and State Government and Statutory Bodies,
¥\ ©2Y Authgriiis or agencies. Upon request of shree bhageshwari, Biota Saviour Private Limited
\ pX ut~/SECOND PARTY shall furnish copies & field visits to its sites thereof for Shree

hu,
: c

. Q)V'ﬁ wari record as shree bhageshwari is assured also to comply with the guidelines for co-
; ssing of Waste Management Rules, 2016 and its subsequent (amendments) in the rules.

iii. Biota Saviour Private Limited Meerut SECOND PARTY hereby specifically agrees and
confirms that it is fully authorized to undertake the work entrusted herein and will adhere to the
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provisions ol the Environment Protection Act, 1986 read with waste management rule 2016 and
subsequent (amendments) in rules and any other applicable rules, as amended from time to time.

iv. Partics shall carry out monthly reconciliation of Waste accepted by Shree Bhageshwari.

v. Biota Saviour Private Limited Mecrut hereby specifically agrees and confirms that all wastes for
co-processing in Shree Bhageshwari plant from its premises will be only carried out its own.

2 Disposal Certification

issue a certificate to Biota Saviour Private Limited Meerut SECOND PARTY,
ific disposal of the monthly quantity of Waste delivered by Biota Saviour Private
ECOND PARTY and accepted for disposal by Shree bhageshwari at the Paper

e NEDRShivari issue the wasle disposal certificate mentioning the name of Biota Saviour Private
._: ‘Moerut SECOND PARTY along with the quantities of Waste delivered at the shree
bhageshwari Plant,

3 Confidentiality

During the Term, the Parties may have access to or obtain certain confidential information from
either party. The Parties undertake to maintain confidentiality of information so derived and not.
either by itself or through its employees. agents or subcontractors, disclose to any third party or
usc for any purpose other than mentioned in this Agreement. without the written permission,

except as may be required under any law. This clause will not apply to information available in
public domain.

7.;4;?55 and Termination:

{0bjs Agrpement:shall be valid and binding from the date of its execution till One (1) year of its
Ryegugion. The Parties may mutually agree to extend the period of this Agreement by such

L5 5.2 Termination

5.2.1  This Agrcement can be terminated by Shree bhageshwari, by giving 15 days’ notice period,
on any of the following grounds:

I. Any permission is found to have not been obtained or maintained by Biota Saviour Private

Limited Meccrut (SECOND PARTY) with respect to collection, supply, storage and delivery of
Waste.

Q(wat:
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Limited Meerut (SECOND PARTY)
! SE ARTYY o eelation o allowing the delivery ¢ isposal of
relevant Waste at Shiee bhagpeshwari Pager Pl o allowing the delivery and disposal of the

PPacties nuay termvinate the ivi i
¥ :;‘m n Il..i‘l'l'lllf'i.ﬂl. |!u Apreement after giving a notice in weiting of Siaty (60) days to the
other Party ob s intention t teominate the Apreement.

| Commereinl Terms

l\l:l t:l.‘l‘;\mlt‘ﬂ:uﬂ\' lerms s u'pplicnhlc in this agreement will be settled between Shree
; l‘::j;_"\_‘;“‘“ papers PVT LTD and Biota Saviour Private Limited Meerut (SECOND

S Foree Majeure
\JTT*".\ o LoV K H

e “:l arties hereby agree that in the event performance, in whole or in part, of any obligation under
thidAgreement, by any Party hereto, is prevented by circumstances or events that are beyond the
r \ j’g&\*}]“f‘bic control of such Party, or by causes against which the Party could not reasonably make
,,i9n¥v1§|\1n (ifjcluding but not limited to acts of God, strike or lockout, fire, explosion, shutdown of

\ Reg k. _.P“!Ptr “l\mrﬁ l'l.nnl for any reason, failure of essential means of transportation or communication,
~\ nblynsum:ctmns. tidal waves, flood, earthquakes, industrial disturbance, incvitable accidents,
i TN

1500
s t{ndcclarcd or declared), embargoes, blockages, legal restrictions or governmental
\& A= -q.';;lr‘lcuons and the like), pandemic, epidemic, the Party who is prevented from performing shall

b5 3 w . - . . o
2 be excused from performing for a reasonable period of time, taking into account the cause and its
duration (or potential duration).

6 Governing Law & Dispute Settlement

This Agreement shall be construed and interpreted in accordance with and governed by the laws

of India and the courts at Muzaffarnagar, (U.P.). India shall have jurisdiction over all matters
arising out of or relating to this Agreement.

ii. The Parties agree that any dispute, difference, disagreements arising out of or relating to this
Agreement (“Dispute”) shall be first sought to be scttled through amicable discussions between
high leve! officials of each Party and if no amicable settlement to any such Dispute is achieved
within sixty (60) days of the notice of such Dispute existing by cither Party to the other. then
the Parties shall resolve such Dispute through arbitration. The arbitration shall be governed by
the Arbitration and Conciliation Act, 1996, The Parties will at first seck to mutually agree toa

mﬁl‘mhilralor and in the event the Parties arc unable to agrec to a solc arbitrator within a period
; 0 fA ’@0)- days from the date of issuance of a notice for arbitration, then cach party will
e appointgne arbitrator and the two arbitrators so appointed shall nominate the third arbitrator
; p ¢l of such three arbitrators shall undertake the arbitration. The sg;n.of-;u itration

Wzaffarnagar, (u.r). ‘

’
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i. No Waivers

N|:1 I.'uilurc on the part ol'any Party to exercise, and no delay in exereising, any right, power or
DI‘I\'I|C!;I: hereunder shall operate as a waiver thereol or o consent thereto; nor shall any single
or I\:Il’ll‘ill exereise of any sucly right, power or privilege preclude any other of further Cxercise
thereol or the exercise of any other right, power or privilege. The remedics provided are
cumulative and not exclusive of any remedies provided by applicable law,

i, Entire Apreement

This Agreement constitutes the entire
and representations, expre
representations, writlen or
Anything which is not cons

agreement between the parties and includes all promises
§s or implied, and supersedes all other prior agreements and

oral, between the Parties relating to the subject matter hercof,

tituted in this instrument is not part ol this Agreement,

il Amendments
—

AO" A R } Any amendment of any provision of this
S writing and signed by both SHRER
fasn S R
iRy |7

4! t:,g\l"l} her Assurance

Agreement shall be effective if it is evidenced in
i BHAGESHWARI PAPERS PVT LTD and Biota
t}u‘lr Private Limited Mcerut SECOND PARTY.

Qﬁfa'éh Party shall prompll‘y take
Weive full effect to the rights
Agreement.

such actions and execute such documents as are necessary o
of the other Party contained in and/or contemplated by this

)J/_r

)
el

v. Rights Cumulative

The rights, powers, privileges and remedics

provided in this Agreement are cumulative and
are not exclusive of any

rights, powers, privileges or remedies provided by law or otherwise,

vi. Assignment

Biota Saviour Private Limitcd Mcerut SECON
rights or obligations under this Agreement without the written consent of SHREE
BHAGESHWARI PAPERS PVT LTD Notwithstanding anything contained herein, no

consent of Biota Saviour Private Limited Meerut SECOND PARTY shall be required for
an assignment by Shree bhageshwari to any third party.

D PARTY shall not assign or transfer their

vii. No Partnership

aNecither this Agreement nor the performance by the Parties of their respective obligations

Y shall constitutc a partnership, joint venture or any association of persons between
% BHAGESHWARI PAPERS PVT LTD and Biota Saviour Private Limited
ut SECOND PARTY

Phrty shall perform its obligations under this Agreement as an independenLeounter-
ghd not as an agent, employce or represen . ve of the other Party.

X

it vlo~stg
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Biota Saviour Private Limited Mcerut SECOND PARTY agrees and undertakes' o
‘lndcmnll‘y Shree bhageshwari for any liability, claims, legal actions against Shree bhageshwari

‘or any of its directors oq mployees, arising out of any m.g,llgs.m aclmﬂ or willful m;swonducl
“of Biota Saviour Priv ‘le Limited Mccrnl slTCQM{|
I

D PART

mited Mecrul SECO |

|
‘ H (M| H
Biota Saviour Private P RTY also agrees 10 mdemmJ/ iree |
| bhageshwari and its directors or employces, from a 1” rainst all losses, actions, prou..c.dT

claims, demands, costs, warlﬁs and dam ver ari

BS,
s ho i ising, dm.ckP or mdm.ctly. as ”ﬂ ﬁmuh
of breach tw(‘lln Agmumrm duce to acti w’ fina ‘

| 'H
[l l

lix. Partial im aluTty ISev qrubillty
i ‘ i
ﬁmvlsml of this Aghw.menﬁ shall be held to be illegal, void dr unenforceable in

3 If any term or
- ‘h }thle or in part, the term or provision shall to that extent be deecmed not to form ‘Jﬂeflhi
" #ru.mwnl and the enforceability @I‘llue remainder of this Agreement shall not be a legd In
that event, the Parties agree to mgau te in good faith to reach an equitable agreement, which
I-give effect as nearly as possible to the intention of the Parties as set out in this AL cement.

| [0 | JHHIN \
x. Compliauce |

Q} ..Blota Saviour Private Limited Mcerut SECOND PARTY shall comply with all laws, rules and

C-reguln||ons insofar as they are binding upon or affect operations of Biota Saviour Private Limited
\““"Mnerul Second Party shall fully comply with the waste Wastec Management Rules 2016 (“Rules™)
and all statutory modifications/amendment thereof, and shall perform its services/obligations and
discharge its duties under this Agreement in accordance with these Rules or any prescribed
guidelines under these Rules or by State Pollution Control Board/Central Pollution Control Board.

IN WITNESS WHEREOF, the parties hereto have executed this Agreement as of the day and
year first above written.

For Biota Savmur}ru‘ale leited Meerut for Shree bhageshwari papers pvt Jtd

Name: L)y mgw YQD@U Name:

'
-} #1
%} ]

= =

!

(Signature & Stamp) -

Witnesses 1:
Name: .N).SH T KOMBR

M-Koa, G}‘W&‘WH&QR)

(Si gnature) eeRy

Witnesses 2:
Name: Ravwnog AL

vine Pst  Wswe
MLk
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RDF/MSW AND NRSW SUPPLY AGREEMENT

BETWEEN

M/S Siddheshwari Industries Pvt. Ltd. (First Party) :
AND ‘
M/s Biota Saviour Private Limited (Sccond Party)

‘ This Supply Agreement (“Agreement”) is made at Muzaffarnagar (U.P.) on 02st day of February :
r,——-_-‘-:iﬁl’.i (©02.02.2025™). ;

~OTAR
\Q: éxddhcsh\mrl Industries Pvt. Ltd., Jansath Road Muzaffarnagar Uttar Pradesh 251001 a &
; y ilicorporated under the Companies Act, 1956, having its registered office at Jansath Road, -
agar-25|00|U P.— India, hereinafter referred to as “Siddheshwari Industries Pvt. Ltd.”, %
;}cssnon shall unless it be repugnant to the context or meaning thereof, be deemed to mean -
lud

its afTiliates, successors-in- intcrest and permitted assigns) of the FIRST PARTY;
Siddheshwati Industries (P) Lid.

Mil. A

Dirortne
Smxuzor, Aler; .
4T antiwrnucy ot e Stany y carhfig b Lnoulit b vendied AU vy shiolay hmy LCOMY’ OF Using £-Stamp Mabite App ot Steck HoNog >t
-'m ":x-; Sy e detais oo uus Coldic Mg and as uvailable on e wabsite / BMobil App renders i uwvahct
2 Tha sheekey

DtaTany 15 on e paers of the ceitinentay

R T 1! xl’{ e \L Ay Pheds infonn ins Gormnpetent Antbionty
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And

MU Riota Saviour Private Llmbted Mecrut -250001 1
Garden Mawana Road Meerut-250001 which expressior
context thereat] ine

wing it repistered office or 112254 Radha
| vahall unless repugnant 1o the meaning or
Tudde its soecessors and assipns of the SECOND PARCTY.

Siddhe vt o e 1 L )
l‘n t"lt\ll\\ ari Industries Py, i, shall he individually relerred 1o as Mty and collectively as
arhwes

WHEREAS

\. x\l‘dl!h?‘ih\\ ari Industries Pyt Lid, is an entity engaged in the business of manufacturing and sale
ol dl!i_;‘r\‘l‘ll types and grades of Paper Board and use pre-processed RDF/MSW for co-processing
L llR,uufn to power plant. Siddheshwari Industries Pvt. Lid. has the capability to safely Pre-

% waste material in an environment friendly manner and converting wasle o energy
he power plant boiler.

Private Limited Meerut (U.P) is undertaking to supply Refused Derived
reinafler referred to as “Waste™), in various states across India, and is desirous of

aWvaste to the Siddheshwari Industries Pyt. Ltd through Supplicr Madhav Traders
rst Floor, A To Z road Gre

- en Colony MuzafTarngar, Uttarpradesh-251001.
s
0y Its scientific disposal/co-processing.

NOWIT IS HEREBY AGREED AS FOLLOWS:

1. Supply and Dispesal

. Subject to and in accordance with the terms and conditions sct forth in this Agreement. Biota
Saviour Private Limited Meerut (U.P) SECOND PARTY shall deliver the RDF/MSW and
Plastic Waste to Siddheshwari Industries Pvt, Ltd. for co-processing thercof.

‘;;Q-}i.""lﬁiﬁly' Saviour Private Limited Mecrut SECOND PARTY hereby represents and assures

Siddhigshwari Industrics Pvt. Lid. that it will obtain and maintain all approvals, clearances.

/s Tegiisitions or any permission needed to supply the Plastic Waste to Siddheshwari Industries

#Q“ﬁyf;gtﬁ Ylant for co-processing as also comply with all applicable laws issued by Central and
WEE 1‘ ‘Syity\(j[vcmmcnl and Statutory Bodics, Authoritics or agencies. Upon request of Siddheshwari

\ P4 "l'hiﬂistrjgs Pvt. Lid., Biota Saviour Private Limited Meerut SECOND PARTY shall furnish

r‘ﬂ"‘\_gﬂﬁ“‘?"ﬁ' ﬁf:ld visil.s o its silc:s thereof for Siddhcshwari lndusu:ics. Pvt. Ltd. record as
’OI/T ¢ ;JdI:cg;?-(wan Industrics Pyt. Lad. is assured also to comply with the guidelines fo

o OWaste Management Rules, 2016 and its subsequent (amendments) in the rules.

r Co-processing

ili. Biota Saviour Private Limited Meerut SECOND PARTY hereby specifically agrees and
confirms that it is fully authorized to undertake the work entrusted herein and will adhere to the

Aiathashwmd industdes () Lid

AMA. At

Deartar
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provisions of the Environment Protection Act. 1986 re

; ad with waste management rule 2016 and
subsequent (amendments) in rules

and any other applicable rules, as amended from time 10 time.
v, Partics Ry raaties ot - ¥ - :
Ilill:;llt.!\ shall carry oyt monthly reconciliation of Waste accepted by Siddheshwari Industries Pyt

e :“““il Sil\'itlur_ Private Limited Meerut hereby specifically agrees and confirms that all wastes
Or co-processing in Siddheshwari Industries Pyt Ltd, plant from its premises will be only carried
out its own,

i O n accordance with the terms and conditions set forth in this Agreement, Siddheshwari
* MEERIP W |J-d. shall issue a centificate to Biota Saviour Private Limited Meerut SECOND
Jfying the scientific disposal of the monthly quantity of Waste delivered by Biota
Privite Limited Meerut SECOND PARTY and accepted for disposal by Siddheshwari

byL. Lad. at the Paper plants within 10 days after the month end supply. Siddheshwari

_,_f_ﬁ,? A\, Ltd, shall issue Dis

posal Certificate to Biota Saviour Private Limited Meerut
OND PARTY. 1

Siddheshwari Industries Pvt. Lid. will issue the waste disposal certificate mentioning the name of

Biota Saviour Private Limited Mecrut SECOND PARTY along with the quantities of Waste
delivered at the Siddheshwari Industries Pvt. Ltd. Plant.

3 Confidentiality

During the Term, the Parties may have access to or obtain certain confidential information from
either party. The Parties undertake to maintain confidentiality of information so derived and not,
cither by itself or through its employees. agents or subcontractors, disclose to any third party or
use for any purpose other than mentioned in this Agreement, without the written permission,
Tk cRgs mdy be required under any law. This clause will not apply to information available in

is/Agreement shall be valid and binding from the date of its execution till One (1) year of its

exCegtion. The Parties may mutually agrec to extend the period of this Agreement by such
dtional period as they may deem fit.

5.2 Termination

5.2.1  This Agrecement can be terminated by Siddheshwari Industries Pvt. Ltd., by giving 15 days’
notice period, on any of the following grounds:

Hlrdnashwarl Indusiries (P) Lid.

M. A

Dkecior
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Any permission is found to have not been obtained or maintained by Biota Saviour Private

t;imitetl Meerut (SECOND PARTY) with respecet to collection, supply, storage and delivery of
'nste.

Il Any permission is found to have not been obtained or maintained by Biota Saviour Private

Limited Meerut (SECOND PARTY) in relation to allowing the delivery and disposal of the

relevant Waste at Siddheshwari Industries Pvt, Lid. Plant.

522 Parties may terminate the Agreement afler giving a notice in writing of Sixty (60) days 1o

the other Party of its intention to terminate the Agreement.

5.3 Commercial Terms

5.3.1  All commercials’ terms as applicable in this agreement will be seltled between Siddheshwari
st Industries Pvt. Ltd. and Biota Saviour Private Limited Meerut (SECOND PARTY).

Fotce Majeure |

Qn'gcs hereby agree that in the event performance, in whole or in part, of any obligation
dgr this Agreement, by any Party hereto, is prevented by circumstances or events that are
ond the reasonable control of such Party, or by causes against which the Party could not
onably make provision (including but not limited to acts of God, strike or lockout, fire,

transportation or communication, riots, insurrections, tidal waves, flood, carthquakes, industrial
disturbance, inevitable accidents, war (undeclared or declared), embargoes, blockages. legal
restrictions or governmental restrictions and the like), pandemic, epidemic, the Party who is
prevented from performing shall be excused from performing for a reasonable period of time,
taking into account the cause and its duration (or potential duration).

6 Governing Law & Dispute Settiement

i. This Agreement shall be construed and interpreted in accordance with and governed by
' the laws of India and the courts at Muzaffarnagar, (U.P.), India shall have jurisdiction over all
matters arising out of or relating to this Agreement.

ii. The Parties agree that any dispute, difference, disagrecments arising out of or relating to this
Agreement (“Dispute™) shall be first sought to be settled through amicable discussions
between high level officials of each Party and if no amicable settlement to any such Dispute is
achicved within sixty (60) days of the notice of such Dispute existing by either Party to the

her, then the Parties shall resolve such Dispute through arbitration. The arbitration shall be

<Rc ed by the Arbitration and Conciliation Act, 1996. The Parties will at first seek to
lly ugree 1o a sole arbitrator and in the event the Parties are unable to agree to a sole

r within a period of sixty (60) days from the date of issuance of a notice for

Qe then cach party will appoint one arbitrator and the two arbitrators so appointed

E R?Ts' _;ﬂn mingte the third arbitrator and the panel of such three arbitrators shall undertake the
Rq3.- N94fibita on./'Ihc seat of arbitration shall be Muzaffarmagar, (U.P.). Q Pr"fg@x
(‘d’%

\ ?‘ Siddhashwar inausing
\Gb naustnes () Lig
Vz_@p\ M A/

Directar
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7 Miscellancous

i.  No Waivers

No failure on the part of any Party to exercise, and no delay in exercising, any right, power
or privilege hereunder shall operate as a waiver thercofl or a consent thereto; nor shall any
single or partial exercise of any such right, power or privilege preclude any other of further
exercise thercol or the exercise of any other right, power or privilege. The remedies
provided are cumulative and not exclusive of any remedies provided by applicable law.
_ ii. Entire Agreement
. \_\\:}_‘ A /? }]ﬁs Agreement constitutes the entire agreement between the parties and includes all
romises and representations, express or implied, and supersedes all other prior agreements

representations, written or oral, between the Parties relating to the subject matter hereof.
'H_Iirig which is not constituted in this instrument is not part of this Agreement.
]

S || Any amendment of any provision of this Agreement shall be effective if it is evidenced in
writing and signed by both Siddheshwari Industries Pvt. Ltd. and paper mills limited
and Biota Saviour Private Limited Meerut SECOND PARTY.

iv. Further Assurance

Each Party shall promptly take such actions and execute such documents as are necessary to

give full effect to the rights of the other Party contained in and/or contemplated by this
Agreement.

v. Rights Cumulative

The rights, powers, privileges and remedies provided in this Agreement are cumulative and
are not exclusive of any rights, powers, privileges or remedies provided by law or otherwise.

vi. Assignment

. _ Biota Saviour Private Limited Mcerut SECOND PARTY shall not assign or transfer
thejr rights or obligations under this Agreement without the written consent of
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A Neither this Agreement nor the pecformance by the Parties of their respective obligations
under it shall constitute a partnership, joint venture or any association of persons between
Siddheshwari Industries Pvt. Ltd. and Biota Saviour Private Limited Meerut
SECOND PARTY

b.

Each Party shall perform its obligations under this Agreement as an independent counter-
party and not as an agent, employee or representative of the other Party.

viii. Indemnification:

!]inm Saviour Private Limited Mecerut SECOND PARTY agrees and undertakes to
mﬁdcmml’_\' Siddheshwari Industries Pvt. Ltd. for any liability, claims, legal actions against
Siddheshwari Industries Pvt. Lid. or any of its directors or employees, arising out of any

negligent action or willful misconduct of Biota Saviour Private Limited Mcerut SECOND
PARTY,

Biota Saviour Private Limited Meerut SECOND PARTY also agrees to indemnify

Siddheshwari Industries Pvt. Ltd. and its directors or employees, from and against all losses,

/i:ctions, proceedings, claims, demands, costs, wards, and damages however arising, dircctly or
wdirectly. as a result of breach of this Agreement due to action or inaction.

/{QOTA
o [
I R

] o/ MEER

W

~15211fAny term or provision of this Agreement shall be held to be illegal, void or unenforceable in

~~Whole or in part, the term or provision shall to that extent be deemed not to form part of this
{3 2N “Agreement and the enforceability of the remainder of this Agreement shall not be affected. In
TTwat 57 Y T that event, the Parties agree to negotiate in good faith to reach an equitable agreement, which

shall give effect as nearly as possible to the intention of the Parties as set out in this
Agreement.

x. Compliance

Biota Saviour Private Limited Mcerut SECOND PARTY shall comply with all laws, rules
and regulations, insofar as they are binding upon or affect operations of Biota Saviour Private
Limited Meerut Sccond Party shall fully comply with the waste Waste Management Rules
2016 (“Rules™) and all statutory modifications/amendment thereof, and shall perform its
services/obligations and discharge its duties under this Agreement in accordance with these Rules

or any prescribed guidelines under these Rules or by State Pollution Control Board/Central
Pollution Control Board.

IN WITNESS WHEREOF, the parties hereto have executed this Agreement as of the day and year
first above written,

Yldanoeshwail Industiies (I7) Lid

ML A

Diracinr
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For Biota Saviour Private Limited Meerut For Siddheshwari Industries Pvt. Ltd.

—_—

1// 16 Hm ‘\
l lanzath Raad) i |
il /" ./I

-

(Signature &Stamp) (Signature & Stamp)

Witnesses 1:

Name: NigupNT Kum oo
el

M-bHoa  Gananagar.

(Signature) MEFR.U‘[

Witnesses 2:

Name: DHRUY ygopﬂ

(Signaturc) 8 -2¢, Rapun GARDTN
- GANGA NAGAR_ Mmeeris
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Z PASWARA

PAPERS LTD.—

Leading Manufacturers of Multi Layer Kraft Paper & Kraft Board:

Correspondence Office ; ¢ ! d Office : N.H.-34, Paswara Border, Mohiuddinpur,
actory/Registere [

Paswara House Delhi Road, Meerut (U.P.) Indi4

Baghpat Road, Meerut (U.P.) India Website ;: www.paswara.com

Ph.: +91-121- 4056536
E-Mail: info@paswara.com

»ALGR‘EEMENT FOR RDF DISPOSAL
This agreement is made as of 28“‘may of November, 2024 by and between:-

Geron Engineering Pvt Ltdherein after called as the Supplier having its office at C- d
121, Bulandshahar Industrial Area Road, Ghaziabad, Uttar Pradesh

And

M/s Paswara Papers Ltd having its plant at Village Kayésth Gaonwari, Delhi Road,
Mohiuddinpur, Meerut Uttar Pradesh herein after called as the Buyer

Whereas the Supplier is into business of MSW Processing and produces RDF. --

Whereas the buyer is into the business of providing services of RDF Co-processing
through its vendors viz Cement Factories/Waste To Energy Plant/ Paper Mills.
Details of Paper Mills attached as Annexure -1

NOwW, THEREFDRE, in consideration of the mutua] promises and covenants
contained herein; the parties agree as follows:-

1. Services Provided :
The Supplier will provide the disposal of Refuse-Derived Fuel (RDF) quantities as
follows:

* Quantity to be supply approx 3700 Mt during the period from
01* December 2024 to 31 May 2025

2. RDF Supply to Approved Units Only

Ghaziabad to only Waste to Energy Plant/Paper Mill who are approved for
RDF utilization as per UPPCB / applicable pollution control board for RDF
utilization.

3. Term of Agreement

This Agreement shall commence on 28t November 2024 and shall continue until
terminated by either parties. .
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PASWARA GROUP

. PASWARA

PAPERS LTD.——

Leading Manufacturers of Multi Layer Kraft Paper & Kraﬂ' §oard B
Factory/Registered Office : N.H.-34, Paswara Border, Mohruddmpgr‘
Delhi Road, Meerut (U.P.) India
Website : www.paswara.com

Correspondence Office

Paswara House |

Baghpat Road, Meerut (U.P.) India
Ph.: +91-121- 4056536

E-Mail: info@paswara,com |

(2)
4. Responsibilities

» Buyer Responsibilities:

o Ensure RDF is disposed off in environment friendly manner complying T
with SWM Rules 201 6, and all directions issued by NGT, CPCB and
UPPCB from time to time. Any penalty issued by regulatory body with
regard to RDF disposal shall be borne by Buyer only.

o Provide all necessary equipment and personnel for the safe handling
and disposal of RDF. '

o The Buyer shall be responsible for the storage of RDF once it is
delivered to the Buyer's facility. The Supplier shall not be responsible
for the costs of storage beyond delivery.

* Supplier Responsibilities:

o Loading of RDF from the designated site in trucks arranged by the
Buyer or its representatives. y

o Ensure that the RDF meets all agreed specifications and quality
standards. ;
5. Confidentiality

Both parties agree to keep all information related to this Agreement confidential and
will not disclose it to any third parties without prior written consent.

6. Termination

Either party may terminate this Agreement upon 30 days written notice to the other

party. In the event of termination, the Client shall pay for all services rendered up to
the termination date.

7. Governing Law

This Agreement shall be governed by and construed in accordance with the
jurisdiction of Ghaziabad Uttar Pradesh.

Cont...3
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Z PASWARA

oy PAPERS LTD.——

Correspondence Office : Leading Manufacturers of Muiti Layer Kraft Paper & Kraft Board -
Paswara House Factory/Registered Office : N.H.-34, Paswara Border. Mohiuddinpur
Baghpat Road, Meerut (U.P.) India Delhi Road, Meerut {U.P.) India
Ph.: +81-121. 4056536 Website : www.paswara.com
E-Mail: info@paswara.com 3) -

8. Entire Agreement
This Agreement constitutes the entire understanding between the parties and
supersedes all prior agreements, whether written or oral-:

IN WITNESS WHEREOF, the parties hereto have executed this Service Provision
Agreement as of the date first above written.

For Geron Engineering Pvt Ltd

Authorised Signatory

Date:- 28™ November, 2024 Date:- 28" November, 2024

Place:- Ghaziabad | Place:- Meerut
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S~ UTTAR PRADESH POLLUTION CONTROL BOARD
3%!&"5‘& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

Validity Period :02/04/2025 To 01/04/2030

Category : RED Application Id : 30534383
Ref No. - Dated:- 05/04/2025
233519/UPPCB/Ghaziabad(UPPCBRO)/CTE/GHAZIABAD/2025

To,

Shri SHUBHAM GOEL
M/s SHREE JI COAL COMPANY
Khasra No. - 181, Village - Muhiddinpur, Dabarsi, Ghaziabad (U.P.).GHAZIABAD,

GHAZIABAD

Sub: Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pellution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 30534383 dated - 20/02/2025. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance

of following conditions :

i Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details

Name of Raw Material Raw Material Unit Name Raw Material Quantity
Municipal Solid Waste Metric Tonnes/Day 900
(M.S.W.)
C- Product with capacity :
Product Detail
Name of Product Product Quantity
RDF -400 TPD 00
Bio Compost- 100 TPD
D- By-Product if any with capacity :
By Product Detail
Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
Inert - 400 TPD Metric Tonnes/Day 400.0 400.0

2. Water Requirement (in KLD) and its Source :
Source of Water Details

Source Type _ Name of Source Quantity (KL/D)
Ground Water (within Borewell 22.0
premises) ‘

3. Quantity of effluent (In KLD) :
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Effluent Details

Source Consumption Quantity (KL/D)
Domestic 2.0
Industrial 20.0

Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kid) Use
Others 0.0 Used In D.G. Set of Cap.

62.5 KVA & 15 KVA (RECD
OR Dual Fuel System)

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 01/04/2030 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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I. THIS CTE IS VALID ONLY FOR Establishment New Unit of Common Municipal Solid Waste
ac1lﬂty (CMSWF) for the proposed prm‘mcﬁon of Bio Compost- 100 TPD, RDF ( Refused Derived
Fﬁel) 400 TPD and Inert- 400 TPD by using proposed Raw Material as Municipal Solid Waste from

Ghaziabad Nagar Nigam- 900 TPD
2. In-caseé of any change in production dapamtspg process/raw materials use etc. the industry will have
tojintimate the Board. For any enhancement of the a OVe fres! C(msent to Establish Thas to be
obtained qum WP Pollution Control Board.
3 Unit let ipropesal for pla§t1c waste: ;lmpbsaél qaned its EPR w1thﬂm 15 days to tb:, Board.
4., Unif Shal submit Effluent/Emission monitoring report of the STP zmdi $t k of Air Pollutmg
Qourws and Ambfent Am\Momtohng of the: pﬁémlsﬂs c.lone by MOoEF&€ mnd UPPCB approved
Ii boratory withjn 01 Month andwlm Quarterly ba e Board by LIMS I‘ ortal. R
WAs pﬁT the dl;ﬁ? lons given by ommlssm m A Managcment n Nanon 1] CapltaU
]ﬁ;eglen and Adjoining. Ar:eas v1d% ts: letter no 1150018/ 1:’202L-CAQM dated 04. OZEO”
indus Ty illha]l 'under allicifcumstances: emmpletﬂly switch over toPNG or Brga Fuels 1 tegat
30.09 Zﬁ 2 In(i'ustry should switch ovqf to PNG Fuel as soon} {I’NG S pp i$ abal]abk in the area.
Unit mus{ useRice HuskalomassﬁAgrl ultmreaa&éﬁtmﬂfBlo Fuel Pellets/ m rﬁquettes ? per
dlrv-.cnon iveh by CAQM ||
6. Umt s"halﬁcnmply with dlrecﬁon issued unden\(braded RﬁsponseJActm’nT’lan ((JRAP;) tu%‘xe to time
FHmi le Suprema Court.& Commission tOﬁAtr Qpahtyq Managemeni in NCR and Adj min;j
Areas (CAQM TN | o]
7, bperalmm and maintenance of APCS'shall be done in such a w ay that the emission generated from
mka is| "luﬁaya‘ ithin' pmscr cd narms/o hé\BoaTd | | ) %
Tmt H mn y with the (C ommission for Air Quality Management.in NCR and
lirections |s§ue dtime ‘to timﬂregardmg use of cleaner fuel,

lco ”‘ ‘with the CAQM (Commission(for Air Quality Management in NCR and
oin nu A;r ,I directions regardmg DG sgts:

@ Boan erveﬁ: its right t %E@dlf‘y aboverconditions or stipulate any additional conditions
in [lu mg ev ocuncmwof thm ord the mtcre:«.t of L!:.n\.flromnent protéction. In ease of violation of]
abgve-mentibned condltmm or anpr public complaint the CTE shall | ¢ withdrawn.

; Pnrm 0 s?%} ?mtaill anti-smog guns and PTZ camera at sitc and/ensure registration on
upeqplin!fér se]f— leclaration «if dust.control audit. | E
mtw'si;al cnmﬁ.y wnth the CAQM (Commission for Air Quality Managementin NCR and

Atﬁeﬂn Arcaﬂ#‘ ection no. 75 regardmg GRAP,
i1} Ul]}t shall | Ethe CAQM ommission for Air Quality Management in WCR and
djoming Area gtm no. 76 :md 77 regarding regulation of DG sets.
!4 In t]1§1> case o u$a;:'c 0 ground water, the/Project ropcnenk ‘must obtain NOC from{UPGWD
1R one Dn fro p the date !fsmm of CTE, unless falling in exempted catagory asiper MolS
u}fdelincb% 912020 and amendments dated 29.03.2023 thereto. J‘
Project shal i!ensur’entha compl ange of Env1r0nman standarda as per Environment( p otection)
- Maximum uantlty of “rfeaﬁﬁdgwawr shall B uSe in gardenmg;/ﬂushgjlg T ‘i‘mt will
en ure the continuous and umnte;ruptc data ﬁuppl}q rom the OCEEMS to the CPCB rvexr The
ui:h‘ whllifgllow thegﬁi? 'B Guidelihes for Utilization of Treated Effluent:in Irrigation ay ﬂ‘hablc in the
web portal. j Jl
% ;’\PCB will he 1 amtan;ed and operafed/in such a manner that emissionsalways conform to
stan ﬁgrd laid dow; ”unde[ ?the . 0:1 ct 1986 as am@r}d(:di I
17. The/industey shall @in ly thef sionsiofi Hazards us an ther Waste (Management and
'l"’wransiaqundam Movem t{’Ru s 2016 and shall obtaifi authotization for the disposal of hazardous)
(Consent: tom \blish (CT ; ardﬂr shall\Lutamatlcally beemme invalid on isswance of Clesure
by C.PiC. B /UPPCB an fur’mer on Revokmg nf Closursmrder the Consent arder/shall

cchme: alick |“ (I |
1; m uﬁtry h vamus prov:smﬂ% @ﬁ lﬂ‘( (Prevention and%Eontml mfi Pollution})
¢ @\ﬁﬂas ammﬂ emtmn and Control' [PO‘ Fuflon) Act 1974 as amended and all
otncr apphca& éﬁlﬁed under E.P. Act 1986 and the va éu@sorders ﬂq%uedl by thﬁJMOEF&QE:
CPCB;and SE B n tlme to time .

ahghu the accidental leakages/discharge of

20, The:in 1 provide adequate arrangement for
tc. which are likaly to cause fire hazard

anyjai pt{l utam "gas/ (quidifrom the vessel, machinary
incl 1gténwlmnmental pollution.

21. The mdustry shalf install el ectromagnettc&\ﬂﬁw meter at water source and outlet of ETP, and
maintain the records of water abstracted nnd gecyc]ec*l éﬁteﬂ effluent. The treated!| effluent filom the:
Effluent T#eaiment Plant shall bease cgympletely ini the manu facturing process. No Treated water:
shall be discharge outside the fac tory prentises in any cxrcumstanues

22. Induistry shall install at sufﬁcmnt ]ﬁl ‘htrfiom the,ground level Open to Network H! PTZ Camera
at the outlet of STP and its URL an pasw\}mrd shall ejéc provided teithe UPPCB Control Toom.
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at the outlet of STP and its URL and password shall be provided to:the UPPCB Control room.
23. Infdustrv shall comply with various Waste Management Rules as notified by MoEF&Cd ie.
Plastic Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazprdmis angi
Other Wastes (Management and Transhowndary) Rules, 2016, E-waste (Mnnagcment) Rules, 2016,
Constructﬂ(m and Demolition' Waste Management Rules, 2016 Battery Rules 2000 and ‘P:‘olse

Po’l‘hmou (Regulation and Control) R ille 000,

24 hndustrv shall install and maintait Onhne d:ontmuous Efﬂweni and eanssanMomto ing Sy tem

(OCEMS) on STP an stac & conmccf it with: SEJCBQ andTCPciB $en er, before start of producn on

as pcrhthc, direction of %
ﬂustry shall compl 3& tﬁe&order péi%se by Hon' h‘ie 'NGT time to time. ;
The mdustry shall Ensure provisions of Roof Top. R@ atbr Hamestmg 8y stem and Ground

W’atem Reuhal ging Proposal/ Lomplﬁmnte report sl"}ouh e <enl to the Board within One month,

27. Intflustry shall dlspoé the hazardgus waste: thﬁouvh authorized recyclers/TSDF.

28./Industry shall not use furnace ol pet coke as a fuel.

mnduxtw shall! En&ure proper qt'hs oal of boiler agh!

3@) \T e 1ndustr}q should *Be oper: aftedp ifi such a mann )Jthal it does not advyerﬂely affect the

eavironment an theaésmh waste g ﬂrated&suuh as ash etc. be disposed in €co! friendlv-mannes:,

31. The industry shall alndelby orders /’dl ctions issue by Hon ble/Supreme Couﬂ Hon’ble ngh

Cim rt, Hon' ble \tional f r en ‘n unal, G{cntwal P@llut n ntrol Board and U:P Pellution Control

Boardiifor‘protecfmn n uard of env 1r?pment rom time to time.. ’

32. | he mdusntr}e%shaﬂ obtaln rigr consents m} thesey ?1t ‘0 %my addition of new emlssﬁon generatior

saur QS such as-|Boilet/ Fumace;ﬁ He:i‘ters/ D C‘J Setﬁ’ipr alteration of ¢ e)jl ¢ emis<ion sources!if

rdance wit sécth T 21122 \; £ air Aect 1981l \(aq amended respectively)]

3@ e industry; shalﬂ.l e'stabhsh \a’h awaki fmp st ins fle the factery insuffi
ent from the TP shdil be used for fonesrt tion, |‘ ‘1
Minimum 31% of the ﬁamd gﬂ wihich mdw:try s | ﬁatathhEd will berco he plantatibn of

ta 1 trees of suitable Qpn&lcs as per the guidelihes set up by thc Board vide its ®ffl ¢ Order

H[’ m405x220/29181q7 dt. 16/02/2018. Thelogpy of thik guideline is available at |
htt Jwww.uppeb. com/pdf/€Green-Belt-Guidle 160“"1'8 pdf. |

'T‘hﬁ Unit shaillwsuhmlt‘ Bank guarantee of R,E 1100[000/- (Rs: One Lacs|Qnly) tabliskment of"

awaki Forest as per, the GO No. 101 1/&1«32 QO’[ 09wa10£2016 ‘daged-13.10.2 ,'of Departmerjt

vironment, ‘ngmst and Climate Changen wwrthm ;"nonth from the date}df i suz

\thk sroposal for prnpmed plantation. il Ih

q Bank Guatantee of Rs: 1,10,000/-(Rs.|One Lal h Ten Thousand Onfy] shall be submitted

within 15 days including lhenonndztionb mentioned atl serial ng. 1 to 34 which will be walid for $IX

YEAR: otherwise. thm consent to establish shall be d mcd to'be withdrawnd

Int a the treated.
ed by

his order wit

\
Pleasenote that consent to SLBII sh will betrewokecl lin CLN of, non cFamphan otiany of the abose
menfioned canditions.| oard' reserves ilss rlghﬁ for amendment on h'l.ﬁ&]lﬂti il of any of the
conditions specm'n.d dbqw Industry is jk:llre:it:'té:d tossubmit itsifirgt compha te report reg éirdl iabove
mentioned specific and gencryllwcon itioms. till 051’05 2025 in this pﬁ‘ite ‘Ensure {o submit the

regular complianée report etherwise thisstConsent to Establish will be revoked.

ANAND KUSAR ANANID ANAND KHUMAH
'30'05+ 17:51:0 2025.04.05
Chief Environmental Officer (]ncﬁa?ge), Circle 1

Dated:- (G5/04/2@25
Copy To -

Regional Officer; U \P. Pollution/Control Board, Ghaziabad to ensure the compliance of theiconditions
|mpowd ih the: z,ertlﬁ@;ate

ANAND KUMAR ANAND \:&NAND KEUMAFR

Chie?%onﬁi}gﬁalég&? ‘Igig)wsce;r (Incharge}, QN%%Di
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Application No:133778175

FDRM I

{See pnmgrgph& il\ ) mmjt 12 ()

‘APPLICATY]CDiN FOR CONSENT TO OPERATE AN INDUSRTIAL PLANT, UNDER SE(‘TIGN

J

|
%;5 OF THE “ATER (PREV EN"[I[Q‘Nr& O|ON FFROL OF POLLUTION).ACT, 1974 AND UNDER
SECTION 21 OF THE AIR (PREVENTION & ( CTONTROE OF POLEEUTION)!ACT, 1981

From

SHREE JIICGAL COMPANY, Khasra No: - 181, Village - Muhiddinpur, Dabarsi,) Ghaziabad
(U.P.),GHAZIABAD,

\Muhlddlnpur;

thjpur ‘J
HH AZTAB

l

The Member Secretary 5 “

Uttar Pradesh State Pollution Con{roﬁ Board/Committee
T.Cl12V, Vibhuti Khand, Gomti N.Tagar

Lucknow{226010).

Sir,
I/ We hereby apply for C onsent to o;l%hte an industrial plant or renewal of consent-under section .25
L)f the Water (prevention & ;:ontrol of plollutlon} act, 1974 (6 of 1974) or for amended product,,
chratlon Or Process,or| tﬂéalnﬁent ang dlschar;; of sewage / trade éffluent and under sectiornZ1 of
he Air (prevention & control of poll 10ﬁ) dct 1981 (14 of 1981) or fol amended product, ?peratlom

or process, or treatment and emissimn!\or c;ontmuatﬁ n of emission of air, pollutants andiauthorization
application under the H&zardous!FWa J[es. Wanagement and Handling) Rules, 1989 as amended

from a land / premises owned by M/s.

at location

as per the details given below:

IThistis eomputer;gensiated docament frow OCMMS by UPPCR"
SHREESJT COAL éI»'OMPAM‘E’iKhusr}r N8, 185, Village= Mahiddinpur;} Dabersi, Ghazishad (VP GHAZIABAD, 33778175
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TO BE Fl'IILLED BY APPLICANT
PART A: GENERAL

S. No. ‘Requi&red Details H ‘ ‘ i ‘

1.0 | Project Details
1.1 Name of the Project / |; [SHREEJI COAL COMPANY il
Industry / TSDF * | 1
1.2 Project Proposal 7 | jplew
1.3 Details of . |Not Applicable
Environment
Clearance
PR - 3 ] | L N L 1
14 |Addressofthesite/ | |Plot/SurveyNo | i Loy oo
‘ e Village :|Muhiddinpur
Tehsil :  |Bhojpur
District - GHAZIABAD!
State /UT i . [Uttar Pradesh
Pincode . . . || 201015 |
o ]
2.0 | Details qf Applicant / Occupier | 1
2.1 Nanic of the Applicant|: [SHUBHAM &mv W l | H | I ‘R m}
/ Occupier ; il
2.2 Designation :  |Proprietor )
2.3 Nationality of the ;  |Wndian | Ul I
Occupier ‘ Ll i
2.4 Correspondence . |Plot/ Survey No / . [KHASRANO. 181, VILLAGE, .
‘ : MUHIDDINPUR, DABARSI, GHAZIABAD.
Address: StreetiName: UTTAR PRADESH - 201013
: : : No. - 181, Village - Mukiddinpur,
Vlllagt fEowa ity %Eﬁ:lﬁl (ghazlabad }_Ua%c) 1 m‘pun
i"/ . |KE - 181, Village - Muhiddi
dighaits Taluk mé‘iﬁ! ghazuabad 1(uﬂlgf; i
District : !(JHAZIABAD
State/ UT : | Uttar Pradesh
Pin code ¢ [201015
2.5 Caoantact Details of j“ Name & Designation 5 l. SHUlBHAJM GOELY PR(}PRJIET()R
Plant Head with; e-mail address 5 |1 goelshubbiam1987@gmil.com |
Alternate details Landline Number . o200
Mobile Number

"This.ist mnrputia'gmeratekl’ d(?(‘Hmel'l"r'lﬁTﬂm DEMMSby HPPCRY
SHREE JI COAL COMPANY. Khazra No. - 1811 Vitlage— Muhiddinpur, Dabarsi, Ghaziabad &735.), GHAZEABAD, 33778175
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Legal Status ‘mf tlw Company

Ihdlvadual!

Propnert.zr ¢oncern/
Partnershlp firm/ -
Joint family concern /
Private Liimited
Company /'Public
Limited Company /
Foreign Company /
Limited Liability

Partnership.

Note: Registration

Number and

{Aauthority shall be

mentioned.

Pmprtdlary F hrm

3.2

|Central Govt. / State
{Govt./ Central PSU /
|State PSU / Juint
Venture (Pvt.+
'Govt.), ( Gv‘t‘
|Govt.), (Pvt. + Pvt.),

Progriétary

Firm

"Fhisisompsier g
SEREE JI CODAL CLAIPAMEVK;?MW

W
v

I
|

enerated docummt‘fmm OCMMS by LPPCB1"

VO - f‘f) \Vﬂza{,t’ #fué‘zddmpur Dabarsi, C.‘“ykaxmbrrd P, GHAZBIBAD L 337781752
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4.0 meahon of the Project /lndustry/'Actlwty
4.1 Locatmn \
4.2 z ounded Lahtudes 0
(North)( 8 digit after
eclmal
4.3 Bounded Longitudes 9
(Iﬂlast)(deglll1 after
declmal ‘ LA
4.4 Lacated hn ECOT‘ Major towns andiCities
Sensitive Zonm()f
Protected hArca
Coa: tal Reculatmn
Z(m Bmsph&ré,
Reseryoir, F orests,
Man;?roves Rivers,
Archeologléall
monuments, Critically
Polluted| \Aﬁga, Non--
attammentﬂl ies,
{Polluted Rlver:
Stretch, Hill ‘stations
(altitude &gt; 600Mj},
Majortowns and
Cities
4.5 Survey of India Topo Ha
Sheet Number
4.6 Land details (as per Owned/Leased ey
Panchayat, Tehsnlq Total Area in Ha ‘
District) ' a) Non—Forest in Ha
b) Forest in Ha NA
Annual Lease Value, NAI
in case of Leased in
Rs.
Buildup Area in Sg. NA
M.
Green Belt coveriim% | |N&
: of total area
4.7 Extent of Land in Sq; Own-Agricultural NA
m Industrial NA,
Converted | a0
Industrial Area |NA,
a) Applied and not [Allatted
allotted Ly
b) Applied and allotted|: _[Allotied
¢). Leased : |Own Land

"This is computer genemared cﬂucmenrﬁ‘wm OCMMS & UPPCR"

SHREE JI.COAL. COMPANY, Khasra No. - 184, Vitlage~ Mubtddinpur, Babarsi, Gheziabad (6. Bj.GHAZIABAD. 33778175
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5.0 a ategorv & Clas.s1ficatmn ¢f the Prajec !l!ndustry/Acth!v
511 ltegoqy of Category BLUE
hldustry(Red | Pollution Index 86/0
| Orange, and Green) | | .| |
Fri ¢ . ll ldJW M F lity - Municipal Solid Waste Mana ent
52 Industrial Sector/T_vpe I Facili ll\l.im‘(cslzi%taﬁ;l Ian;?i~E :(I: ﬁ:tr::a:ggr:g? fiana:f;r;f Ea;drﬁlip with mm.t‘mT recyglfl?g
1 l‘acﬂity# \refuaed derived fuel, etc,)
153 Gross}y"‘ “ S [es
! Polluting/1 7Category/
ﬁ 1 Othcrs |
kﬁsﬂ Scale of Industry Total Capital 409.6
based.on Capital Investment (Rs.)
f‘ Investment (Micro/ Scale/Classification small
! Smali /Medium
i /Large)) !
5.5 Productg / By Products/ By-products |: |Capacity
Productsl ‘ RDEI- 400 TPD . 4000
M 3““ facturing ‘ Bio €ompost - 100 TPD 100.0
capacitﬁ (TPD/TPA) Inert- 400 TPD 400.0
5.6 Raw Ma;teri:‘!la 4 Raw Materials Consumption
Chemicals Manictpa| Bolid Wastel Mimiqipﬂl’ﬁqlﬁ Waste (M.S. %) £ 900 MTD
Consumption for (MSIW.) - 9"" MTD \ l l
manufacturing |
capacity (TPD & H H I
TPA) ‘ i i
5.7 Brief manufacturing b i
Process with process “
flow chart and V
Material Balance, ;
Advantage of
Technology efc.
5.8 Date / Expected date fo/oonges
of commencement of ;
production
5.9 Number of people to ZD
be emplo}ged ‘
5.10  |Industry, Shifts/ Shifts(I/II/III) & in General Shifts
| Weekly off Hours
(1] Weekly off in days NG
[8.11  |Use of Hazardous S. |[Chemicals HS:Code |Storag Daily
Chemicals as per No capacify' consumption
MSHIC Rules
5.12  |Insurance under PLI
Act,1991

"This is computer g&memted dopctorient from OCMMS by UPECSE ‘\
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I ‘ o
PART B: WASTE WATER ASPECTS

6.0 Water Consumption and Wastewater Generation
6.1 Source of Water [Ground Watet (within premises)]
62  |Authority Granting permission |: |Authority: [UPGWD]
& Quantity permitted Quantity: [910]
613 Water, Consumption (KLD) for |: |9
manufacturing capacity
6.4 Water. Usage for manufacturing |: |Purpose KLD
capacity Domestic . [20
Other Utilities- 1 (70
Other Utllﬁtlese
Washing And
Cleaning
6.5 Wastewater Generation (KLD) |:
for manufacturing process
Wastewater from various Purpose KLD
sources 1‘ Domestic 10
| Other Utilities- 8.0
Other UFtili‘tigsa
Leachate @ 20
KL/Dayis treated
in ETP &z usediin
gardening /
” Sprinkling
6.6 Wastewater Treatment §§(stems . |Type of Effluent KLD |Treatment System
i Any other ETP
6.7 Details Sewage Treatment S. No. Capacity of KLD
Plant(s) STPs
1 Domestic Waste |10
Water Taken
Care In Septic
Tani. And Sock
______ |PitSystem
Mode of disposaig of treated Dom. Eff. DispasadiThrough Septic Tank/Soak Pit
effluent
6.8 Details Effluent Treatment S. No. Capacity off KLD
Plant(s) ETPs:
Mode of disposaliof treated ho
effluent
6.9 Capacity of treated effluent s
sump / guard pond, if any
6.10 Schematic diagram of the ~ [Not/anached
treatment scheme with
inlet/outlet characteristics of
each Unit operation/process
“This isscompigengenerateddocument frami@CMMS bv UFPCR”

SHREE.J COAL COMPAT NY, Khasra N
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6.11

Quallty of Effluent before &
after treatment (at the final
outlets) in respect of pH, SS

| TDS Andwmnstimtmg major
lions, BOD/COD Oil & Grease,

and relevant metals and
nutrlent%\ras per the
iprocess/standards. (Attach

|analysis report of untreated and

treafed effluent from the EPA
recognized Lab)

Note: For proposed unit furnish
expected characteristics of the
effluent

Not Attached

612

Name of
River/Creek/Estuary/Drain
(owner of sewer)/Sea/Land
connected to ETP

613

[Details of Solid Wastes
separately for "Hazardous :de
'Other' wastes tovered under \
H&OW Rules, 2016 and other,
solid wastes not covered under
H&OW Rules, 2016,including;
their management system

- | The unite will be complying withiHasardotss-waste Rule2016

6.14

Details of treatment-
performance and

environmental-compliance |
monitoring and reporting |
system

Quarterly/reports- ﬁswrequ‘cd wiilbe submi itted.

-
Y R
ot

6.15

Any relevant information not
covered in the above items

NA l‘ i : m

! i
i }‘l %
3 JA
I AN

'f[‘}, is Iste

I

ted docunient fém|OCMMS by UEPCB"
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A/

‘ | UL [
!PART‘\(J: AIR EMISSION ASPECTS
‘(lnformation requ Lred in case of mqustrlal establishme

rAs having chimneys)

7.0 AIR EMISSION ASPECTS

covered in the above items

74 Fuel Consumption per Hour |:  |S. (Fuel Quantity Ash% 8%
and TPD forimanufacturln% No
capacu‘v ‘ BF] EE 1l |Others 0.0
7.2 % Details:of: %}tack {Process, firel, B.G):
. Numberof stacks andivents awith fhelgghﬁand diameterfim)
b \leasﬁtw*ancﬁ\quﬂmity ofistack e ?ssibns‘ffmwm_—;@acﬁ—'slack and vent
: *::-.;Mijo";i‘ dustridl processesiAsources of fugitive emission
d. Briefacdourit of air pallution control units Jo deal'with the-emission
lii | 3 : LA ) : ;
Sta¢ck  [Attached to |Fuel. Hejght |Diamete Pollutantﬁ- Control Port Hole &
| | ] (m) r (m) system Platform
| DG Set Diesel/PNG [1.5 0 0 Others D.G. Set ¢f Ta
635 KIA & 12
| KVA
7.3 D.G. Sets S. No |KVA Acoustic status Height (m)
| i 6" S KVA & 15 | | As Per CAQM Guideline  [1.6 & 0.7:
|K /A (RECD Or i
Dutal Fuel
System) ;
7.4 Quality of source emission NotAftathef
(before treatment/ control) and | H u
after treatment/ controlled :
emission (at stack vents) in ‘ U
respect of PM, 8§ 1N0x, and ‘
other relevant air pollutants as | H
per the process/standards. ”
(Attach analysis reports of \i
stack emisstons from the EPA I
recognized Lab) |
Note! For proposed unit i
furnish expected tl
characteristics of the emissions
7.5«4 Odorous compou nds, if any }75:,, The unit willlbe prbvided to contral odor‘ous‘,, lf 511_\".
and control measures provided| i
7.6 Details of Quai'le&rlg reports asirequired will e submitted.
treatment/controlperformance
and environmentalcompliance
monitoring and reporting
system
7.7 Any relevant information not |- Leachates(@ 20 KI#Day #s treated in ETP & psed'in gardening ASprinklinmg

"Thislis compuiter generizied document from QCMMS by
ISHREE JBCOAE COMPARY, KhasraiNo-

—— —

UPPCR"
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(Information require‘ci inc

Ase ofinddsy

! M5 i
PART D:HAZARDOUS WASTE ASPECTS
Q Jlrial giltab'lilst?ments ganelratirwg Hazardous Waste),

8.0 Hazardous Waste Management

8.1 Procjes‘st generating 5 S..  |Process Clause \o‘fafr Quantit}fﬁ
Hazardousiwaste: No Schedule I Annum
1 Used O1l Schedule - 1, Cat 5.1 | 0.0121
2 Cotton Rags Schedule - 1, Cat 33.2 [0.66
L 3 Sludge (Leachate) Schedule - 1, Cat 353 |33.0
8.2/ Consent / Authorization [ [S.No |Activity Please tick
Required for 1 Generation v
2 Collection
3 Storage v
4 Transportation v
5 Reception
6 Reuse
7 Recycling
8 Recovery
9 Pre-processing
10 Co-processing
11 Utilization
12 Treatment
13 Disposal v
14 Incineration
8.3 Technical Capabilities / St No« |Capabilities
Facilities ‘
8.4 Nature (Characteristics of ) Handlzd pet:gnnum; ﬁgg e e 1 T
wastes} andiquantity of W Storcdlg) any time | [NAL. '
waste W L]
8.5 Mode of Management / S. No |Dispgsal Please tick
Disposal of above Wastes 1. Secured ‘storage within
industrial unit L
2 Utilization with in the p%ms Tif
not, please provide details of
utilization)
3 Common TSDE v
| Within the State
Qutside the Siate
| L4 4. Others
8.6 Arrangement for R
transportation of H.W. to
actual usersi/ TSDF
8.7 Details of the environmental |: Seprate storage arca provided

safeguards and
environmental facilities
provided fox safe handling of
all the wastes;

"This is computer generated document from OCMMS hy UPPCB"
SHREEU COALCOMPANY. Khasra No. - {81, Viilage - Mufitddinpur, Dabarsi, Ghaziabad (U.P.) GHAZIABAD, 33775173
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H i
8.8 Hazardous and other wastes NA

Generated as per these rules
from storage of hazardous
Chemicals as def‘ ned under
the Manufacture, Sforage
and lmm)ﬁt of Hazardous
Chemicals Rules, 1989. ‘ L}
8.9 For Treatment, storage and ‘Wide details of ihetfaciliry':inﬁmding:
diS]?OSﬂl fﬂﬂllt}’ (TSDF) : EI) Laogafibn of site witltlayout nep :NA

operaters! Not Attached!

b) Safe%stlpxrage of the waste and sterage capacity:NA

-

¢} Treatment processes-and their cupﬂci‘ties%NJ
d) Secured tandfills:NA
|

&) incinerﬁstion, iff; alﬁ NA

1) Leachate: mﬂle@flan and treatment syster: A

@) Firefighting sy!ﬁ nsiNA

h} anm&‘ mental

n‘ﬁnagement plan mcludmg;mammrmggNA
i) \rmngrmem fot tranSpnﬂaéxon jofjwaste from generatorsiNA

w: 2! Please provide details:o Hf any other activities
|{undertaken at the TSDF site:

NA

Note: l Il
I Incase g;f renewdt of authorizalign rév @aJutkuﬁzaueu Jei) i eJS and@utes and prov uvomt_s if annual retu ff%ﬁﬁﬁhmezyeaxs
including the compliance meports w th tccﬁ th ﬁhﬁ: mmql!ﬁﬁmsmﬁ rtr Ent (mmﬁﬁm'm iClearhnce, wherever applic

! Brovide copy df ihe Emezrgencv esponse .I;EEQFRH @ show add EE) : ures ¢ ‘lde:di‘ng with emergency situationg (¥3z..
eli

illage onwelease er fire) as speci ed'\ "he @fjd} E E? following, but mot limited tex |
+ Contaifing and conkrolling ihci nts 0 B8 10 ﬁk? the ectsiad to Himit dﬂn y 'ﬁv the persong, envitonment and propertyd
|mpjemcntmg\ the naeasures necﬂsm.r} 1o protect pe*’szma and the eny ronment

‘ wihould be takien 50 mnlru! the cond{tlcms iat avents: ami ta.limit their consequences. ifdiuiding a
an&mmutc@a awa«lal-leq: j

'ljhe ﬂulii.s{pwmh Ju:y urMmpecxc o-parfpam I ||
ad a.:thonhu and mrergenw sgrvwe% andi

isisafety pqungm
et trshmmg stalf

. rrangcmenm chr pm“fidmg-ﬁssi \of,f«si‘iz., mztiﬁamry actioh. :3
3¢Provide yndertakisgor declaration tg g thaalﬂ prmrls:mns‘ mcluﬂmg_‘z the scopesof submiiting bank guarantee & the event of sgillage,
leekage or fire.whili: Bandiing the haza vgﬁothe* waste,

"This is computer generated dacument from OCMMS by UPFCB"
SHREE JI COAL COMPANY. Khasra No. - 151, Village - Muhiddinpuy, Dabarsi, Ghaziabad (U.P.).GHAZI4BAD| 337728175
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8,10

For Recyalers or pre-‘
Processors or ¢o-processors
Or users of hazardous or

other wasteS)

a) Nature and quantity of different
wastes received per annum from
domestic sources or imported|or

h ‘NA

both )
b) Installed capacity as per ’ l
registration issued by the District

Industries Centre or-any other
authorized Government agency.

1 [NotiAtached

of wastes including the storage
capacity.

¢)iProvide details of secured storﬁge 1

NA,

|d) Process description including
process flow sheet indicating
lequipment details, inputs and
outputs (input wastes, cheml‘calk
products, by-products, waste
generated, emissions, waste \Tat‘er,

etc.).

. |NotiAttached!

¢) Provide details of end users'of
products or by-products.

NA

) Prondg details of pollulf,;i(gx‘l|
c(mH"ol svstems such as Effluent
Treatment Plant, scrubbers, ‘etc.

mcludmg mode of disposal of waste

NA

g) Provide details of occupational
health and safety measures:

NA

JCentral Pollutlon Oontrol Board
guidelmes'.’n,' if y‘eeﬁ, prov:deu areport

on the compliance with the
ouidelines.

h)‘Has the faclllty been set up as per |’

NA

'i) Arrangements for transportation
'of waste to the facility:

NA

8.11

Any relevant information
not Cavered in the above

items

NA

PART E: PAYMENT DETAILS

9.0 Payment Details

9.1

Pavment Mode

Online

9.2

Transaction Details in case
of online

Payment will be done On Singlj—Window Portal

9.3

Draft details in case of : Amount(Rs):

offline

Draft No:

In favour of:

Bank Name:

Daiz:

9.4

Amount of Fee paid

Rz #70000.4

DECLARATION

“Thix : s ‘compiterigene ra‘iuz’.darumenr from OCMMSiby (’PP(‘ B
SHREE JI COAL Cl OMPATY Khasra No. - IWI L. ¥ rllaje Mﬂhldu’m_rmr LDab.i

rlpz Ghaziahad (U ‘P. ) GHAZIABAD 33778175
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£
a. ] fWe dectars that the above mimshcd mfurmaJhdm is true anq correct toithe best Jqf my/our knowledge, I/We am/ arc aware that fum"shmg any
wrang information is punishable under Section 38(f) of the Air (Prechnuom &qﬂ&mtmi\ of Pollution) Act, 1981, Secbion 435 oLLihc W'llq‘r

{(Preverition & Conttol of Pollution) Act; 1974 anid Aulhomzmmn under/the. Hazsrdoms and Other Wastes (Management and Tran bouﬁdhr‘v

i

Mbyvement) Rules 2016.
el

%y i}*‘ We lﬁsrebyisubmlt that m case ol am chamg‘ frem whiaf is sftated m this: ‘upplxéaﬁun in respect ofiraw materials, jproducts;. [process of

mqnu!aaetuﬂ@ and4reatment; amﬁ(m— niispns‘:l! aof efllyent, emission, hazari‘buéLwam:utc m :@Ii‘w a?d quantity: a I'r\esh apphﬁhﬁm Hglr Consent

slfLTIl be ma&e and Mﬁt:l the gﬁmﬁt @ﬁlresh Cbnsmts sgranted; Hio cﬁangl: :shall bwadk I?fa "ecf'tiemg?l

atttagt pﬁnal pmvlsm 8 umdéﬁ\the t@leﬁﬁ'ant pravisions:of the Adr [Ptevé,&fmom& ntrol of Poliulmn) Act. 1981, the vxblzruun&of Seciian 25

attract pe:nal1 provxsldnc under ghe relavant pmovmogms ofithe W:iter (Prev'::nuon & Control aﬂlPolluuon) Act. 1914 and Aulhn:Tnzatlon under the
Mal‘zard(ms d;nd OjtheFIWaStES\ ﬂi/[amabement and 'lt‘ansbaundary Movemem] Rgules‘ iOIé '

ezam/are aware that the violationg of’

' \
I \ | |
\ ‘ \ ! \ |
e.l4We hﬂiﬁCM ith submit 20 atfila¥dition thezbasis-of which ¢onsent to 0 erate will bc 1‘zsucd torme/us and 1 We willibe-held: ‘responsible ander
il
Bection-39 afitheAt (Prevention & Control @ﬁ[’ol]utiinn] Aet,, lqglfundler Sceh&n 45(58 of rhe MWater (Pkevention &lComroladf Pollntion} Act,

I, \ |
1974 & Authorizatioh undeér thL:aHmmrdous and Other Wastes: (Mmagement;aﬂd\"?ranﬁbﬂundw\Movemenvt)wRukem PO ¥ or any misleading /

wrong mprd‘tscl‘itatidn ; Rl i

4.1/ Weaundertake to-fumigh any oﬂhbl‘ informationrwithin one month of its being cailed by the State Board.

Date:2025-09-16 Name & Signature of the Occupier/
Place: Ghaziabad Authorized Signatory
Shubham Goel

Mandatory Documentsito be enclosed for grant of Consent to Operate:
?1

1. Licenses / Certificates: ”

(a)\Legal Status of f‘”‘ompany .

ﬂ‘ Pa:‘t‘ncrqmliw Pfapmctary#% Company eta.; o1

1. 8SI'/ MBME [Certifieate| (Udyog;Aadhar) / Memorandum eff Entrepreneurship, ifapplicable;
(b) Location of the Project:

il Industrial Area: Allitment letter from the respective Industtidli Area Development Board /Corporation / Land’
Possessiond Gepmﬁ@a or
ii. Othegthan IndustialiArea: Registered Land Deed / Land Gonversion Ceificate fromviconcernied Authority /'
Rent (

Lease!

IPraject: Mineral Mining Lease pérmission granted by the Department of Mines SS & Geolagy, if

Agreemerit in case of the p Joperry‘is on rent /lease;

(¢) Minin
ap plwabfej

(d) Environmental Clearance jssued by the competent authority.

VRIS 0 o el

(¢) Investment: Charted Accountant Certificate about proposed Capital Investment.

Z Technical Details:

"".f'h{s isi comprgier wenerpted ffu('rrmerzfjﬁ'rrn: GCMMS By UPPCR"
SHREEE JI COALICOMPANY Khigsra No. - 181, Village - Mukidddgger, Babarsi, Ghaziabad (U.P.). GHAZIARAD, 33778175
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Report, Submlﬁdd to SFI“AAw of StatE: “Govt or'Govt of Thdia

i
i FIOJent repon com];aﬁ%ng n:tanufaclurmg prosce&s JTaAW materlali,‘ wastewater genematmn from various actiwty,‘

1L

i, TEnmronmental Impact‘Assessmen

|
cffluent treatment plant, Fuel uaedﬁ Sources of emission and air pol‘!utfon c?ntrofi devices propose

I

3l Complianc¢e report of theiconsentitosgstablish /iconsent/to operate for expansion and renew[l -as applicable..

\Document List-

Bank Guarantee

Balance sheet Or CA Eertificate
LlAﬂgruccmem Copy‘
( pmpl‘mance Report

Letter

"This iscompiter generated document from @CMMS b UPPCE*
SHREE JI COAL COMPANY, Khasra No. - 18], Vilidge - Muhiddinpur, Dah‘m‘nT Ghaziabad (.. ;.fm ZABAD,, TS ‘%zsﬁw
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PuH WAl BramRiey ffies 999 Annexure.3

KRISHAK BHARATI
COOPERATIVE LIMITED

Ref. : KRIB/CMO/CC/2025-26 DATE: 01.04.2025

M/S Rollz India Waste Management Pvt. Ltd.,
R-10, Raj Nagar,

Ghaziabad-201 001

UTTAR PRADESH

Subject : LETTER OF INTENT- For Supply CITY COMPOST in the year 2025-26.
Dear Sir,

This has reference to your Price Bid dated 10.02.2025 for the supply of CITY COMPOST to
KRIBHCO during the year 2025-26 (01.04.2025 to 31.03.2026) in various states. We are pleased to
issue LOI to you for supply of CITY COMPOST as per the enclosed specifications on the following
terms & conditions:-

1. Manufacturing & Marketing Licenses and ‘O’ Form
You are required to submit the valid Manufacturing License and valid Marketing License
from the concerned Department of Agriculture for each state separately alongwith O’ Form

immediately to enable us to include your product name in our Fertilizer Marketing License

2. Quantity to be supplied and applicable procurement rates will be as under:

SI. | States to be Quantity | Basic GST@5% | Rate with | Business Value
No. | covered (MT) Rate (Rs./MT) | GST (Rs.)
(Rs./MT) (Rs./MT)
1. U.P 2300 2995.00 149.75 3144.75 7232925
2 R.J 1200 3850.00 192.50 4042.50 4851000
TOTAL 3500 12083925
3. Prices:

The Procurement rates as given above will be inclusive of excise duty, octroi and all other
local Taxes/Duties except GST apart from cost of material, BOPP bags (with new
specifications) for packing, transportation, handling & warehousing etc. Unloading charges
at the destination will be borne by the consignee/receiving party. Quantity given above is
only indicative and may be short or exceed depending upon the actual demand arising from
the field. Kribhco have no binding & do not guarantee the procurement of the above quantity.

4. Execution :
Dispatch Instructions shall be issued in a phased manner by our Central Marketing Office,
Noida for various states from time to time. However, the payments will be made from our
respective State Marketing Offices.

g7 &<t ¥ fored u=t &1 =Tid a8 )//‘VL/

T-10, HFeT-1, AITST-201301 KRIBHCD A-10, Sector-1, NOIDA-201301
fSrerr : ey §g 79 (30 W0) Distt. Gautam Budh Nagar (U.P.)
gz Cooperative and beyond...

waer / Fax : 0120-2537113, 2534861, gget@/Grams : KRIBHCO-NOIDA
g9y / Phone : 0120-2534613 / 14 / 22 / 29 / 31 / 32, ara= #A«/Voice Mail : 0120-2549112/ 13/ 14
(Gfigra Fraferd : U-60, DA Hicti1, 75 feeil-110 048)
Registered Office : A-60, Kailash Colony, New Delhi-110 048
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S. Delivery Terms : You will supply entire quantity on following terms :

Delivery of the stocks will be made on F.O.R. (up to destinations) basis, anywhere within the
respective state as per the dispatch instructions (DIs).

Supplies to be made within 05 days from the date of receipt of dispatch instructions. Failing
which Kribhco will be at liberty to impose penalty (recoverable from your security and/ or
payments to be made) as given in Clause 8.02 of NIT and divert undelivered quantity/ order
to any other supplier at its sole discretion without any intimation to you.

The dispatch report will be provided by you, to our Central Marketing Office and respective
State Marketing Office on daily basis in the format given at Clause No.8.04 of NIT through
email or by fax/ post with no exception.

6. Packing : The empty bags being used for packing material must meet the parameters/
specifications given in Clause No. 9.01 of NIT. The packing must be in 50 Kg. BOPP bags
as per specification in KRIBHCO Brand. The bag design will be provided by Kribhco.

7. Quality : The product quality must be as per the provisions of the Standard of Weights
and measures Act, 1976, the Standards of Weights and Measures (Packaged
Commodities) Rules, 1977 and Fertilizer Control Order, 1985 (FCO) and any
amendment or re-enactment thereof The analysis report from Government/ Govt.
Approved Laboratory will have to be submitted by you for the product being dispatched
beforehand & from time to time at least once in a month. If at any stage, during or after
execution of this LOI or corresponding agreement , the sample is declared sub standard by
any law enforcing authority, all responsibility with respect to the quality will be borne by you
and Kribhco will not be held accountable for the same.

8. Indemnity: a) You shall ensure to take back at your cost substandard stock from the Society
/ KBSKs / party for any deficiency in quality CITY COMPOST supplied by you at any stage
as may be observed by KRIBHCO’s cooperative societies /KFL & OMIFCO dealers. In the
event of product being declared substandard at any stage during or after this contract ,by any
law enforcing authority, you will then take appropriate steps to resolve the matter under the
provisions of the law and shall fully protect and defend the interest of KRIBHCO at your own
cost. KRIBHCO and its directors, employees and officers indemnified ,without limitations ;
against any and all claims, penalties, charges, expenses and costs (including but not limited to
attorney fee and third party liabilities etc) incurred or liable to be incurred by KRIBHCO
arising out of or incidental to the contract and/or due to supply of substandard and / or off-
spec goods, infringement of any laws, statutes, rules, trademarks and all other statutory
violations by you in respect of the goods supplied / to be supplied under this MOA and any
breach by you under this Tender/contract. ¢) You shall undertake the entire responsibility for
all the legal disputes arising out of the sale CITY COMPOST to KRIBHCO.d) You also
undertake to indemnify KRIBHCO for all claims or injury caused to any person whether a
workman or not, while in or upon the site of the same and the said KRIBHCO shall not be
bound to defend any claim brought under the Workman’s Compensation Act.
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Payment : Payment would be considered by KRIBHCO for the quantity actually sold by
Kribhco in a month. Payment will be released to seller upto 15® of next month on actual sold
quantity. No loading of expenditures shall be permitted in the invoice except the effect of any
change in taxes or levies as imposed by either States Government or Central Government or
by Local Body/ Authority. The SELLER shall make payment of the difference of amount due
to change in taxes and duties.

Security Deposit (SD) / Performance Bank Guarantee (PBG) : The total Business value of
the contract for 3500 MT comes out to be Rs. 12083925. As per Clause No. 13.00 of NIT,
you are required to submit a Security Deposit/ PBG of Rs.120839.25 (1 % of the Contract
Value) in the form of Demand Draft/ Pay Order in favour of ‘Krishak Bharati Cooperative
Limited’payable at Delhi/New Delhi/Noida within 15 days from the date of LOI.

The security deposit can also be furnished in the form of Bank Guarantee of the same amount
in the prescribed format given as Annexure-Il in NIT, duly executed by Nationalized/
Scheduled Bank.

Your EMD of Rs 50000/- is with Kribhco and will be adjusted against SD/PBG if so desired
by you. However, a written consent is required from your end for doing so you will have to
submit the balance amount of SD/ PBG in the form of DD/PO/BG / RTGS/ NEFT within 15
days.

Security Deposit with KRIBHCO of Previous years will be refunded to you. However a
written consent is required from your end.

Other Terms : You must fulfill all the other conditions laid down in various clauses of NIT
dated 30.01.2025 for the supply CITY COMPOST in Kribhco Brand during the year 2025-26,
which were accepted by you unconditionally.

Agreement : You have already been provided the matter of Agreement. Please arrange to
submit the Agreement on Rs.100/- non judicial stamp paper purchased from Delhi/ New
Delhi and send here duly signed by you at the earliest.

In case the above terms & conditions are acceptable, you may please return DUPLICATE
copy of the LOI, as a token of acceptance. The documents like Copies of Manufacturing
License for each unit, Marketing Licenses and O’form for each states must be submitted to
this office immediately, so that the procurement CITY COMPOST could be started from your
organization.

Thanking you,
Yours fully,

i
For 'Etiharati Cooperative Limited
¥

(Dr. Tejinder Singh)
JGM(Mktg.)
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Leading Manufacturers of Multi Layer Kraft Paper & Kraft Board'

Cortespantance; Offics : Factory/Registered Office : N.H.-34, Paswara Border, M‘t’*(‘lij“g’;"l”'zl_:;f
Paswara House Delhi Road, Meerut (U.P.) In
Baghpat Road, Meerut (U.P.) India Website : www.paswara.com

Ph.: +91-121- 4056536
E-Mail: info@paswara.com

AGREEMENT FOR RDF DISPOSAL
This agreement is made as of 28”’Day of November, 2024 by and between:-

Geron Engineering Pvt Ltdherein after called as the Supplier having its office at C-
121, Bulandshahar Industria| Area Road, Ghaziabad, Uttar Pradesh

And

M/s Paswara Papers Ltd having its plant at Village Kayésth Gaonwari, Delhj Road,
Mohiuddinpur, Meerut Uttar Pradesh herein after called as the Buyer

Whereas the buyer is into the business of providing services of RDE Co-processing
through its vendors viz Cement Factories/Waste To Energy Plant/ Paper Mills.
Details of Paper Mills attached as Annexure -1

NOw, THEREFORE, in consideration of the mutual promises and covenants
contained herein, the parties agree as follows:-

1. Services Provided

The Supplier will provide the disposal of Refuse-Derived Fuel (RDF) quantities as
follows:

* Quantity to be supply approx 3700 Mt during the period from
01* December 2024 to 31 May 2025

2. RDF Supply to Approved Units Only

3. Term of Agreement

This Agreement shall commence on 28" November 2024 and shall continue until
terminated by either parties. .
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PASWARA GROUP ' P A P E R S LT D -iwm%

Leading Manufacturers of Multi Layer Kraft Paper & Kl:aft B'oard F
Factory/Registered Office : N.H.-34, Paswara Border, Mohluddlnpl.jl"
Delhi Road, Meerut (U.P.) India
Website : www.paswara.com i

Correspondence Office :

Paswara House

Baghpat Road, Meerut (U.P.) india
Ph.: +91-121- 4056536

E-Mail: info@paswara.com -

(2)
4. Responsibilities
» Buyer Responsibilities:

o Ensure RDF is disposed off in environment friendly manner complying =
with SWM Rules 2016, and all directions issued by NGT, CPCB and
UPPCB from time to time. Any penalty issued by regulatory body with
regard to RDF disposal shall be borne by Buyer only.

o Provide all necessary equipment and personnel for the safe handling
and disposal of RDF, '

o The Buyer shall be responsible for the storage of RDF once it is
delivered to the Buyer’s facility. The Supplier shall not be responsible
for the costs of storage beyond delivery.

» Supplier Responsibilities:

o Loading of RDF from the designated site in trucks arranged by the
Buyer or its representatives. , ’

o Ensure that the RDF meets al| agreed specifications and quality
standards.

5. Confidentiality

Both parties agree to keep all information related to this Agreement confidential and
will not disclose it to any third parties without prior written consent.

6. Termination

Either party may terminate this Agreement upon 30 days written notice to the other
party. In the event of termination, the Client shall pay for all services rendered up to
the termination date.

7. Governing Law

This Agreement shall be governed by and construed in accordance with the
jurisdiction of Ghaziabad Uttar Pradesh.

Cont...3

&



Correspondence Office : Leading Manufacturers of Multi Layer Kraft Paper & Kraft Board
Paswara House Factory/Registered Office : N.H.-34, Paswara Border, Mohiuddinpur
Baghpat Road, Meerut (U.P.) India Delhi Road, Meerut (U.P.) India
Ph.: +91-121- 4056536 Website : www.paswara.com
E-Mail: info@paswara.com (3) .

8. Entire Agreement
This Agreement constitutes the entire understanding between the parties and
supersedes all prior agreements, whether written or oral-

IN WITNESS WHEREOF, the parties hereto have executed this Service Provision
Agreement as of the date first above written. ‘

For Geron Engineering Pvt Ltd

Authorised Signatory

Date:- 28" November, 2024 ) Date:- 28™ November, 2024

Place:- Ghaziabad | Place:- Meerut

PAPERS LTD.—

-
¥

-

A
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AGREEMENT FOR RDF DISPOSAL

This agreement is made as of 17" Day of September, 2024 by and between:-

Geron Engineering Pvt Ltd herein after called as the Supplier having its office at C-121,
Bulandshahar Industrial Area Road, Ghaziabad, Uttar Pradesh

And

Alpana Papérs Pvt Ltd having its plant at 9" Km Stone, Jolly Road, Muzaffarnagar, Uttar
Pradesh herein after called as the Buyer.

Whereas the Supplier is into business of MSW processing and produces RDF. :-

Whereas the buyers operates a paper mill and has a valid consent to use RDF as an
alternative fuel from UPPCB and desires to utilize RDF from the supplier to be used as an
alternative fuel for its boiler operations.

NOW, THEREFORE, in consideration of the mutual promises and covenants contained
herein, the parties agree as follows:-

1. Services Provided
The Service Provider will provide the disposal of Refuse-Derived Fuel (RDF) quantities as
follows:

« Disposal of 100 MT of RDF per day at its Paper Mill located at Muzatfarnagar and
approved by Pollution Control Board- vide CTO# 23661637and valid until 31-12-
2028

2. Commercials

The RDF shall be supplied from its designated site on Pipeline Road, Ghaziabad free of
costs and Buyer shall arrange and pay for the transportation costs.

3. Term of Agreement
This Agreement shall commence on 8" March, 2025 and shall continue until terminated

by either parties.
4. Responsibilities

+ Buyer Responsibilities:
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< EnsureRDFis disposed off in environment friendly manner complying
with SWM Rules 2016, and all directions issued by NGT, CPCB and
UPPCB from time to time. Any penalty issued by regulatory body with
regard to RDF disposal shall be borne by Buyer only.

¢ Provide all necessary equipment and personnel for the safe handling and
disposal of RDF.

= The Buyer shall be responsible for the storage of RDF once itis delivered
to the Buyer's facility, The Supptier shall not be responsibie for the costs
of storage beyond delivery.

* Supplier Responsibilities:

Loading of RDF from the designated site in trucks arranged by the Buyer or
its representatives.

o Ensure that the RDF meets all agreed specifications and quality
standards.

5. Confidentiality
Both parties agree to keep all information related to this Agreement confidential and will
not disclose it to any third parties without prior written consent,

6. Termination

Either party may terminate this Agreement upon 30 days written notice to the other
party. In the event of termination, the Client shall pay for all services rendered up to the
termination date.

7. Governing Law
This Agreement shall be governed by and construed in accordance with the jurisdiction
of Ghaziabad Uttar Pradesh.

8. Entire Agreement
This Agreement constitutes the entire understanding between the parties and

supersedes all prior agreements, whether written or oral.

IN WITNESS WHEREOF, the parties hereto have executed this Service Provision
Agreement as of the date first above written.

For Alpna Papers Pv’(@if

Placé:- Ghaziabad
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AGREEMENT FOR RDF DISPOSAL
This agreement is made as of OS5t January, 2025 by and between:-

Geron Engineering Pvt Ltd herein after called as the Supplier having its office at C-121,
Bulandshahar industrial Area Road, Ghaziabad, Uttar Pradesh

REERINERRR IS 0 2 2o S B

And

Bindlas Duplux Ltd Unit 1 having its plant at 10.6 Km Stone, Village Jat Mujhera, Bhopa Road,
Muzaffarnagar, Uttar Pradesh herein after called as the Buyer.
: Whereas the Supplier is into business of MSW processing and produces RDF. -

Whereas the buyers operates a paper mill and has a valid consent to use RDF as an alternative

fuel from UPPCB and desires to utilize RDF from the supplier to be used as an alternative fuel
for its boiler operations.

NOW, THEREFORE, in consideration of the mutual promises and covenants contained herein,

the parties agree as follows:-

L Services Provided
The Service Provider will provide the disposal of Refuse-Derived Fuel (RDF) quantities as
follows:

» Disposal of 200 MT of RDF per day at its Paper Mill located at Muzaffarnagar and
approved by Pollution Control Board- vide CTO# 28041511 and valid until 31-12-2027

2. Commercials

The RDF shall be supplied from its designated site on Pipeline Road, Ghaziabad free of costs
and Buyer shall arrange and pay for the transportation costs.

3. , Term of

Agreement
This Agreement shall commence on 05" January, 2025 and shall continue until terminated by
either parties.
4. Responsibilities

» Buyer Responsibilities:

o Ensure RDF is disposed off in environment friendly manner complying with
SWM Rules 2016, and all directions issued by NGT, CPCB and UPPCB from

_ time to time. Any penalty issued by regulatory body with regard to RDF /5
isposal shall be borne by Buyer only.

Regd. Office & Works Correspondence Address : e-mail :
106 Km_ Bhepa Road Vill fat Mujheda, 19, Gevpuram, Pachenda Road,
Muzatfaragar-251 308 (U P} INDIA Muzaffamagar-251 001 {U.P1 INDIA
Tel © +91-131-2468589, 2468590, 2468593

GSTIN | 09AABC82773R173
bindias99@gmal com [Accaunts) PAN ; AABCH27738

balmzn&gmal.com (Sales Tax) CIN - U21012UP198051C01 0448
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« Provide all necessary equipment and personnel for the safe handling and
disposal of RDF.

o The Buyer shall be responsible for the storage of RDF once it is delivered to
the Buyer's facility. The Supplier shall not be responsible for the costs of
storage beyond delivery.

« Supplier Responsibilities:

o Loading of RDF from the designated site in trucks arranged by the Buyer or its
representatives.

o Ensure that the RDF meets all agreed specifications and quality standards.

5. Confidentiality
Both parties agree to keep all information related to this Agreement confidential and will not

disclose it to any third parties without prior written consent.

6. Termination
Either party may terminate this Agreement upon 30 days written notice to the other party.

In the event of termination, the Client shall pay for all services rendered up to the
termination date.

7. Governing Law
This Agreement shall be governed by and construed in accordance with the jurisdiction of

Ghaziabad Uttar Pradesh.

8. Entire Agreement
This Agreement constitutes the entire understanding between the parties and supersedes all

prior agreements, whether written or oral.

IN WITNESS WHEREOF, the parties hereto have executed this Service Provision Agreement
as of the date first above written

fFor Geron Engméﬂng Pv“t{id For Bindlas Duplux Ltd.- Unit 1

Amhoﬂ@i‘snﬂm ',;’f‘ ) Authorised Signatory

Date:- 05" January, 2025

Place:- Ghaziabad
Regd. Office & Works : Correspandence Address : ¢-mail: GSTIN  CRARSCE271IR123
IC& 5, Bhopa Foad Vi 13t Mo hods, 19, Levpuram, Pacnersds Aoad B2l Byma ! com {Arcounts) PAN - 228(827733
Muzatfarragar-251 308 (U2) INDIA Muzaitarnagar 151 001 [UPIINDIA bd man@gmalcem (Sales Tae) CIN - U21012UPL259PLL01054)

Tel - +§1.131-2468585, 24E8570 2468393
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We Save BIOTA

Letter no. Gen/58/20-05-2025
WORK ORDER

Dear Sir,

This is in reference to the Biomining of Legacy waste work being carried out by your firm at
Sturiti Enterprises Pvt. Ltd. On Behalf of Geron Engineering Pvt. Ltd. Site- VPO lJagjivanpur
Pipeline Road Ghaziabad-201206

We are in the business of EPR/Waste Management/Recycling and have further tie-ups and
agreements with companies who need RDF for their business/clients/process.

We are in need of RDF and are pleased to place an order for supply of unshredded RDF from
Jagjivanpur Pipeline Road Ghaziabad Dumpsite as per below terms:-

Quantity- 15000 Metric Tons
Loading at- Jagjivanpur Pipeline Road Ghaziabad- In your scope

~Transportation- In our Scope
Unloading at site- In our scope

We will ensure the proper co-processing/disposal of RDF lifted from the site and will be
responsible for all compliances and any issues arising on account of
transportation/unloading/improper RDF handling/disposal after dispatch from Jagjivanpur

Pipeline Road Ghaziabad dumpsite.

Kindly start the dispatch of the RDF immediately and oblige.

Email:- biotasavigursales@gmail.com

oV Py,
6\\ ng

o

B - 28, Radha Garden,
Ganaa Naaar. Meerut. Uttar Pradeh - 250 001 +91 741 784 7525
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AGREEMENT FOR RDF DISPOSAL

This agreement is made as of 1** Day of April, 2025 by and between:-
Geron Engineering Pvt Ltd herein after called as the Supplier having its office at C-121,

Bulandshahar Industrial Area Road, Ghaziabad, Uttar Pradesh
And

Biota Saviour Private Limited herein after called as the Buyer. Situated at B-28 Radha Garden, Mawana
Road, Meerut, Uttar Pradesh

Whereas the Supplier is into business of MSW processing and produces RDF. :-

Whereas the buyer is into the business of prdviding services of RDF Co-processing through its vendors viz
Cement Factories/Waste To Energy Plant/ Paper Mills. Details of Paper Mills attached as Annexure -1

NOW, THEREFORE, in consideration of the mutual promises and covenants contained herein, the parties
agree as follows:-

1. Services Provided

The Service Provider will provide the disposal of Refuse-Derived Fuel (RDF) quantities as follows:
» Disposal of RDF as per available quantity on site

2. RDF Supply to Approved Units Only

The buyer shall provide RDF from the designated site on Pipeline Road, Ghaziabad to only Waste to Energy

Plant/Paper Mill who are approved for RDF utilization as per UPPCB / applicable pollution control board for
RDF utilization. The list is attached as Annexure 1.

3. Term of Agreement

This Agreement shall commence on 1** April 2025 and shall continue until terminated by either parties.

SN

7\

77 AN
/7 ,\C)

[7 L

B - 28, Radﬁs Garden,
Ganga Nagar, Meerut, Uttar Pradeh - 250 001
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4. Responsibilities

* Buyer Responsiblilities:

o Ensure ROF is disposed off in environment friendly manner complying with SWM Rules
2016,

and all directions issued by NGT, CPCB and UPPCB from time to time. Any penalty issued by
regulatory body with regard to RDF disposal shali be borne by Buyer only.

o Provide all necessary equipment and personnel for the safe handling and disposal of RDF.

o The Buyer shall be responsible for the storage of RDF once it is delivered to the Buyer’s
facility. The Supplier shall not be responsible for the costs of storage beyond delivery.

The buyer shall provide all required documents including Utilization Certificate from Units
utilizing RDF as approved by UPPCB / applicable polfution control board as required by the
Supplier.

le]

« Supplier Responsibilities:

o Loading of RDF from the designated site in trucks arranged by the Supplier or its
representatives.

o Ensure that the RDF meets all agreed specifications and quality standards.

5. Confidentiality
Both parties agree to keep all information related to this Agreement confidential and will not disclose it to
any third parties without prior written consent.

6. Termination
Either party may terminate this Agreement upon 30 days written notice to the other party. in the event of
termination, the Client shall pay for all services rendered up to the termination date.

7. Governing Law
This Agreement shall be governed by and construed in accordance with the jurisdiction of Ghaziabad Uttar
Pradesh.

8. Entire Agreement
This Agreement constitutes the entire understanding between the parties and sppe - ~ s all prior
agreements, whether written or oral. s

B - 28, Radha Garden,

Ganga Nagar, Meerut, Uttar Pradeh - 250 001 +91 741 784 7525
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IN WITNESS WHEREOF, the parties hereto have executed this Service Provision Agreement as

of the date first above written.

For Geron Engineeﬂﬁg‘g@;hd For Biota Saviour Private
P72\ SIS AN
/"Q.'—.}/’ 22 8 AN\

Authorised SignatoR
Date:- 1% April, 2025 Date:- 01°% April, 2025

Place:- Ghaziabad

B - 28, Radha Garden,
Ganga Nagar, Meerut, Uttar Pradeh - 250 001 +91 741 784 7525
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ANNEXURE - 1

so ‘ Name of Paper Mill Vendor Name cIoH aty Location
i
S T‘ ~ Shakumbhri Pulp & Paper Mills itd | Biota Saviour Private Limited | Yes | 150MT/DAY | Muzaffarnagar |
2 ; Meenu Paper Mills Private Limited Biota Saviour Private Limited | Yes | 400MT/DAY ' tauzaffarnagar
3 ‘ ~ New Bonanza India Ltd Biota Saviour Private Limited | Yes | 225MT/DAY  Meeunt
iy “i"_ Panjat Paper Mills Ltd Biota Saviour Private Limited | Yes | 150MT/DAY  Muzaffarnagar
S i Suyash Kraft And Papers Private Limited | Biota Saviour Private Limited | Yes | 150MT/DAY | Muzaffarnagar
{ i i
6 ( KK Duplex And Paper Mills Pvt Ltd Biota Saviour Private Limited | Yes | 300MT/DAY | Muzaffarnagar :
7 § Qrient Board & Papers Mills Pvt Ltd Biota Saviour Private Limited | Yes | 250MT/DAY | Muzaffarnagar
8 ‘.L RAC Papers Limited Biota Saviour Private Limited | Yes | 340MT/DAY Hapur
9 1 Bindlas Duplex Limited Biota Saviour Private Limited | Yes | 200MT/DAY Muzaffarnagar |
10 | Sillverton Industries Limited Biota Saviour Private Limited | Yes | 450MT/DAY | Muzaffarnagar
11 Suchi Paper Mills Limited Biota Saviour Private Limited | Yes | 150MT/DAY G. B. Nagar
12 T Shree Bhageshwari Papers Pvt Ltd Blota Saviour Private Limited | Yes | 220MT/DAY | Muzaffarnagar |
13 Siddheshwart Industries Limited Biota Saviour Private Limited | Yes | 120MT/DAY | Muzaffarnagar ,
14 Dev Priya Product Pvt Ltd Biota Saviour Private Limited | Yes | 250MT/DAY Meerut
15 Shakti Krafts Biota Saviour Private Limited | Yes | 40MT/DAY | Muzaffarnagar
i - 28, Radha Garden,

Ganga Nagar, Meerut, Uttar Pradeh - 250 001

+91 741 784 7525
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MARUTI PAPERS (P) IIMITED

(Formerly known as MARUTI PAPERS LIMITED)

(An 1SO9001-2008Company)

Works & Regd. Office :

Village - Sikka (Shamli-247776) Distt.- Shamli(U.P.)
Phones : 09368069344/09897035820

Email : marutipapers@rediffmail.com

AGREEMENT FOR RDF DISPOSAL

This agreement is made as of 1% January, 2025 by and between:-

Geron Engineering Pvt Ltd herein after called as the Supplier having its office at C-121,
Bulandshahar Industrial Area Road, Ghaziabad, Uttar Pradesh

And
Maruti Papers Pvt Ltd. Village Sikka, Shamli Uttar Pradesh herein after called as the Buyer.
Whereas the Supplier is into business of MSW processing and produces RDF. -

Whereas the buyer is into the business of providing services of RDF Co-processing through
its vendors viz Cement Factories/\Waste To Energy Plant/ Paper Mills. Details of Paper Mills
attached as Annexure -1

NOW, THEREFORE, in consideration of the mutual promises and covenants contained
herein, the parties agree as follows:-

1. Services Provided
The Buyer will provide the disposal of Refuse-Derived Fuel (RDF) quantities as follows:

» Disposal of RDF as per available quantity on site
2. RDF Supply to Approved Units Only

The buyer shall provide RDF from the designated site on Pipeline Road, Ghaziabad to only
Waste to Energy Plant/Paper Mill who are approved for RDF utilization as per UPPCB /
applicable pollution control board for RDF utilization. The list is attached as Annexure 1.

3. Term of Agreement

This Agreement shall commence on 1% January 2025 and shall continue until terminated by
either parties.

4. Responsibilities
« Buyer Responsibilities:

o Ensure RDF is disposed off in environment friendly manner complying with
SWM Rules 2016, and all directions issued by NGT, CPCB and UPPCB from
time to time. Any penalty issued by regulatory body with regard to RDF
disposal shall be borne by Buyer only.
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(Formerly known as MARUTI PAPERS LIMITED)

(An 1ISO9001-2008Company)

Works & Regd. Office :

Village - Sikka (Shamli-247776) Distt.- Shamli(U.P.)
Phones : 09368069344/09897035820

Email : marutipapers@rediffmail.com

GST No : 09AACCMO0303M1ZN
- CIN : U21015UP1988PTC010007

o Provide all necessary equipment and personnel for the safe handling and
disposal of RDF.

o The Buyer shall be responsible for the storage of RDF once it is delivered to
the Buyer’s facility. The Supplier shall not be responsible for the costs of
storage beyond delivery.

o The buyer shall provide all required documents including Utilization Certificate
from Units utilizing RDF as approved by UPPCB / applicable pollution control
board as required by the Supplier.

» Supplier Responsibilities:

o Loading of RDF from the designated site in trucks arranged by the Buyer or
its representatives.

o Ensure that the RDF meets all agreed specifications and quality standards.

5. Confidentiality
Both parties agree to keep all information related to this Agreement confidential and will not
disclose it to any third parties without prior written consent.

6. Termination
Either party may terminate this Agreement upon 30 days written notice to the other party. In

the event of termination, the Client shall pay for all services rendered up to the termination
date.

7. Governing Law

This Agreement shall be governed by and construed in accordance with the jurisdiction of
Ghaziabad Uttar Pradesh.

8. Entire Agreement

This Agreement constitutes the entire understanding between the parties and supersedes all
prior agreements, whether written or oral.

IN WITNESS WHEREOF, the parties hereto have executed this Service Provision
Agreement as of the date first above written.  For Maruti P '

For Geron Engineering Pvt Ltd For Maruti Papefs Pvt

1, Sign itory
Authorised Signatory Authorised Signatory

Date:- 1% January, 2025 marutipapers@rediffmail.com

Place:- Ghaziabad
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( MARUTI PAPERS (P) lllIlITED

(Formerly known as MARUTI PAPERS LIMITED)
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f Works & Regd. Office :

Village - Sikka (Shamli-247776) Distt.- Shamli(U.P.)
&

Phones : 09368069344/09897035820
Email : marutipapers@rediffmail.com

ANNEXURE -1
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And

M/s Biota Saviour Private Limited Meerut -250001having its registered office at B-28 R.adlm
Garden Mawana Road Meerut-250001 which expression shall, unless repugnant to the meaning or
context thereof, include its successors and assigns of the SECOND PARTY.

Orient Board & Papers Mills Pvt. Ltd. shall be individually referred to as Party and collectively as

Parties.

WHEREAS

A. Orient Board & Papers Mills Pvt. Ltd. is an entity engaged in the business of manufacturing and
sale of different types and grades of Paper Board and use pre-processed RDF/MSW for co-
processing & utilization to power plant. Orient Board & Papers Mills Pvt. Ltd. has the capability

.—=to safely Pre-process the waste material in an environment friendly manner and converting waste to
Tez'ergy recovery in the power plant boiler.

4) .
. Biota }éaviour Private Limited Meerut (U.P) is undertaking to supply Refused Derived
Bh@AMSW {(hereinafter referred to as “Waste”), in various states across India, and is desirous of
qulrlzjg this waste to the Orient Board & Papers Mills Pvt. Ltd.

85
C.Pl

b

for its scientific disposal/co-processing.

NOW IT IS HEREBY AGREED AS FOLLOWS:

1. Supply and Disposal

i. Subject to and in accordance with the terms and conditions set forth in this Agreement, Biota
Saviour Private Limited Meerut (U.P) SECOND PARTY shall deliver the RDF/MSW and
Plastic Waste to Orient Board & Papers Mills Pvt. Ltd. for co-processing thereof.

ii, Biota Saviour Private Limited Meerut SECOND PARTY hereby represents and assures
Orient Board & Papers Mills Pvt. Ltd. that it will obtain and maintain all approvals, clearances,
registrations or any permission needed to supply the Plastic Waste to Orient Board & Papers
Mills Pvt. Ltd. Plant for co-processing as also comply with all applicable laws issued by Central
and State Government and Statutory Bodies, Authorities or agencies. Upon request of Orient

ard & Papers Mills Pvt. Ltd., Biota Saviour Private Limited Meerut SECOND PARTY

upish copies & field visits to its sites thereof for Orient Board & Papers Mills Pvt. Ltd.
ord~4d (hrient Board & Papers Mills Pvt. Ltd. is assured also to comply with the guidelines for
roceding of Waste Management Rules, 2016 and its subsequent (amendments) in the rules.

wy Private Limited Meerut SECOND PARTY hereby specifically agrees and
ht it js fully authorized to undertake the work entrusted herein and will adhere to the
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provisions of the Environr:nent Protection Act,1986 read with waste management rule 2016 and
subsequent (amendments) in rules and any other applicable rules, as amended from time to time.

/ iv. Parties shall carry out monthl

Pvt. Ltd y reconciliation of Waste accepted by Orient Board & Papers Mills
vt. Ltd.

v. Biota Saviour Private Limited Meerut hereby specifically agrees and confirms that all wastes

for ?o-proccssing in Orient Board & Papers Mills Pvt. Ltd. plant from its premises will be only
carried out its own.

2 Disposal Certification

Subject to and in accordance with the terms and conditions set forth in this Agreement, Orient Board
& Papers Mills Pvt. Ltd. shall issue a certificate to Biota Saviour Private Limited Meerut
SECOND PARTY, certifying the scientific disposal of the monthly quantity of Waste delivered by
Biota Saviour Private Limited Meerut SECOND PARTY and accepted for disposal by Orient

Papers Mills Pvt. Ltd. will issue the waste disposal certificate mentioning the name
ur Private Limited Meerut SECOND PARTY along with the quantities of Waste
Orient Board & Papers Mills Pvt. Ltd. Plant.

3 Confidentiality

During the Term, the Parties may have access to or obtain certain confidential information from
either party. The Parties undertake to maintain confidentiality of information so derived and not,
either by itself or through its employees, agents or subcontractors, disclose to any third party or
use for any purpose other than mentioned in this Agreement, without the written permission,

except as may be required under any law. This clause will not apply to information available in
public domain.

4 Terms and Termination:

reement shall be valid and binding from the date of its execution till One (1) year of its
cutipn. The Parties may mutually agree to extend the period of this Agreement by such
itj;mal period as they may deem fit.

5.2.1  This Agreement can be terminated by Orient Board & Papers Mills Pvt. Ltd., by giving 15
days’ notice period, on any of the following grounds:
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I. Any permission is found to have not been obtained or maintained by Biota Saviour Private

Limited Meerut (SECOND PARTY) with respect to collection, supply, storage and delivery of
Waste.

II. Any permission is found to have not been obtained or maintained by Biota Saviour Private
Limited Meerut (SECOND PARTY) in relation to allowing the delivery and disposal of the
relevant Waste at Orient Board & Papers Mills Pvt. Ltd. Plant.

522 Parties may terminate the Agreement after giving a notice in writing of Sixty (60) days to
the other Party of its intention to terminate the Agreement.

5.3 Commercial Terms

5.3.1 All commercials’ terms as applicable in this agreement will be settled between Orient Board
& Papers Mills Pvt. Ltd. and Biota Saviour Private Limited Meerut (SECOND PARTY).

o Gﬂ:l:;’ arties hereby agree that in the event performance, in whole or in part, of any obligation
Uftidef ¥his Agreement, by any Party hereto, is prevented by circumstances or events that are
~35Feygnd the reasonable control of such Party, or by causes against which the Party could not
\% [,ez‘lgonably make provision (including but not limited to acts of God, strike or .lockout. fire,

p ,_.,“\g?yplosion, shutdown of Paper Board Plant for any reason, failure of essential means of
R ‘T"_\‘transportation or communication, riots, insurrections, tidal waves, flood, earthquakes, industrial
disturbance, inevitable accidents, war (undeclared or declared), embargoes, blockages, legal
restrictions or governmental restrictions and the like), pandemic, epidemic, the Party who is
prevented from performing shall be excused from performing for a reasonable period of time,
taking into account the cause and its duration (or potential duration).

6 Governing Law & Dispute Settlement

i. This Agreement shall be construed and interpreted in accordance with and governed by
the laws of India and the courts at Muzaffamagar, (U.P.), India shall have jurisdiction over all
matters arising out of or relating to this Agreement.

ii. The Parties agree that any dispute, difference, disagreements arising out of or relating to this
Agreement (“Dispute”) shall be first sought to be settled through amicable discussions
between high level officials of each Party and if no amicable settlement to any such Dispute is

' Aicxed within sixty (60) days of the notice of such Dispute existing by either Party to the

/’ w the Parties shall resolve such Dispute through arbitration. The arbitration shall be

y sd by the Arbitration and Conciliation Act, 1996. The Parties will at first seek to

agree to a sole arbitrator and in the event the Parties are unable to agree to a sole
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7 Miscellaneous

i. No Waivers

No failure on the part of any Party to exercise, and no delay in exercising, any right, power
or privilege hereunder shall operate as a waiver thereof or a consent thereto; nor shall any
single or partial exercise of any such right, power or privilege preclude any other of further
exercise thereof or the exercise of any other right, power or privilege. The remedies
provided are cumulative and not exclusive of any remedies provided by applicable law.

,/‘6";:'. Entire Agreement

is Agreement constitutes the entire agreement between the parties and includes all
pises and representations, express or implied, and supersedes all other prior agreements
epresentations, written or oral, between the Parties relating to the subject matter hereof.
g ‘which is not constituted in this instrument is not part of this Agreement.

Any amendment of any provision of this Agreement shall be effective if it is evidenced_ in
writing and signed by both Orient Board & Papers Mills Pvt. Ltd. and paper mills
limited and Biota Saviour Private Limited Meerut SECOND PARTY.

iv. Further Assurance
Each Party shall promptly take such actions and execute such documents as are necessary 10
give full effect to the rights of the other Party contained in and/or contemplated by this
Agreement.

v. Rights Cumulative

The rights, powers, privileges and remedies provided in this Agreement are cumulative and
are not exclusive of any rights, powers, privileges or remedies provided by law or otherwise.

~

g a“Saviour Private Limited Meerut SECOND PARTY shall not assign or transfer
ights or obligations under this Agreement without the written consent of Orient
& Papers Mills Pvt. Ltd. Notwithstanding anything contained herein, no consent of
b.aviour Private Limited Meerut SECOND PARTY shall be required for an


https://v3.camscanner.com/user/download

1008

. Neit i
a u:(li:re;-[ ‘:}:Zli’\greeq\ent nor the performance by the Parties of their respective obligations
Oileat Boan (;: OEStl')tme a P;’;“"Iefsmp, joint venture or any association of persons between
apers Mills Pvt. Ltd. i : : P
SECOND PARTY and Biota Saviour Private Limited Meerut
b.

Each' Party shall perform its obligations under this Agreement as an independent counter-
party and not as an agent, employee or representative of the other Party.

viii. Indemnification:

Pi‘“a S.a\'iou.r Private Limited Meerut SECOND PARTY agrees and undertakes 10
p ____m_dfmmfy-Onent Board & Papers Mills Pvt. Ltd. for any liability, claims, legal_ E.IClIOHS
,@3 nst Orient Board & Papers Mills Pvt. Ltd. or any of its directors or employees, arising out

Cnegligent action or willful misconduct of Biota Saviour Private Limited Meerut
PARTY.

¥dviour Private Limited Meerut SECOND PARTY also agrees to indemnify Orient
ur Papers Mills Pvt. Ltd. and its directors or employees, from and against all losses,
actidns/ progeedings, claims, demands, costs, wards, and damages however arising, directly or
S indirg/clly, as a result of breach of this Agreement due to action or inaction.

-— e WY

If any term or provision of this Agreement shall be held to be illegal, void or unenforceable in
whole or in part, the term or provision shall to that extent be deemed not to form part of this
Agreement and the enforceability of the remainder of this Agreement shall not be affected. In
that event, the Parties agree to negotiate in good faith to reach an equitable agreement, which
shall give effect as nearly as possible to the intention of the Parties as set out in this
Agreement.

x. Compliance

Biota Saviour Private Limited Meerut SECOND PARTY shall comply with all laws, rules
and regulations, insofar as they are binding upon or affect operations of Biota Saviour Private
Limited Meerut Second Party shall fully comply with the waste Waste Management Rules
2016 (“Rules”) and all statutory modifications/amendment thereof, and shall perform its
services/obligations and discharge its duties under this Agreement in accordance with these Rules
or any prescribed guidelines under these Rules or by State Pollution Control Board/Central
Pollution Control Board.

IN WITNESS WHEREOF, the parties hereto have executed this Agreement as of the day and year
first above written.
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For Biota Saviour;l’rivalc Limited Meerut For Orient Board & Papers Mills Pvt. Ltd.

Name:

(Signature &Stamp)

Witnesses 1;

Name: QAU NAR A,U.

(Si gnah&xw

Witnesses 2:

Name:

f=n MW_

(Signatute
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M/s Biota Saviour Private Limited Meerut -250001having its registered office at B-28 Radha
Garden Mawana Road Meerut-250001 which expression shall, unless repugnant to the meaning or
context thereof, include its successors and assigns of the SECOND PARTY.

Shakumbhri Pulp & Paper Mills Ltd. shall be individually referred to as Party and collectively as
Parties.

WHEREAS
A. Shakumbhri Pulp & Paper Mills Ltd. is an entity engaged in the business of manufacturing and

r '::(\“shlo,of different types and grades of Paper Board and use pre-processed RDF/MSW for co-
rocgssing & utilization to power plant. Shakumbhri Pulp & Paper Mills Ltd. has the capability

oy q[p, Pre-process the waste material in an environment friendly manner and converting waste to
écovcry in the power plant boiler.
<
';“_\\ __. ‘NBioga /8 vj’our Private Limited Meerut (U.P) is undertaking to supply Refused Derived
1 & <= Fae %:; / (hereinafter referred to as “Waste”), in various states across India, and is desirous of
" ~~- —deliveting this waste to the Shakumbhri Pulp & Paper Mills Ltd. through Supplier Madhav

- "‘ ".l:_l:ud(:rg situated at 68 First Floor, A To Z road Green Colony Muzaffarngar, Uttarpradesh-251001.

C.Plant for its scientific disposal/co-processing.

NOWIT IS HEREBY AGREED AS FOLLOWS:
1. Supply and Disposal

i. Subject to and in accordance with the terms and conditions set forth in this Agreement, Biota
__..._Saviour Private Limited Meerut (U.P) SECOND PARTY shall deliver the RDF/MSW and
e ' Plastic Waste to Shakumbhri Pulp & Paper Mills Ltd. for co-processing thereof.
’ % g\

&

. N
mﬁ viour Private Limited Meerut SECOND PARTY hereby represents and assures
’ 3 ‘7§hak l“l"b i Pulp & Paper Mills Ltd. that it will obtain and maintain all approvals, clearances,
Fay (Ons or any permission needed to supply the Plastic Waste to Shakumbhri Pulp & Paper

:/Plant for co-processing as also comply with all applicable laws issued by Central and
25 government and Statutory Bodies, Authorities or agencies. Upon request of Shakumbhri
YNE: P [Q&;_('I”aper Mills Ltd., Biota Saviour Private Limited Meerut SECOND PARTY shall
-'f ﬂ%ﬁ'copies & field visits to its sites thereof for Shakumbhri Pulp & Paper Mills Ltd. record as

:Shakumbhri Pulp & Paper Mills Ltd. is assured also to comply with the guidelines for co-

processing of Waste Management Rules, 2016 and its subsequent (amendments) in the rules.

iii. Biota Saviour Private Limited Meerut SECOND PARTY hereby specifically agrees and
confirms that it is fully authorized to undertake the work entrusted herein and will adhere to the
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provisions of the Environment Protection Act,1986 read with waste management rule 2016 and
subsequent (amendments) in rules and any other applicable rules, as amended from time to time.

iv'lr:/?‘rltliei s(:\all carry out monthly reconciliation of Waste accepted by Shakumbhri Pulp & Paper
ills Ltd.

v. Biota Saviour Private Limited Meerut hereby specifically agrees and confirms that all wastes

for co-processing in Shakumbhri Pulp & Paper Mills Ltd. plant from its premises will be only
carried out its own.

accordance with the terms and conditions set forth in this Agreement, Shakumbhri
lills Ltd. shall issue a certificate to Biota Saviour Private Limited Meerut

* Private Limited Meerut SECOND PARTY and accepted for disposal by
ulp & Paper Mills Ltd. at the Paper plants within 10 days after the month end supply.

' ri Pulp & Paper Mills Ltd. shall issue Disposal Certificate to Biota Saviour Private
Limited Meerut SECOND PARTY.

Shakumbhri Pulp & Paper Mills Ltd. will issue the waste disposal certificate mentioning the name of
Biota Saviour Private Limited Meerut SECOND PARTY along with the quantities of Waste
delivered at the Shakumbhri Pulp & Paper Mills Ltd. Plant. '

3 Confidentiality
During the Term, the Parties may have access to or obtain certain confidential information from
< rty. The Parties undertake to maintain confidentiality of information so derived and not,

: his Agreement shall be valid and binding from the date of its execution till One (1) year of its
execution. The Parties may mutually agree to extend the period of this Agreement by such
additional period as they may deem fit.

5.2 Termination

5.2.1 This Agreement can be terminated by Shakumbhri Pulp & Paper Mills Ltd., by giving 15
days’ notice period, on any of the following grounds:
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L. r\f‘)'_Pcn“lSSlon is found to have not been obtained or maintained by Biota Saviour Private
: k:m:tcd Meerut (SECOND PARTY) with respect to collection, supply, storage and delivery of
/ aste.

1. z\f\y.pcnnission is found to have not been obtained or maintained by Biota Saviour Private
Limited Meerut (SECOND PARTY) in relation to allowing the delivery and disposal of the
relevant Waste at Shakumbhri Pulp & Paper Mills Ltd. Plant.

522 Parties may terminate the Agreement after giving a notice in writing of Sixty (60) days o
the other Party of'its intention to terminate the Agreement.

5.3 Commercial Terms

/5'3??:14\1! commercials® terms as applicable in this agreement will be settled between Shakumbhri
0\ A Fpylp & Paper Mills Ltd. and Biota Saviour Private Limited Meerut (SECOND PARTY).

AR under this Agreement, by any Party hereto, is prevented by circumstances or events that are
N ‘(.'.’\",-T r;‘Abe)‘%nd the reasonable control of such Party, or by causes against which the Party could not

ek "'easonably make provision (including but not limited to acts of God, strike or lockout, fire,
explosion, shutdown of Paper Board Plant for any rcason, failure of essential means of
transportation or communication, riots, insurrections, tidal waves, flood, earthquakes, industrial
disturbance, inevitable accidents, war (undeclared or declared), embargoes, blockages, legal
restrictions or governmental restrictions and the like), pandemic, epidemic, the Party who is
prevented from performing shall be excused from performing for a reasonable period of time,
taking into account the cause and its duration (or potential duration).

6 Governing Law & Dispute Settlement

This Agreement shall be construed and interpreted in accordance with and governed by
the laws of India and the courts at Muzaffarnagar, (U.P.), India shall have jurisdiction over all

matters arising out of or relating to this Agreement.

The Parties agree that any dispute, difference, disagreements arising out of or relating to this
Agreement (“Dispute”) shall be first sought to be settled through amicable discussions
between high level officials of each Party and if no amicable settlement to any such Dispute is
achieved within sixty (60) days of the notice of such Dispute existing by either Party to the

' r, then the Parties shall resolve such Dispute through arbitration. The arbitration shall be
/:(AR.' Yed by the Arbitration and Conciliation Act, 1996. The Parties will at first seek to
‘eo méqally ‘agree to a sole arbitrator and in the event the Parties are unable to agree to a sole
e or within a period of sixty (60) days from the date of issuance of a notice for
then each party will appoint one arbitrator and the two arbitrators so appointed
inate the third arbitrator and the panel of such three arbitrators shall undertake the
?he seat of arbitration shall be Muzaffaragar, (U.P.).

—

jon.
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7 Miscellaneous

i. No Waivers

No fqilurc on the part of any Party to exercise, and no delay in exercising, any right, power
or privilege hereunder shall operate as a waiver thereof or a consent thereto; nor shall any
single or partial exercise of any such right, power or privilege preclude any other of further
exercise thereof or the exercise of any other right, power or privilege. The remedies
provided are cumulative and not exclusive of any remedies provided by applicable law.

ii. Entire Agreement

T et % " . . &
/-./"" .\. This Agreement constitutes the entire agreement between the parties and includes all
O ses and representations, express or implied, and supersedes all other prior agreements

cpresentations, written or oral, between the Parties relating to the subject matter hereof.
ng \\\’hich is not constituted in this instrument is not part of this Agreement.

NFERUT(UR) | %
R gu\hAﬁ}én ments
-Aﬂf/\\é'mendment of any provision of this Agreement shall be effective if it is evidenced in

3 ‘
G -

-+ %~V \Wfiting and signed by both Shakumbhri Pulp & Paper Mills Ltd. and paper mills limited
and Biota Saviour Private Limited Meerut SECOND PARTY.

iv. Further Assurance

Each Party shall promptly take such actions and execute such documents as are necessary (o
give full effect to the rights of the other Party contained in and/or contemplated by this

Agreement.
v. Rights Cumulative

The rights, powers, privileges and remedies provided in this Agreement are cumulative and
are not exclusive of any rights, powers, privileges or remedies provided by law or otherwise.

vi. Assignment
Saviour Private Limited Meerut SECOND PARTY shall not assign or transfer
s or obligations under this Agreement without the written consent of Shakumbhri

Rohitash m ihri Pulp & Paper Mills Ltd. to any third party.
MEEROT (UP)
tngrship <
Lt

Rilg.
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/ a. Ncilhc'r this Agrecn}cnt nor the performance by the Parties of their respective obligations

under it shal! c?nstnule a partnership, joint venture or any association of persons between

/ Shakumbhri Pulp & Paper Mills Ltd. and Biota Saviour Private Limited Meerut
SECOND PARTY

b. Each Party shall perform its obligations under this Agreement as an independent counter-
party and not as an agent, employee or representative of the other Party.

viii. Indemnification:

piota Saviour Private Limited Meerut SECOND PARTY agrees and undertakes to
indemnify Shakumbhri Pulp & Paper Mills Ltd. for any liability, claims, legal actions against
Shakumbhri Pulp & Paper Mills Ltd. or any of its directors or employees, arising out of any
negligent action or willful misconduct of Biota Saviour Private Limited Meerut SECOND

/,/;_‘-__EARTY.

%,O/f’l/ﬁ\o Saviour Private Limited Meerut SECOND PARTY also agrees to indemnify
Shakuinbhri Pulp & Paper Mills Ltd. and its directors or employees, from and against all

Rohpesh Sgﬁs@s‘,&“a tions, proceedings, claims, demands, costs, wards, and damages however arising,

vkerudirectly (}’rind_irectly, as a result of breach of this Agreement due to action or inaction.

Rog. W Xodt j

lartial lpvalidity/Severability

QN g _.:::-.

7 “If-any term or provision of this Agreement shall be held to be illegal, void or unenforceable in
whole or in part, the term or provision shall to that extent be deemed not to form part of this
Agreement and the enforceability of the remainder of this Agreement shall not be affected. In
that event, the Parties agree to negotiate in good faith to reach an equitable agreement, which
shall give effect as nearly as possible to the intention of the Parties as set out in this

Agreement.

x. Compliance
Biota Saviour Private Limited Meerut SECOND PARTY shall comply with all laws, rules

and regulations, insofar as they are binding upon or affect operations of Biota Saviour Private
Limited Meerut Second Party shall fully comply with the waste Waste Management Rules
2016 (“Rules™) and all statutory modifications/amendment thereof, and shall perform its
services/obligations and discharge its duties under this Agreement in accordance with these Rules
or any prescribed guidelines under these Rules or by State Pollution Control Board/Central

Pollution Control Board.

IN WITNESS WHEREOF, the parties hereto have executed this Agreement as of the day and year
first above written.
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For Biota Saviour Private Limited Meerut For Shakumbhri Pulp & Paper Mills
Ltd.

Witnesses 1:

Name: %NDrQ Al
 —
ﬁ%‘“/p\nu & Voor . KITHORE

(Signature) Disti MEERVY

Witnesses 2:

Name: DHRUV YA DXV

(Signature)  R-22-, RapHo Gaeppy
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RDF/MSW AND NRSW SUPPLY AGREEMENT :

}\ BETWEEN
'* M/s SHREE BHAGESHWARI PAPERS PVT LTD

~ AND f

M/s Biota Saviour Private Limited (Second Party)

i

\%: Agreement (“Agreement”) is made at MuzafTarnagar (U.P.) on 13 February 2025 4

RS
M,%o‘i.zozs").

M/s SHREE BHAGESHWARI PAPERS PVT LTD 9" KM Bhopa Road, Muzaffarnagar, (U.P.)
a Company incorporated under the Companies Act, 1956, having its registered office at 8.5 Km Jansath
Road, Muzaffarnagar-251001U.P.— India, hereinafler referred to as “Shree Bhageshwari papers Pvt,
Ltd. ”, (which expression shall unless it be repugnant to the context or meaning thereof, be deemed to
mean and include its affiliates, successors-in- interest and permitted assigns)of the FIRST PARTY;

Statutary Alert:
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And
M/s Biota Saviour Private Limited Meerut -250001having its registered oflice at B-28 Radha

Garden Mawana Road Meerut-250001 which expression shall, unless repugnant to the meaning or
context thereof, include its successors and assigns of the SECOND PARTY.

SHREE BHAGESHWARI PAPERS PVT LTD shall be individually referred to as Party and
collectively as Parties.

WHEREAS

BHAGESHWARI PAPERS PVT LTD is an entity engaged in the business of
_‘;\‘tuﬁng and sale of different types and grades of Paper Board and use pre-processed
L;\ \V for co-processing & utilization to power plant. SHREE BHAGESHWARI PAPERS
® has the capability to safely Pre-process the waste material in an environment friendly
Q(convening waste to energy recovery in the power plant boiler.

N

r¥iour Private Limited Meerut (U.P) is undertaking to supply Refused Derived
ot W (hereinafier referred to as “Waste™), in various states across India, and is desirous of
elivering this waste to the SHREE BHAGESHWARI PAPERS PVT LTD

Plant for its scientific disposal/co-processing. through Supplier Madhav Traders situated at

68 B First Floor, A To Z road Green Colony Muzaffarngar, Uttarpradesh-251001.

NOWIT IS HEREBY AGREED AS FOLLOWS:
1. Supply and Disposal
i. Subject to and in accordance with the terms and conditions set forth in this Agreement, Biota

Saviour Private Limited Meerut (U.P) SECOND PARTY shall deliver the RDF/MSW and
. . = Plastic Waste to SHREE BHAGESHWARI PAPERS PVT LTD for co-processing thereof.
7k AR 9

—

\EN wari papers that it will obtain and maintain all approvals, clearances, registrations or any
Q_:::Q’L;?\“ nisgion needed to supply the Plastic Waste to Shree Bhageshwari Plant for co-processing as
\ e .;gaf% comp with all applicable laws issued by Central and State Government and Statutory Bodies,
2% Authgri(®s or agencies. Upon request of shree bhageshwari, Biota Saviour Private Limited
qgt»/SECOND PARTY shall furnish copies & field visits to its sites thereof for Shree

\_\GWWari record as shree bhageshwari is assured also to comply with the guidelines for co-

essing of Waste Management Rules, 2016 and its subsequent (amendments) in the rules.

iii. Biota Saviour Private Limited Meerut SECOND PARTY hereby specifically agrees and
confirms that it is fully authorized to undertake the work entrusted herein and will adhere to the
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provisions of the Environment Protection Act,1986 read with waste management rule 2016 and
subsequent (amendments) in rules and any other applicable rules, as amended from time to time.

iv. Parties shall carry out monthly reconciliation of Waste accepted by Shree Bhageshwari.

v. Biota Saviour Private Limited Meerut hereby specifically agrees and confirms that all wastes for
co-processing in Shree Bhageshwari plant from its premises will be only carried out its own.

2 Disposal Certification

in accordance with the terms and conditions set forth in this Agreement, Shree

| issue a certificate to Biota Saviour Private Limited Meerut SECOND PARTY,
ific disposal of the monthly quantity of Waste delivered by Biota Saviour Private
EECOND PARTY and accepted for disposal by Shree bhageshwari at the Paper
s after the month end supply. Shree bhageshwari shall issue Disposal Certificate

S hivari issue the waste disposal certificate mentioning the name of Biota Saviour Private

Bikdlted - ut SECOND PARTY along with the quantities of Waste delivered at the shree
bhageshwari Plant.

3 Confidentiality

During the Term, the Parties may have access to or obtain certain confidential information from
either party. The Parties undertake to maintain confidentiality of information so derived and not,
cither by itself or through its employees, agents or subcontractors, disclose to any third party or
use for any purpose other than mentioned in this Agreement, without the written permission,

except as may be required under any law. This clause will not apply to information available in
. public domain.

Objs Agrpement shall be valid and binding from the date of its execution till One (1) year of its
w'p . The Parties may mutually agree to extend the period of this Agreement by such

) 5.2 Termination

5.2.1  This Agreement can be terminated by Shree bhageshwari, by giving 15 days’ notice period,

on any of the following grounds:

I. Any permission is found to have not been obtained or maintained by Biota Saviour Private

Limited Meerut (SECOND PARTY) with respect to collection, supply, storage and delivery of
Waste.
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1L Any permission is |
AL sston is tound to have not bee . tntal g
t been obtamned or maintained by Biota Saviour Private

‘.h““\‘(l \\‘\'QI'\“ (\‘F(‘()N‘) " T

O L l\‘{l \') h\ l\“l\“ﬂ" {o ﬂ“()\Vil\ lhc (l\." Yy [§ .Sl) S (
o ) ) ') Hvery an { d P
l\‘k\ ant \\ aste at J'“k‘c hh'\“‘.\‘\h\\ i\ri pl\pCl‘ |‘|l||“. L d h ’ l| o lh

S

Parties may terminate the i
- :;‘m 0\ i\‘rll\‘l}\l\l\ (l‘u Agreement afler giving a notice in writing of Sixty (60) days to the
other Party ot its intention to terminate the Agreement.

S Commercial Terms

l\!‘l: t:\“l‘\‘:n\cntmls‘ \crmf as a\}\plicz\hlc in this agreement will be settled between Shree
= \‘;g"\')‘“‘" papers PVT LTD and Biota Saviour Private Limited Meerut (SECOND
¢ .

§  Force Majeure
AT -

QO Thopartics hereby :
/ \\> o Ths,\ll\mm hereby agree that in the event performance, in whole or in part, of any obligation under
K e thidAgreement, by any Party hereto, is prevented by circumstances or events that are beyond the

SRRSOl .wb\c‘_ggmro_l of such Party, or by causes against which the Party could not reasonably make
- provisipn (l\icludlng but not limited to acts of God, strike or lockout, fire, explosion, shutdown of
L o aper mrﬁ_.Plant for any reason, failure of essential means of t

353 ; ransportation or communication,
D riots, Ansurrections, tidal waves, flood, earthquakes, industrial disturbance, inevitable accidents,
‘o) \_/“.a .(

N r \{ndeclarcd or declared), embargoes, blockages, legal restrictions or governmental
x o -"-z.(\;:;j_l}r}cuons and the like), pandemic, epidemic, the Party who is prevented from performing shall
>~"""_beexcused from performing for a reasonable period of time, taking into account the cause and its
duration (or potential duration).

6 Governing Law & Dispute Settlement

i. This Agreement shall be construed and interpreted in accordance with and governed by the laws

of India and the courts at Muzaffarnagar, (U.P.), India shall have jurisdiction over all matters

arising out of or relating to this Agreement.

ii. The Parties agree that any dispute, difference, disagreements arising out of or relating to this
Agreement (“Dispute”) shall be first sought to be settled through amicable discussions between
high level officials of each Party and if no amicable settlement to any such Dispute is achieved
within sixty (60) days of the notice of such Dispute existing by either Party to the other, then
the Parties shall resolve such Dispute through arbitration. The arbitration shall be governed by
the Arbitration and Conciliation Act, 1996. The Parties will at first seek to mutually agree to a

51 arbigrator and in the event the Parties are unable to agree to a sole arbitrator within a period

m Q }ﬁO)- days from the date of issuance of a notice for arbitration, then each party will
V\ One drbitrator and the two arbitrators so appointed shall nominate the third arbitrator

¢l of such three arbitrators shall undertake the arbitration. The seat-of
qﬂ'nmugur. (U.P.).

itration
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NL} I‘ullurc on the part of any Party (o exercise, and no delay in exercisin
pi wnlggu I\crclu.\dcr shall operate as a waiver thereof or a consent theret
or partial exercise of any sucly right, power or privilege preclude any ot
thereof or the exercise of any

cumulative and not exclusiy

g, any right, power or
0; nor shall any single

her of further exercise
other right, power or privilege. The remedies provided are
¢ ofany remedies provided by applicable law.
ii. Entire Agreement

| l\:ls Agrccmcnl.consluulcs the entire agreement between the parties and includes all promises
an ruprcs_cnmlmns, CXpress or implied, and supersedes all other prior agreements and
representations, written or or

; NS, \ al, between the Parties relating to the subject matter hereof,
Anything which is not constituted in this instrument is not part of this Agreement,

.dii. Amendments
e ——

O“ AR ) Any amendment of any provision of this Agreement sh

wriliqg and signed by both SHREE BHAGE
2 Q\iﬁaS“S'\“Q“ml \}"i(o\‘xr Private Limited Meerut SECOND
# U P) r
l "y Fyrther Assurance

all be effective if it is evidenced in

SHWARI PAPERS PVT LTD and Biota
PARTY,

\t;‘d(':h Party shall promptly take such actions

2 and execute such documents as are necessary to
¢ \Wgive full effect to the rights of the other Party contained in and/or contemplated by this
\:_'—;;_— :7 Agreement.

v. Rights Cumulative

The rights, powers, privileges and remedies provided in this Agreement are cumulative and
are not exclusive of any rights, powers, privileges or remedies provided by law or otherwise.

vi. Assignment

Biota Saviour Private Limited Mcerut SECOND PARTY shall not assign or transfer their
rights or obligations under this Agreement without the written consent of SHREE
BHAGESHWARI PAPERS PVT LTD Notwithstanding anything

contained herein, no
consent of Biota Saviour Private Limited Mecrut SECOND PARTY shall be required for
an assignment by Shree bhageshwari to any third party.

vii. No Partnership

) dPRY shall constitute a partnership, joint venture or any association of persons between
“Q (IRER

BHAGESHWARI PAPERS PVT LTD and Biota Saviour Private Limited
ut SECOND PARTY

___ awNeither this Agreement nor the performance by the Parties of their respective obligations
ZX ARNBR
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Biota Saviour Private Limited Mecerut SECOND PARTY agrees and undertakes to
indemnify Shree bhageshwari for any liability, claims, legal actions against Shree bhageshwari

or any of its directors or employees, arising out of any negligent action or willful misconduct
of Biota Saviour Private Limited Meerut SECOND PARTY.

Biota Saviour Private Limited Meerut SECOND PARTY also agrees to indemnify shree
bhageshwari and its directors or employees, from and against all losses, actions, proceedings,

claims, demands, costs, wards, and damages however arising, directly or indirectly, as a result
of breach of this Agreement due to action or inaction.

ix. Partial Invalidity/Severability
/m If any term or provision of this Agreement shall be held to be illegal, void or unenforceable i'n
/ §\ Mvhole or in part, the term or provision shall to that extent be deemed not to form part of this

\greement and the enforceability of the remainder of this Agreement shall not be affected. In

Rotvtash Sinan Goleghtat event, the Parties agree to negotiate in good faith to reach an equitable agreement, which
MEEN ."\U p_)sh}:lll‘give effect as nearly as possible to the intention of the Parties as set out in this Agreement.
o A8 |

X. Compliance

Biota.Saviour Private Limited Meerut SECOND PARTY shall comply with all laws, rules and
.é"""}: QFre“gulalions, insofar as they are binding upon or affect operations of Biota Saviour Private Limited
x"‘Meerut Second Party shall fully comply with the waste Waste Management Rules 2016 (“Rules™)
and all statutory modifications/amendment thereof, and shall perform its services/obligations and
discharge its duties under this Agreement in accordance with these Rules or any prescribed
guidelines under these Rules or by State Pollution Control Board/Central Pollution Control Board.
IN WITNESS WHEREOF, the parties hereto have executed this Agreement as of the day and
year first above written.
For Biota Saviour PriyateLi\miQed Meerut for Shree bhageshwari papers pvt Itd
Name: i pfSAL-YRDRY

Name:
(o) Vg

Witnesses 1:

Name: )& T KOMBR
§J M" L‘O g/ QANQLEN%QR)
\

(Signature) aaal

Witnesses 2:
Name: Ravno AL

vile Prsr  Yiswe

(Signature & Stamp) \\\ I )/
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RDEF/MSW AND NRSW SUPPLY AGREEMENT %

BETWEEN H

X

M/S Siddheshwari Industries Pvt. Ltd. (First Party) ?

AND €

M/s Biota Saviour Private Limited (Second Party) :;

This Supply Agreement (“Agreement”) is made at Muzaffarnagar (U.P.) on 02st day of February i

e 2025 (402.02.20257).

N0T4R,
g M/

i-d(]'hcshwari Industries Pvt. Ltd., Jansath Road Muzaffarnagar Uttar Pradesh 251001 a B
y ijcorporated under the Companies Act, 1956, having its registered office at Jansath Road, 5
qlai;dr-25|001U.P.— India, hereinafier referred to as “Siddheshwari Industries Pvt. Ltd.”, 7

c ej}ession shall unless it be repugnant to the context or meaning thereof, be deemed to mean o

C*

lud{ its affiliates, successors-in- interest and permitted assigns) of the FIRST PARTY;
Siddheshwari Industries (P) Ltd.

Mil. A

Dirartor

AR N

Statutory Alert.
1. The authenticity of this ‘:lnm?v

Any aiscrepancy In the details on tus Centificale and as uvailable on the website / Mobile App renders It invalid
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n
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And
M/s Biota Saviour Private Limited Meerut =250001 having its registered office at B-28 Radha

Garden Mawana Road Meerut-250001 which expression shall, unless repugnant 1o the meaning or
context thereol, include its suceessors and assipns of the SECOND PARTY.,

Si . dox Py ' . . .
l\lth!h\‘.\ll\\mi Industries Pyt Ltd. shall be individually referred to as Party and collectively as
arties,

WHEREAS

A. Si}l(!h?sh\\:\ri Industries Pvt. Ltd, is an entity engaged in the business of manufacturing and sale
of different types and grades of Paper Board and use pre-processed RDF/MSW for co-processing
/0 Wilggition to power plant. Siddheshwari Industries Pvt. Ltd. has the capability to safely Pre-

L)
NI waste material in an environment friendly manner and converting waste to energy
e

Private Limited Meerut (U.P) is undertaking to supply Refused Derived
reinafter referred to as “Waste™), in various states across India, and is desirous of

ering ths\aste to the Siddheshwari Industries Pvt. Ltd through Supplier Madhav Traders
(\ bl @rst Floor, A To Z road Green Colony Muzaffarngar, Uttarpradesh-251001.

its scientific disposal/co-processing.

NOW IT IS HEREBY AGREED AS FOLLOWS:
1. Supply and Disposal
i. Subject to and in accordance with the terms and conditions set forth in this Agreement, Biota

Saviour Private Limited Meerut (U.P) SECOND PARTY shall deliver the RDF/MSW and
Plastic Waste to Siddheshwari Industries Pvt. Ltd. for co-processing thereof.

e £ . ; -

0O n."\iﬁﬂty Saviour Private Limited Meerut SECOND PARTY hereby represents and assures
Ny > shwari Industries Pvt. Ltd. that it will obtain and maintain all approvals, clearances,
igdions or any permission needed to supply the Plastic Waste to Siddheshwari Industries
- |'y}95,l ¥lant for co-processing as also comply with all applicable laws issued by Central and
VG136, G vernment and Statutory Bodies, Authorities or agencies. Upon request of Siddheshwari
R "’lmu es Pvt. Ltd., Biota Saviour Private Limited Meerut SECOND PARTY shall furnish

e field visits to its sites thercof for Siddheshwari Industries Pvt. Ltd. record as

){Jd}\ Wari Industries Pvt. Ltd. is assured also to comply with the guidelines for co-processing
~-_-_.m__;W«S/tc Management Rules, 2016 and its subsequent (amendments) in the rules.

(V4

iii. Biota Saviour Private Limited Meerut SECOND PARTY hereby specifically agrees and
confirms that it is fully authorized to undertake the work entrusted herein and will adhere to the

Aidahashwarl Industries () Ltd

/ﬂ-r/- /L/

Dirartnr
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pr(l))vmons of the Environment Protection Act,1986 read with waste management rule 2016 and
subsequent (amendments) in rules and any other applicable rules, as amended from time to time.
i llzll(r;lcs shall carry out monthly reconciliation of Waste accepted by Siddheshwari Industries Pvt.

v. Biota Saviour Private Limited Meerut hereby specifically agrees and confirms that all wastes

fortc‘:)-proccssing in Siddheshwari Industries Pvt. Ltd. plant from its premises will be only carried
out its own. :

JJ-td. shall issue a certificate to Biota Saviour Private Limited Meerut SECOND
; fiying the scientific disposal of the monthly quantity of Waste delivered by Biota
aviour/Private Limited Meerut SECOND PARTY and accepted for disposal by Siddheshwari

t. Ltd. at the Paper plants within 10 days after the month end supply. Siddheshwari

7Pvt. Ltd. shall issue Disposal Certificate to Biota Saviour Private Limited Meerut
D PARTY. '

Siddheshwari Industries Pvt. Ltd. will issue the waste disposal certificate mentioning the name of

Biota Saviour Private Limited Meerut SECOND PARTY along with the quantities of Waste
delivered at the Siddheshwari Industries Pvt. Ltd. Plant.

3 Confidentiality

During the Term, the Parties may have access to or obtain certain confidential information from
either party. The Parties undertake to maintain confidentiality of information so derived and not,
either by itself or through its employees, agents or subcontractors, disclose to any third party or

ny purpose other than mentioned in this Agreement, without the written permission,
may be required under any law. This clause will not apply to information available in

is/Agreement shall be valid and binding from the date of its execution till One (1) year of its

exCeRion. The Parties may mutually agree to extend the period of this Agreement by such
pRiltional period as they may deem fit.

5.2 Termination

52.1  This Agreement can be terminated by Siddheshwari Industries Pvt. Ltd., by giving 15 days’
notice period, on any of the following grounds:

aiddreshwarl Industries (P) Ltd.

ML A~

Director
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Any permission is found to have not been obtained or maintained by Biota Saviour Private
t:mitul Mecerut (SECOND PARTY) with respect to collection, supply, storage and delivery of
aste.
1. Any.pcrmission is found to have not been obtained or maintained by Biota Saviour Private
Limited Meerut (SECOND PARTY) in relation to allowing the delivery and disposal of the
relevant Waste at Siddheshwari Industries Pvt. Ltd, Plant.

5.22  Parties may terminatc the Agreement afler giving a notice in writing of Sixty (60) days to

the other Party of its intention to terminate the Agreement.

5.3 Commercial Terms

5.3.1 All commercials® terms as applicable in this agreement will be settled between Siddheshwari
i Industries Pvt, Ltd. and Biota Saviour Private Limited Meerut (SECOND PARTY).

MQE,. T U%ﬁ! )grtles hereby agree that in the event performance, in whole or in part, of any obligation
Res \n.pspyndgr thjs Agreement, by any Party hereto, is prevented by circumstances or events that are

beyond the reasonable control of such Party, or by causes against which the Party could not
L onably make provision (including but not limited to acts of God, strike or lockout, fire,
\\" {‘e'—“\ehplosmn shutdown of Paper Board Plant for any reason, failure of essential means of
transportation or communication, riots, insurrections, tidal waves, flood, earthquakes, industrial
disturbance, inevitable accidents, war (undeclared or declared), embargoes, blockages, legal
restrictions or governmental restrictions and the like), pandemic, epidemic, the Party who is
prevented from performing shall be excused from performing for a reasonable period of time,
taking into account the cause and its duration (or potential duration).

6 Governing Law & Dispute Settlement

i. This Agreement shall be construed and interpreted in accordance with and governed by
the laws of India and the courts at Muzaffarnagar, (U.P.), India shall have jurisdiction over all
matters arising out of or relating to this Agreement.

ii. The Parties agree that any dispute, difference, disagreements arising out of or relating to this
Agreement (“Dispute”) shall be first sought to be settled through amicable discussions
between high level officials of each Party and if no amicable settlement to any such Dispute is
achieved within sixty (60) days of the notice of such Dispute existing by either Party to the

- ~pther, then the Parties shall resolve such Dispute through arbitration. The arbitration shall be

(Rc ed by the Arbitration and Conciliation Act, 1996. The Parties will at first seek to

{ally agree to a sole arbitrator and in the event the Parties are unable to agree to a sole

or w;lhm a period of snxty (60) days from the date of 1ssuance of a nollce for

Siddhashwarl Inausines (P) Llu

M A4S

Director
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7 Miscellancous

i.  No Waivers

No failure on the part of any Party to exercise, and no delay in exercising, any right, power
or privilege hereunder shall operate as a waiver thereof or a consent thereto; nor shall any
single or partial exercise of any such right, power or privilege preclude any other of further
exercise thereof or the exercise of any other right, power or privilege. The remedies
provided are cumulative and not exclusive of any remedies provided by applicable law.

_ ii. Entire Agreement

] \A“:}, A/?T)ﬂs 'Agrcemcnt constitutes the entire agreement between the parties and includes all
romises and representations, express or implied, and supersedes all other prior agreements

~ Any amendment of any provision of this Agreement shall be effective if it is evidenced in
writing and signed by both Siddheshwari Industries Pvt. Ltd. and paper mills limited
and Biota Saviour Private Limited Meerut SECOND PARTY.

iv. Further Assurance

Each Party shall promptly take such actions and execute such documents as are necessary to

give full effect to the rights of the other Party contained in and/or contemplated by this
Agreement.

v. Rights Cumulative

The rights, powers, privileges and remedies provided in this Agreement are cumulative and
are not exclusive of any rights, powers, privileges or remedies provided by law or otherwise.

vi. Assignment

Biota Saviour Private Limited Meerut SECOND PARTY shall not assign or transfer
“thejr, rights or obligations under this Agreement without the written consent of
¥ TN shwari Industries Pvt. Ltd. Notwithstanding anything contained herein, no consent
u Saviour Private Limited Meerut SECOND PARTY shall be required for an

ment by Siddheshwari Industries Pvt. Ltd. to any third party.
k-

tn }‘Ship Miaaiiwal  INAUSINES (P) Lid.

,,.x\{\\ | ///l /L/Olredor
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Neither this Agreement nor the performance by the Parties of their respective obligations
under it shall constitute a partnership, joint venture or any association of persons between

Siddheshwari Industries Pvt. Ltd. and Biota Saviour Private Limited Meerut
SECOND PARTY

b. Each Party shall perform its obligations under this Agreement as an independent counter-
party and not as an agent, employee or representative of the other Party.

viii. Indemnification:

'Biota Saviour Private Limited Meerut SECOND PARTY agrees and undertakes to
m‘demnify Siddheshwari Industries Pvt. Ltd. for any liability, claims, legal actions against
Siddheshwari Industries Pvt. Ltd. or any of its directors or employees, arising out of any

negligent action or willful misconduct of Biota Saviour Private Limited Meerut SECOND
PARTY.

) Biota Saviour Private Limited Meerut SECOND PARTY also agrees to indemnify
"'_? Sid.dheshwari Industries Pvt. Ltd. and its directors or employees, from and against all losses,

y %O A Qctlons, proceedings, claims, demands, costs, wards, and damages however arising, directly or
7 wdirectly, as a result of breach of this Agreement due to action or inaction.

~Whole or in part, the term or provision shall to that extent be deemed not to form part of this
S ~Agreement and the enforceability of the remainder of this Agreement shall not be affected. In
' “that event, the Parties agree to negotiate in good faith to reach an equitable agreement, which

shall give effect as nearly as possible to the intention of the Parties as set out in this
Agreement.

Xx. Compliance

Biota Saviour Private Limited Meerut SECOND PARTY shall comply with all laws, rules
and regulations, insofar as they are binding upon or affect operations of Biota Saviour Private
Limited Meerut Second Party shall fully comply with the waste Waste Management Rules
2016 (“Rules™) and all statutory modifications/amendment thereof, and shall perform its
services/obligations and discharge its duties under this Agreement in accordance with these Rules

or any prescribed guidelines under these Rules or by State Pollution Control Board/Central
Pollution Control Board.

IN WITNESS WHEREOF, the parties hereto have executed this Agreement as of the day and year
first above written.

Slddheshwail Industiles () Ltd

ML A

Director
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For Biota Saviour Private Limited Meerut For Siddheshwari Industries Pvt. Ltd.

ey
woillng

\ N
AN
i‘/.‘GKm.\,\‘

73(,J\.nsa:h Ro3d| &
u)

(Signature &Stamp) (Signature & Stamp)

Witnesses 1:

Name: N gw ANT Kum oo

N 124"”(}_

/’_——/
s ) M-Hoa  gananNaca.
1gnature MEFRU’(
Witnesses 2:
Name: DHRULY YOV
(Signatur/e) B -22, RaDMA GARDIN
- GANGA NAGAR_ Meeast
ATTESTED
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AGREEMENT FOR RDF

This agreement is made as of 4% Day of January, 2025 by and between:-

Geron Engineering Pvt Ltd herein after called as the Supplier having its office at C-121,
Bulandshahar Industrial Area Road, Ghaziabad, Uttar Pradesh

And

Sturiti Enterprises Pvt Ltd having its office at Ground Floor, 1, R-184, Mustatil No. 70,
Sawtantar, Narela, New Delhi, North Delhi, Delhi, 110040 herein after called as the Buyer.

Whereas the Supplier is into business of MSW processing and produces RDF. :-

Whereas the buyer is into the business of providing services of RDF Co-processing through
its vendors viz Cement Factories/Waste To Energy Plant/ Paper Mills. Details of Paper Mills
attached as Annexure -1

NOW, THEREFORE, in consideration of the mutual promises and covenants contained herein,
the parties agree as follows:-

1. Services Provided
The Service Provider will provide the disposal of Refuse-Derived Fuel (RDF) quantities as
follows:

e Disposal of 150.00 MT RDF per day.
2. Commercials

The RDF shall be supplied from its designated site on Pipeline Road, Ghaziabad to Waste to
Energy Plant/Paper Mill for coprocessing and Buyer shall arrange and pay for the
transportation costs.

3. Term of Agreement
This Agreement shall commence on 4* January, 2025 and shall continue until terminated by
either parties.

4. Responsibilities
e Buyer Responsibilities:

o Ensure RDF is disposed off in environment friendly manner complying with
SWM Rules 2016, and all directions issued by NGT, CPCB and UPPCB from
time to time. Any penalty issued by regulatory body with regard to RDF
disposal shall be borne by Buyer only.
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o Provide all necessary equipment and personnel for the safe handling and
disposal of RDF.

o The Buyer shall be responsible for the storage of RDF once it is delivered to
the Buyer’s facility. The Supplier shall not be responsible for the costs of
storage beyond delivery.

o Supplier Responsibilities:

o Loading of RDF from the designated site in trucks arranged by the Buyer or its
representatives.

o Ensure that the RDF meets all agreed specifications and quality standards.

5. Confidentiality
Both parties agree to keep all information related to this Agreement confidential and will not
disclose it to any third parties without prior written consent.

6. Termination

Either party may terminate this Agreement upon 30 days written notice to the other party.
In the event of termination, the Client shall pay for all services rendered up to the
termination date.

7. Governing Law
This Agreement shall be governed by and construed in accordance with the jurisdiction of
Ghaziabad Uttar Pradesh.

8. Entire Agreement
This Agreement constitutes the entire understanding between the parties and supersedes all
prior agreements, whether written or oral.

IN WITNESS WHEREOF, the parties hereto have executed this Service Provision Agreement
as of the date first above written.

For Geron Engineering Pvt Ltd For Sturiti Enterprises Pvt Ltd
m\
¥/ \ \4 _,‘._R =, ls
{Z/ Gnamab dj<) ‘. 9; = f‘z\
Q & .\f 's.::#\"\ i Q;:
b2 ¥ gl
Authorised Signatory Authorised Signatory

Date:- 4% January, 2025
Place:- Ghaziabad

Date:- 4™ January, 2025
Place:- New Delhi
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ANNEXURE — 1
S. | Name of Paper Mill Vendor CTOo# Qty Location
NO Name
1 | ShakumbhriPulp and | Biota Saviour | 27257844 | 150 Muzaffarnagar
Paper Mills Ltd Pvt Ltd MT/Day
2 | Orient Board and Biota Saviour | 25405248 | 250 Muzaffarnagar
Paper Mills Pvt Lxd Pvt Ltd MT/Day
3 | Shree Bhageshwari Biota Saviour | 25644909 | 220 Muzaffarnagar
Papers Pvt Ltd Pvt Ltd MT/Day
4 Siddheshwari Paper Biota Saviour | CTE 185 Kashipur
Udyog Pvt Ltd. Pvtitd - CAF-ID MT/Day
10760
5 | Maruti Papers Pvt Ltd 26463120 | 150 Shamili
MT/Day
B P
-;‘ j‘{?i‘é\f \;‘\
o NN
sy |5 |
N A S/
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Regd. Offfice : C-235, Ground Floor, Anand Vihar, Delhi-110092
Works : 589/2, Bisrakh Road Industrial Area, Chhapraula,
Gautam Budh Nagar (U.P.) Tel. : 0120- 2674629

: GSTIN : 09AAICS0487N1ZO
CIN No. : U21022DL2003PLC120666
E-mail : spml_gbnagar@yahoo.com

AGREEMENT FOR RDF DISPOSAL

.

This agreement is made as of 2 Day of January, 2025 by and between:-

Geron Engineering Pvt Ltd herein after called as the Suppller havmg its ofﬂce atC-121,
Bulandshahar Industrial Area Road, Ghaziabad, Uttar Pradesh

And

Suchi Paper Mills, Bisrakh Industrial Area, Village Chapraula, Greater Noida Gautam
. Buddh Nagar, Uttar Pradesh 201009 herein after called as the Buyer. :

Whereas the Supplier is into business of MSW processing and produces RDF. :-

Whereas the buyer is into the business of providing services of RDF Co- -processing

through its vendors viz Cement Factories/Waste To Energy Plant/ Paper Mills. Details of
Paper Mills attached as Annexure -1

NOW, THEREFORE, in consideration of the mutual promises and covenants contained
herein, the parties agree as follows:-

1. Services Provided
The Buyer will provide the disposal of Refuse-Derived Fuel (RDF) quantities as follows:

* Disposal of RDF as per available quantity on site

2. RDF Supply to Approved Units Only

The Supplier shall provide RDF (free of cost) from the designated site on Pipeline Road,
Ghaziabad to only Waste to Energy Plant/Paper Mill who are approved for RDF utilization

as per UPPCB/ applicable pollutlon control board for RDF ut|l|zat|on The listis
attached as Annexure 1.

3. Term of Agreement

This Agreement shall commence on 2" January, 2025 and shall contlnue untll
terminated by either parties. '

4. Responsibilities

e Buyer Responsibilities:
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UPPCB from time to time. Any penalty issued by regulatory body with
regard to RDF disposal shall be borne by Buyer only.

o Provide all necessary equipment and personnel for the safée handling and
disposal of RDF.

o The Buyer shall be responsible for the storage of RDF once it is delivered
to the Buyer’s facility. The Supplier shall not be responsible forthe costs
of storage beyond delivery.

o The buyer shall provide all required documents including Utilization
Certificate from Units utilizing RDF as approved by UPPCB / applicable
pollution control board as required by the Supplier.

e Supplier Responsibilities:

o  Loading of RDF from the designated site in trucks arranged by the Buyer or
its representatives. Transportation cost will be pald by suppller

o Ensure that the RDF meets all agreed specnflcatlons and quality
standards.

5. Confidentiality
Both parties agree to keep all information related to this Agreement confidential and will
not disclose it to any third parties without prior written consent.

6. Termination

Either party may terminate this Agreement upon 30 days written notice to the other
party. In the event of termination, the Client shall pay for all services rendered up to the
termination date.

7. Governing Law

This Agreement shall be governed by and construed in accordance WIth the jurisdiction
of Ghaziabad Uttar Pradesh. '

8. Entire Agreement
This Agreement constitutes the entire understanding between the parties and
supersedes all prior agreements, whether written or oral.

IN WITNESS WHEREOF, the parties hereto have executed this Service Provision
Agreement as of the date first above written.

For Suchi Paper Mill

Authorised Signato

Duneet Aﬁﬂ—&uu

Place:- Ghaziabad +aAl-991008337F0

Spml _8bnaaar@d@h00 egrn
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ANNEXURE -1
NS O Name of Paper Mill | Vendor Name CTO# Qty Location
Suchi Paper Mills Direct | 21897237 | 150TPH | Chhapraula

BIWIN|=
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AGREEMENT FOR RDF DISPOSAL

This agreement is made as of 1% Day of October, 2024 by and between:-

Geron Engineering Pvt Ltd herein after called as the Supplier having its office at C-121,
Bulandshahar Industrial Area Road, Ghaziabad, Uttar Pradesh

And

Veera Infratech having registered office at F-506, Raj Nagar Residency, Raj Nagar Extension,
Ghaziabad, Uttar Pradesh herein after called as the Buyer.

Whereas the Supplier is into business of MSW processing and produces RDF. :-

Whereas the buyer is into the business of providing services of RDF Co-processing through its
vendors viz Cement Factories/Waste To Energy Plant/ Paper Mills. Details of Paper Mills
attached as Annexure -1

NOW, THEREFORE, in consideration of the mutual promises and covenants contained herein,
the parties agree as follows:-

1. Services Provided
The Supplier will provide the disposal of Refuse-Derived Fuel (RDF) quantities as follows:

o Disposal of RDF as per available quantity on site
2. RDF Supply to Approved Units Only

The buyer shall provide RDF from the designated site on Pipeline Road, Ghaziabad to only
Waste to Energy Plant/Paper Mill who are approved for RDF utilization as per UPPCB /
applicable pollution control board for RDF utilization. The list is attached as Annexure 1.

3. Term of Agreement
This Agreement shall commence on 1% Day of October 2024 and shall continue until
terminated by either parties.

4. Responsibilities
o Buyer Responsibilities:

o Ensure RDF is disposed off in environment friendly manner complying with
SWM Rules 2016, and all directions issued by NGT, CPCB and UPPCB from
time to time. Any penalty issued by regulatory body with regard to RDF
disposal shall be borne by Buyer only.

o Provide all necessary equipment and personnel for the safe handling and
disposal of RDF, -~ —=

VEERA iRFRATECH

Chsa
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o The Buyer shall be responsible for the storage of RDF once it is delivered to
the Buyer’s facility. The Supplier shall not be responsible for the costs of
storage beyond delivery. ’

o The buyer shall provide all required documents including Utilization
Certificate from Units utilizing RDF as approved by UPPCB / applicable
poliution control board as required by the Supplier.

o Supplier Responsibilities:

o Loading of RDF from the designated site in trucks arranged by the Buyer or its
representatives.

o Ensure that the RDF meets all agreed specifications and quality standards.

5. Confidentiality
Both parties agree to keep all information related to this Agreement confidential and will not
disclose it to any third parties without prior written consent.

6. Termination

Either party may terminate this Agreement upon 30 days written notice to the other party.
In the event of termination, the Client shall pay for all services rendered up to the
termination date.

7. Governing Law
This Agreement shall be governed by and construed in accordance with the jurisdiction of
Ghaziabad Uttar Pradesh.

8. Entire Agreement
This Agreement constitutes the entire understanding between the parties and supersedes all
prior agreements, whether written or oral.

IN WITNESS WHEREOF, the parties hereto have executed this Service Provision Agreement
as of the date first above written.

For Veera Infratech Pvt Ltd

PSPy A N ATINCIE
VEERA {1 RAG ECH

Chax

) ¢
Ay A WNE
H

-

Authorised Signatory Authorised Signatory
Date:-- 1% October, 2024

Place:- Ghaziabad
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ANNEXURE -1
; 0 Name of Paper Mill Vendor Name CTO# Qty Location

Mahalaxmi Crafts And

1 Tissue Pyt Ltd 25436191 150 MT Muzaffarnagar
Krishnanchal Pulp and

2 Papers Pyt Ltd 25508648 170 MT Muzaffarnagar

Silverton Pulp and
3 | Papers Private Limited 23543743 | 450 MTD | Muzaffarnagar
(14-12-2023)

Tehri Pulp and Paper

4 Sttt a1 26924935 400 MT Muzaffarnagar

CRATECH

Cha




— 1039 Annexure-5

UPPCB

= UTTAR PRADESH POLLUTION CONTROL BOARD

ath
% %\” Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

Validity Period :02/04/2025 To 01/04/2030

Category : RED Application 1d : 30534383
Ref No. - Dated:- 05/04/2025
233519/UPPCB/Ghaziabad(UPPCBRO)/CTE/GHAZI ABAD/2025

To,

Shri SHUBHAM GOEL

M/s SHREE J COAL COMPANY

KhasraNo. - 181, Village - Muhiddinpur, Dabarsi, Ghaziabad (U.P.),GHAZIABAD,
GHAZIABAD

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 30534383 dated - 20/02/2025. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

1 Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details

Name of Raw Material Raw Material Unit Name Raw Material Quantity
Municipal Solid Waste Metric Tonnes/Day 900
(M.S.W.)

C- Product with capacity :

Product Detail
Name of Product Product Quantity
RDF - 400 TPD 00
Bio Compost- 100 TPD

D- By-Product if any with capacity :

By Product Detalil

Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
Inert - 400 TPD Metric Tonnes/Day 400.0 400.0

2. Water Requirement (in KLD) and its Source :
Sour ce of Water Details

Source Type Name of Source Quantity (KL/D)
Ground Water (within Borewell 22.0
premises)

3. Quantity of effluent (In KLD) :
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Efttlieft Details

Sour ce Consumption Quantity (KL/D)
Domestic 2.0
Industrial 20.0

Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kld) Use

Others 0.0 Used In D.G. Set of Cap.
62.5 KVA & 15 KVA (RECD
OR Dual Fuel System)

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
guarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 01/04/2030 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:



1. THISCTEISVALID ONLY FOR EstaﬁliQn%n:INew Unit of Common Municipal Solid Waste
Facility (CMSWEF) for the proposed production of Bio Compost- 100 TPD, RDF (Refused Derived
Fuel)- 400 TPD and Inert- 400 TPD by using proposed Raw Material as Municipal Solid Waste from
Ghaziabad Nagar Nigam- 900 TPD

2. In case of any change in production capacity/ process/raw materials use etc. the industry will have
to intimate the Board. For any enhancement of the above, fresh Consent to Establish has to be
obtained from U.P. Pollution Control Board.

3. Unit must submit proposal for plastic waste disposal and its EPR within 15 days to the Board.

4. Unit shall submit Effluent/Emission monitoring report of the STP and stack of Air Polluting
Sources and Ambient Air Monitoring of the premises done by MoEF& CC and UPPCB approved
laboratory within 01 Month and on Quarterly basis to the Board by LIMS Portal.

5. As per the directions given by Commission for Air Quality Management in National Capital
Region and Adjoining Areas vide its | etter no-A-110018/01/2021-CAQM, dated-04.02.2022,
industry shall under all circumstances completely switch over to PNG or Bio Fuels latest by
30.09.2022. Industry should switch over to PNG Fuel as soon as PNG supply isavailable in the area.
Unit must use Rice Husk/Biomass/Agriculture Refuse/Bio Fuel Pellets/Bio Briquettes as per
direction given by CAQM.

6. Unit shall comply with direction issued under Graded Response Action Plan (GRAP) time to time
by Hon’ ble Supreme Court & Commission for Air Quality Management in NCR and Adjoining
Areas (CAQM).

7. Operation and maintenance of APCS shall be done in such away that the emission generated from
stacks is always within prescribed norms of the Board.

8. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) directions issued time to time regarding use of cleaner fuel.

9. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) directions regarding DG sets.

10. The Board reservesits right to modify above conditions or stipulate any additional conditions
including revocation of this order, in the interest of environment protection. In case of violation of
above-mentioned conditions or any public complaint the CTE shall be withdrawn.

11. Project shall install anti-smog guns and PTZ camera at site and ensure registration on
dustapp.upecp.in for self-declaration of dust control audit.

12. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) direction no. 75 regarding GRAP.

13. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) direction no. 76 and 77 regarding regulation of DG sets.

14. In the case of usage of ground water, the Project Proponent must obtain NOC from UPGWD
within one month from the date of issue of CTE, unlessfalling in exempted category as per MoJS
Guidelines dated 24.09.2020 and amendments dated 29.03.2023 thereto.

15. Project shall ensure the compliance of Environment standards as per Environment (protection)
Act 1986. Maximum quantity of treated water shall be used in gardening /flushing. The Unit will
ensure the continuous and uninterrupted data supply from the OCEEMS to the CPCB server. The
unit will follow the CPCB Guidelines for Utilization of Treated Effluent in Irrigation available in the
CPCB web portal.

16. The APCS will be maintained and operated in such a manner that emissions always conform to
the standard laid down under the E.P Act 1986 as amended.

17. Theindustry shall comply the provisions of Hazardous and Other Waste (M anagement and
Transboundary Movement) Rules 2016 and shall obtain authorization for the disposal of hazardous
waste.

18. This Consent to Establish (CTE) order shall automatically become invalid on issuance of Closure
Order by C.P.C.B / UPPCB and further on Revoking of Closure order, the Consent order shall
become valid.

19. The industry shall comply with various provisions of Air (Prevention and Control of Pollution)
Act 1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all
other applicable rules notified under E.P. Act 1986 and the various orders issued by the MOEF& CC,
CPCB and SPCB intimeto time.

20. The industry shall provide adequate arrangement for fighting the accidental |eakages/discharge of
any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard
including environmental pollution.

21. The industry shall install electromagnetic flow meter at water source and outlet of ETP, and
maintain the records of water abstracted and recycled treated effluent. The treated effluent from the
Effluent Treatment Plant shall be used completely in the manufacturing process. No Treated water
shall be discharge outside the factory premisesin any circumstances.

22. Industry shall install at sufficient height from the ground level Open to Network HD PTZ Camera
at the outlet of STP and its URL and password shall be provided to the UPPCB Control room.



at the outlet of STPand its URL and pasv?lo@é\lae provided to the UPPCB Control room.

23. Industry shall comply with various Waste Management Rules as notified by MoEF&CC i.e.
Plastic Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and
Other Wastes (Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016,
Construction and Demolition Waste Management Rules, 2016, Battery Rules 2000 and Noise
Pollution (Regulation and Control) Rule, 2000.

24. Industry shall install and maintain Online Continuous Effluent and emission Monitoring System
(OCEMYS) on STP and stack & connect it with SPCBs and CPCB server, before start of production
as per the direction of CPCB.

25. Industry shall comply the order passed by Hon'ble NGT time to time.

26. The industry shall ensure provisions of Roof Top Rain Water Harvesting system and Ground
Water Recharging Proposal/ compliance report should be sent to the Board within One month.

27. Industry shall dispose the hazardous waste through authorized recyclers/TSDF.

28. Industry shall not use furnace oil/pet coke as afuel.

29. Industry shall ensure proper disposal of boiler ash.

30. The industry should be operated in such a manner that it does not adversely affect the
environment and the solid waste generated such as ash etc. be disposed in eco friendly manner.

31. Theindustry shall abide by orders/ directions issued by Hon' ble Supreme Court Hon’ ble High
Court, Hon' ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.

32. The industry shall obtain prior consentsin the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sourcesin
accordance with section- 21/22 of air Act 1981 (as amended respectively).

33. Theindustry shall establish Miyawaki forest inside the factory in sufficient area the treated
effluent from the ETP shall be used for forestation.

34. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order
no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

35. The Unit shall submit Bank guarantee of Rs. 1,00,000/- (Rs. One Lacs Only) for establishment of
Miyawaki Forest as per the GO No. 1011/81-7-2021-09(writ)/2016, dated-13.10.2021 of Department
of Environment, Forest and Climate Change within a month from the date of issue of this order with
the proposal for proposed plantation.

36. A Bank Guarantee of Rs. 1,10,000/- (Rs. One Lakh Ten Thousand Only) shall be submitted
within 15 days including the conditions mentioned at serial no.1 to 34 which will be valid for SIX

Y EAR otherwise this consent to establish shall be deemed to be withdrawn.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 05/05/2025 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

anaND kumArRANAND  ANAND KUMAR
'30'05+ 17:51:04 2025.04.05 NAND
Chief Environmental Officer (I ncﬁ‘argle\:s, Circlel
Dated:- 05/04/2025
Copy To -

Regional Officer, U.P. Pollution Control Board, Ghaziabad to ensure the compliance of the conditions
imposed in the certificate.

ANAND KUMAR ANAND ANAND KUMAR
. '30'05+.17:51:26 2025.04 05
ChleP%on\J/rlronmenta &%%cer { ncharge),’e'fllr‘gllgl
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Application No : 33778175

FORM II

[See paragraphs 11 (2) and 12 (1)]
APPLICATION FOR CONSENT TO OPERATE AN INDUSRTIAL PLANT, UNDER SECTION
25 OF THE WATER (PREVENTION & CONTROL OF POLLUTION) ACT, 1974 AND UNDER
SECTION 21 OF THE AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981

From

SHREE J COAL COMPANY, KhasraNo. - 181, Village - Muhiddinpur, Dabarsi, Ghaziabad
(U.P.),GHAZIABAD,

Muhiddinpur,

Bhojpur,

GHAZIABAD

To

The Member Secretary

Uttar Pradesh State Pollution Control Board/Committee
T.C.12V, Vibhuti Khand, Gomti Nagar,
Lucknow(226010).

Sir,

I/ We hereby apply for Consent to operate an industrial plant or renewal of consent under section 25
of the Water (prevention & control of pollution) act, 1974 (6 of 1974) or for amended product,
operation or process, or treatment and discharge of sewage / trade effluent and under section 21 of
the Air (prevention & control of pollution) act, 1981 (14 of 1981) or for amended product, operation
or process, or treatment and emission or continuation of emission of air pollutants and authorization
application under the Hazardous Wastes (Management and Handling) Rules, 1989 as amended

from aland / premises owned by M/s.

at location

as per the details given below:
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TOBE FILLED BY APPLICANT

PART A: GENERAL

S. No. Required Details
1.0 Project Details
11 Name of the Project / SHREE J COAL COMPANY
Industry / TSDF
12 Project Proposal reNew
1.3 Details of Not Applicable
Environment
Clearance
1 Kh No. - 181, Vill - Muhiddi ,
14 ﬁd%ressof the Site/ Plot / Survey No N i o~ Mubicdinpur
n Village Muhiddinpur
Tehsl| Bhojpur
District GHAZIABAD
State/ UT Uttar Pradesh
Pin code 201015
2.0 Details of Applicant / Occupier
21 Name of the Applicant |: |SHUBHAM GOEL
/ Occupier
2.2 Designation Proprietor
2.3 Nationality of the Indian
Occupier
2.4 Correspondence Plot / Survey No/ KHASRA NO. 181, VILLAGE -
MUHIDDINPUR, DABARSI, GHAZIABAD,
Address Street Name UTTAR PRADESH - 201015
i i Kh No. - 181, Vill - Muhiddi ,
Village/ Town / City Dabagrgyghaziabad I(ua_%?) uhiddinpur
] Kh No. - 181, Vill - Muhiddi ,
Tensl/ Taluk S G
District GHAZIABAD
State/ UT Uttar Pradesh
Pin code 201015
2.5 Contact Details of Name & Designation 1. SHUBHAM GOEL / PROPRIETOR

Plant Head with:
Alternate details

e-mail address

1. goelshubham1987@gmail.com

L andline Number

1. 0120-0

M obile Number

1. 8527130645

SHREE JI COAL COMPANY,Khasra No. - 181, Village - Muhiddinpur, Dabarsi, Ghaziabad (U.P.),GHAZIABAD,,33778175
Page2
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3.0

1NARQ
1US50

31

L egal Status of the Company

Individual /
Proprietary concern/
Partnership firm/
Joint family concern/
Private Limited
Company / Public
Limited Company /
Foreign Company /
Limited Liability
Partnership.

Note: Registration
Number and
Authority shall be
mentioned.

Proprietary Firm

3.2

Central Govt. / State
Govt./ Central PSU /
State PSU / Joint
Venture (Pvt. +
Govt.), (Govt. +
Govt.), (Pvt. + Pvt.)

Proprietary Firm
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4.0 L ocation of the Project /I ndustryHcti ity:
4.1 L ocation
4.2 Bounded L atitudes 0
(North)( 8 digit after
decimal
4.3 Bounded L ongitudes 0
(East)(8digit after
decimal
4.4 Located in Eco- Major towns and Cities
Sensitive Zone of
Protected Area,
Coastal Regulation
Zone, Biosphere,
Reservoir, Forests,
Mangroves, Rivers,
Archeological
monuments, Critically
Polluted Area, Non-
attainment Cities,
Polluted River
Stretch, Hill stations
(altitude & gt; 600M ),
Major towns and
Cities
4.5 Survey of India Topo A,
Sheet Number
4.6 Land details (as per Owned/L eased Owned
Panchayat, Tehsll, Total Areain Ha
District) a) Non—Forest in Ha
b) Forest in Ha NA
Annual Lease Value, NA
in case of Leased in
Rs.
Buildup Areain Sq. NA
M.
Green Belt cover in% |°  |NA
of total area
4.7 Extent of Land in Sq. Own-Agricultural NA
m Industrial NA
Converted NA
Industrial Area NA
a) Applied and not Allotted
allotted
b) Applied and allotted|:  |Allotted
: Own Land

). Leased
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1N\ A0

e . | U4 .
5.0 Category & Classification of the MOJ e8/I ndustry/Activity :

51 Category of :  |Category : |BLUE
Industry(Red, Pollution Index 86.0
Orange, and Green)

i <L icipal Solid ility - Municipal Solid

5.2 |Industrial Sector/Type|: L (En Sy landtill Integrated Satary landiil with - méterial recyeing.

facility/ refused derived fud, etc.)

53 Grossly . |Yes
Polluting/17Category/

Others

54 Scale of Industry Total Capital 4096
based on Capital Investment (Rs.)

I nvestment (Micro/ Scale/Classification small
Small /Medium
/Large))

55 Products/ By- Products/ By-products |: |Capacity
Products: RDF - 400 TPD . |400.0
Manufacturing Bio Compost - 100 TPD 100.0
CapaCIty (T PD/T PA) Inert - 400 TPD 400.0

5.6 Raw Materials/ Raw Materials Consumption
Chemicals Municipal Solid Waste Municipa Solid Waste (M.S.W.) - 900 MTD
Consumption for MSWD IS
manufacturing
capacity (TPD &

TPA)

5.7 Brief manufacturing A
Process with process
flow chart and
Material Balance,

Advantage of
Technology etc.

5.8 Date/ Expected date g
of commencement of
production

5.9 Number of peopleto 20
be employed

510 [|Industry Shiftg/ Shifts(I/lH/111) & in General Shifts
Weekly off Hours

Weekly off in days . |NO©

511 |Useof Hazardous S. |Chemicals HS Code|Storage Daily
Chemicals as per No capacity consumption
MSHIC Rules

5.12 |Insuranceunder PLI

Act,1991
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PART B: WAS'FH/I\-II-A ER ASPECTS

6.0 Water Consumption and Wastewater Generation
6.1 Sour ce of Water - |[Ground Water (within premises)]
6.2 Authority Granting permission |: |Authority: [UPGWD]
& Quantity permitted Quantity: [9.0]
6.3 Water Consumption (KLD) for |: (90
manufacturing capacity
6.4 Water Usage for manufacturing |: |Purpose : |[KLD
capacity Domestic . |20
Other Utilities- ;|70
Other Utilities-
Washing And
Cleaning
6.5 Wastewater Generation (KLD)
for manufacturing process
Wastewater from various . |Purpose . |IKLD
SOur ces Domestic : 1.0
Other Utilities- . |00
Other Utilities-
L eachate @ 20
KL/Day istreated
iINETP & used in
gardening /
Sprinkling
6.6 Wastewater Treatment Systems |- |Type of Effluent KLD |Treatment System
Any other ETP
6.7 Details Sewage Treatment : |S. No. Capacity of KLD
Plant(s) STPs
1 Domestic Waste |10
Water Taken
Careln Septic
Tank And Sock
Pit System
M ode of disposal of treated - |Dom. Eff. Disposed Through Septic Tank/Soak Pit
effluent
6.8 Details Effluent Treatment : |S. No. Capacity of KLD
Plant(s) ETPs
Mode of disposal of treated . [NA
effluent
6.9 Capacity of treated effluent . [NA
sump / guard pond, if any
6.10 |Schematic diagram of the ;| Not Attached

treatment scheme with
inlet/outlet characteristics of
each Unit operation/process
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6.11

Quality of Effluent before &
after treatment (at the final
outlets) in respect of pH, SS,
TDS and constituting major
ions, BOD/COD, Oil & Grease,
and relevant metals and
nutrients as per the
process/standar ds. (Attach
analysisreport of untreated and
treated effluent from the EPA
recognized L ab)

Note: For proposed unit furnish
expected characteristics of the
effluent

e
b
¢

6.12

Name of
River/Creek/Estuary/Drain
(owner of sewer)/Seal/lLand
connected to ETP

NA

6.13

Details of Solid Wastes
separately for '"Hazardous and
'Other' wastes covered under
H& OW Rules, 2016 and other
solid wastes not covered under
H& OW Rules, 2016,including
thelr management system

The unite will be complying with Hazardous waste Rule 2016

6.14

Details of treatment-
performance and
environmental-compliance
monitoring and reporting
system

Quarterly reports as required will be submitted.

6.15

Any relevant infor mation not
covered in the above items

NA
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AN A
PART C: AIR éI\H%IbN ASPECTS

(Information required in case of industrial establishments having chimneys)

7/.0AIR EMISSION ASPECTS

7.1 Fuel Consumption per Hour S. |Fud Quantity Ash% [S%
and TPD for manufacturing No
capacity 1 |Others 0.0
1.2 Details of Stack (Process, fuel, D.G):
a. Number of stacks and vents with height and diameter(m)
b. Quality and quantity of stack emissions from each stack and vent
¢. Mgjor industrial processes/ sources of fugitive emission
d. Brief account of air pollution control units to deal with the emission
Stack  |Attached to |Fuel Height [Diamete|Pollutants |Control Port Hole &
(m) r (m) system Platform
1 DG Set Diesel/PNG |1.6 0 0 Others D.G. Set of Cap.
625 KVA & 15
KVA
7.3 D.G. Sets S. No |[KVA Acoustic status Height (m)
1 625KVA & 15 |AsPer CAQM Guideline [1.6& 0.7
KVA (RECD Or
Dual Fuel
System)
7.4 Quiality of source emission ; Not Attached
(before treatment/ control) and
after treatment/ controlled
emission (at stacks/vents) in
respect of PM, SO2, NOx, and
other relevant air pollutantsas
per the process/standards.
(Attach analysis reports of
stack emissions from the EPA
recognized L ab)
Note: For proposed unit
furnish expected
characteristics of the emissions
75 Odor ous compounds, if any The unit will be provided to control odorous, if any.
and control measur es provided
7.6 Details of : Quarterly reports as required will be submitted.
treatment/contr olper formance
and environmentalcompliance
monitoring and reporting
system
77 Any relevant infor mation not Leachate @ 20 KL/Day istreated in ETP & used in gardening / Sprinkling

covered in the above items
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ANLCND
PART D:HAZARdé{JgﬁASTE ASPECTS

(Information required in case of industrial establishments generating Hazardous Waste)

8.0 Hazar dous Waste M anagement

8.1 Process gener ating S.  |Process Clause of Quantity/
Hazar dous waste No Schedulel Annum
1 Used Qil Schedule- 1, Cat 5.1 |0.012
2 Cotton Rags Schedule - 1, Cat 33.2 [0.66
3 Sludge (L eachate) Schedule- 1, Cat 35.3 [33.0
8.2 Consent / Authorization S.No |Activity Please tick
Required for 1 Generation 0
2 Coallection
3 Storage [l
4 Transportation [l
5 Reception
6 Reuse
7 Recycling
8 Recovery
9 Pre-processing
10 Co-processing
15 Utilization
12 Treatment
13 Disposal O
14 Incineration
8.3 Technical Capabilities/ : S.No |[Capabilities
Facilities
84 Nature (Char acteristics of ; a) Handled per annum: |Sludge 33.0 MT/Annum, Used Oil 0.012

KL/Annum, Cotton Rags - 0.66 MT/Annum
b) Stored at any time:  |NA

wastes) and quantity of

waste
8.5 M ode of Management / : S. No |Disposal Pleasetick
Disposal of above Wastes i} Secured storage within
industrial unit
2. Utilization with in the plants (if
not, please provide details of
utilization)
3. Common TSDF 0J
Within the State
Outside the State
4. Others
8.6 Arrangement for : TSDF
transportation of H.W. to
actual users/ TSDF
8.7 Details of the environmental |: Seprate storage area provided

safeguards and
environmental facilities
provided for safe handling of
all the wastes;
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8.8 Hazardous and other wastes |:
Generated as per theserules
from stor age of hazardous
Chemicals as defined under
the Manufacture, Storage
and Import of Hazardous
Chemicals Rules, 1989.

8.9 For Treatment, storageand |: 1. Please provide details of the facility including:
dISpOS<':1| faC”'ty (TSDF) a) Location of site with layout map :NA
operators Not Attached

b) safe storage of the waste and storage capacity :NA

C) Treatment processes and their capacities:NA

d) Secured landfills:NA

€) Incineration, if any:NA

f) Leachate collection and treatment system:NA

Q) Firefighting systems:NA

h) Environmental management plan including monitoring:NA

1) Arrangement for transportation of waste from generators:NA

2. Please provide details of any other activities
undertaken at the TSDF site:
NA

Note:

1. In case of renewa of authorization, previous authorization numbers and dates and provide copies of annual returns of last three years
including the compliance reports with respect to the conditions of Prior Environmental Clearance, wherever applicable.

2. Provide copy of the Emergency Response Plan (ERP) which should address procedures for dealing with emergency situations (viz.
Spillage or release or fire) as specified in the guidelines of CPCB. Such ERP shall comprise the following, but not limited to:
« Containing and controlling incidents so as to minimise the effects and to limit danger to the persons, environment and property;
 Implementing the measures necessary to protect persons and the environment;

« Description of the actions which should be taken to control the conditions at events and to limit their consequences, including a
description of the safety equipment and resources available;

« Arrangements for training staff in the duties which they are expected to perform;
 Arrangements for informing concerned authorities and emergency services; and
« Arrangements for providing assistance with off-site mitigatory action.

3. Provide undertaking or declaration to comply with all provisionsincluding the scope of submitting bank guarantee in the event of spillage,
leakage or fire while handling the hazardous and other waste.
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8.10

For Recyclersor pre-

Jpr 0CESS0r S or CO-Pr OCcessor s
or usersof hazardous or
other wastes)

4
|

A

nfFe and quantity of different
wastes received per annum from
domestic sourcesor imported or
both

NA

b) Installed capacity as per
registration issued by the District
Industries Centreor any other
authorized Gover nment agency.

Not Attached

c) Provide details of secured storage |-

of wastes including the storage
capacity.

NA

d) Process description including
process flow sheet indicating
equipment details, inputsand
outputs (input wastes, chemicals,
products, by-products, waste
generated, emissions, waste water,
etc.).

Not Attached

€) Provide details of end users of
products or by-products.

NA

f) Provide details of pollution
control systems such as Effluent
Treatment Plant, scrubbers, etc.
including mode of disposal of waste

NA

g) Provide details of occupational
health and safety measures:

NA

h) Hasthefacility been set up as per |

Central Pollution Control Board
guidelines? If yes, provide a report
on the compliance with the
guidelines.

NA

I) Arrangementsfor transportation
of wasteto thefacility:

NA

8.11

Any relevant infor mation
not Covered in the above
items

NA

PART E: PAYMENT DETAILS

9.0 Payment Details

9.1 Payment Mode Online
9.2 Transaction Detailsin case Payment will be done On Single Window Portal
of online
9.3 Draft detailsin case of Amount(Rs):
offline Draft No:
In favour of:
Bank Name:
Date:
9.4 Amount of Fee paid Rs.170000.0

DECLARATION
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a. |/We declare that the above furnished information is true and CJ’I‘QHQE‘@GS of my/our knowledge. I/We am/ are aware that furnishing any
wrong information is punishable under Section 38(f) of the Air (Prevention & Control of Pollution) Act, 1981, Section 42(f) of the Water
(Prevention & Control of Pollution) Act, 1974 and Authorization under the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules 2016.

b. 1 / We hereby submit that in case of any change from what is stated in this application in respect of raw materials, products, process of
manufacture and treatment and/or disposal of effluent, emission, hazardous wastes etc. in quality and quantity; a fresh application for Consent
shall be made and until the grant of fresh Consent is granted, no change shall be made. |/ We am/are aware that the violations of Section 21
attract penal provisions under the relevant provisions of the Air (Prevention & Control of Pollution) Act, 1981, the violations of Section 25
attract penal provisions under the relevant provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Authorization under the

Hazardous and Other Wastes (Management and Transboundary Movement) Rules 2016.

c. | / We herewith submit an affidavit on the basis of which consent to Operate will be issued to me/us and I/ We will be held responsible under
Section 39 of the Air (Prevention & Control of Pollution) Act, 1981/under Section 45(A) of the Water (Prevention & Control of Pollution) Act,
1974 & Authorization under the Hazardous and Other Wastes (Management and Transboundary Movement) Rules 2016 or any misleading /

wrong representation.

d. I / We undertake to furnish any other information within one month of its being called by the State Board.

Date: 2025-09-16 Name & Signature of the Occupier/
Place: Ghaziabad Authorized Signatory
Shubham Goel

Mandatory Documentsto be enclosed for grant of Consent to Operate:

1. Licenses/ Certificates:

(a) Legal Status of Company:
i. Partnership / Proprietary / Company etc.; or
ii. SSI / MSME Certificate (Udyog Aadhar) / Memorandum of Entrepreneurship, if applicable;

(b) Location of the Project:
i. Industrial Area: Allotment letter from the respective Industrial Area Development Board /Corporation / Land
Possession Certificate; or
ii. Other than Industrial Area: Registered Land Deed / Land Conversion Certificate from concerned Authority /
Rent (or) Lease Agreement in case of the property ison rent / lease;
(c) Mining Project: Mineral Mining Lease permission granted by the Department of Mines SS & Geology, if
applicable;

(d) Environmental Clearanceissued by the competent authority

(e) Investment: Charted Accountant Certificate about proposed Capital | nvestment.

2. Technical Details:
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i. Environmental Impact Assessment Report, submiIIer@E@A of State Govt or Govt of India
ii. Project report comprising manufacturing process ,raw materials, wastewater generation from various activity,
effluent treatment plant, Fuel used, Sources of emission and air pollution control devices proposed

3. Compliancereport of the consent to establish / consent to operate for expansion and renewal, as applicable.

Document List-

Bank Guarantee

Balance sheet Or CA Certificate
Agreement Copy

Compliance Report

L etter
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Annexure-7

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
Sedesede s
SHORT COUNTER AFFIDAVIT
(ON BEHALF OF RESPONDENT NO.2)
IN
CIVIL MISC. WRIT PETITION (P.I.L.) NO. 2281 OF 2021
(Under Article 226 of the Constitution of India)
(DISTRICT: HAPUR)
Jankalyan Kisan Welfare Samiti Through its President Rajiv Tomar,
NH-9, Jindal Nagar, School Market, Galand Hapur ............ Petitioner
Versus
1. State of U.P. through Principal Secretary Urban Development
Lucknow.
2. District Magistrate, Hapur.
3. Nagar Nigam Ghaziabad through its Municipal Commissioner.
4. Ghaziabad Development Authority Ghaziabad through its Vice
Chairman.
5. The Secretary, U.P. Pollution Control Board, Lucknow.
6. Union of India through the Secretary Ministry of Environment
New Delhi.
7. G.C. Solutions Private Ltd. Regus Elegance 2F, Elegance Jasola
District Centre, Old Mathura Road, New Delhi through its
director T.G.W. Gleliing.

_____________ Respondents

Affidavit of Sri Amar Pal Singh, aged about
51 years, son of Late Samay Singh, Posted
posted as Naib Tehsildar, Tehsil-Dhaulana,
District-Hapur.
(Deponent)
I, the deponent above named do hereby solemnly affirm and state on

oath as under:
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That, the deponent is Presently Posted as Naib Tehsildar, Tehsil-
Dhaulana, District-Hapur, and is authorized to file the present Counter
Affidavit on behalf of Respondent No. 2 and as such the deponent is
fully acquainted with the facts deposed below.

That, the deponent has read over the entire contents of the writ petition,
its annexure and the affidavit in support of the same. Having understood
the contents he is in position to reply the same as under.

That before submitting parawise reply to the writ petition some
necessary facts to resolve the controversy raised in the writ petition are
as follows:-

That the above note noted PIL has been filed seeking primary relief of
order or direction in nature of Mandamus to direct the respondents to
construct ‘Solid Waste Management Plant’” (SWMP) at Village
Dundahera at District Ghaziabad and further claiming writ order or
direction in nature of Certiorari quashing the lease deed dated
14.10.2019, executed by Nagar Nigam Ghaziabad, in favour of M/s G.C.
International, Netherlands, making available land for construction of
SWMP at Village Galand District Hapur.

That pursuant to the enforcement of the Municipal Solid Waste
(Management and Handling) Rules 2000 in the State of UP with effect
from 25.09.2000, the UP Pollution Control Board vide its letter dated
05.09.2001 1issued directions to all Municipalities and Municipal
Corporation to make compliance of the aforesaid Rules of 2000, by
making arrangements for Solid Waste Management in their respective
areas of operation.

That in compliance of the mandate of the Rules of 2000 and directions
issued by UP Pollution Control Board, an expert committee of HUDCO,
Hindon Air Force, UP Pollution Control Board, Union of India, Nagar
Nigam Ghaziabad and Ghaziabad Development Authority, made a joint
inspection of Villages Dundaheda and Chipiyana in District Ghaziabad
for proposed construction of SWMP in 47 acres of land in the aforesaid
Villages for management of Solid Waste generated in Ghaziabad

Municipal Area. Thereafter the Municipal Commissioner, Nagar Nigam
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Ghaziabad vide his letter dated 26.02.2004, informed the State
Government about the proposed construction of SWMP in Villages
Dundaheda and Chipiyana for management of the solid waste generated
every day in Municipal Area Ghaziabad and adjoining Municipal Areas
of the smaller Townships around Ghaziabad. For the purpose on
14.10.2004 Nagar Nigam Ghaziabad handed over possession of about
14 acres of land (available with it) in Village Dundahera and Chipiyana
to Project Director, Jal Nigam / executing agency, for construction of
SWMP in said villages, and further undertaking to provide additional
land for the plant after obtaining requisite changes in the Master Plan of
District Ghaziabad from Ghaziabad Development Authority.

That while the aforesaid proceedings for setting up the SWMP in
Villages Dundahera and Chipiyana were being undertaken at the level of
Nagar Nigam Ghaziabad, State Authorities and Constructing Agency,
the Ghaziabad Development Authority approved a Detailed Project
Report (DPR) / site plan for Integrated Township over about 14 acres of
land in Village Dundahera in favour of private builders namely M/s
Crossing Infrastructure Private Limited, Agarwal Associates, Samar
Construction Limited, etc., who instigated the local villagers / residents
of Dundahera to raise agitation against the proposed SWMP.
Consequently various Civil Misc. Writ Petitions — 254 of 2009; 59514
of 2009; 39389 of 2009; 64043 of 2009; 64347 of 2009; 64348 of 2009;
68558 of 2009 & 1836 of 2011 were filed before the Hon’ble High
Court challenging the proposal for SWMP in villages Dundahera and
Chipiyana, Ghaziabad. The aforesaid writ petitions were jointly
dismissed vide judgment and order dated 30.08.2011 imposing heavy
cost on the petitioners. (Reference may kindly be made to annexure 3 to
the writ petition).

That against judgment and order dated 30.08.2011 private builders and
some individuals have filed SLP No.32118 of 2011 (now converted in
Civil Appeal No.548 of 2016), SLP No.245 of 2012 (now converted in
Civil Appeal No.515 of 2016), SLP No.34058 of 2013 (now converted
in Civil Appeal No.764 of 2016), which are pending adjudication before
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Hon’ble Supreme Court and wherein interim orders prohibiting
construction of SWMP in Village Dundahera and Chipiyana are
operating. Meanwhile one Tarun Bharat Chauhan has also filed OA No.
282 of 2013 before the National Green Tribunal against construction of
SWMP in Village Dundahera and Chipiyana, wherein the Hon’ble NGT
initially granted interim stay order on 20.09.2013 and thereafter passed
final order dated 16.12.2016, granting permanent prohibitory injunction
restraining Nagar Nigam from dumping Municipal Waste in the
aforesaid disputed villages and further to remove dumped municipal
waste, therefrom within six weeks. The SLP filed by the Nagar Nigam
against the order of NGT dated 16.12.2016 has been dismissed by the
Hon’ble Supreme Court order dated 04.01.2018. Photocopy of the
interim order dated 26.02.2013 passed in SLP No. 32118 of 2011 and
photocopy of the operative portion of the order of NGT dated
16.12.2016 are being brought on record and filled as Annexure No.

S.C.A. 1 to this counter affidavit.

That as the proposed establishment of the SWMP at Villages Dundahera
and Chipiyana ran into difficulties on account of circumstances
mentioned herein above, the State Government took initiative for
implementing the Rules of 2000 in the District of Ghaziabad, under its
Solid Waste Management Policy, issued vide G.O. No. 2221/Nine-5-18-
352Sa/2016 dated 29.06.2018. In this sequence the State Government at
International Investors Submit held at Lucknow on 21/22.02.2018,
signed MOU dated 25.05.2018, with the Honorary Consulate of the
Kingdom of the Netherlands and firm M/s G.C. Internationals of
Netherlands, for construction of ‘Waste to Energy / SWMP’ plant at
Villages Galand and Pipalheda, Hapur, Ghaziabad, in which 2300 Tons
of Solid Waste generated per day, from Municipal Areas of Modinagar,
Muradnagar, Loni, Khaoura, Niwari, Patla, Fareednagar, Dasna, Hapur,
Babugarh, Pilkhuwa and Nagar Nigam Ghaziabad shall be recycled to
generate 50-60 mega watts of electricity, extract usable metals and
produce other recycled products, including manure etc.,. The department

of Urban Development of UP issued Letter of Acceptance dated
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05.11.2018 for construction of SWMP to M/s G.C. Internationals,
Netherlands / executing agency and the consulates of Kingdom of
Netherlands for setting-up ‘Waste to Energy Plant / SWMP’ at Village
Galand and Pipalheda, Hapur, Ghaziabad. Photocopy of the Letter of
Acceptance dated 05.11.2018 is being filed herewith and marked as
Annexure No.S.C.A.2 to this counter affidavit.

That in response to the aforesaid Letter of Acceptance dated 05.11.2018,
the executing agency / M/s G.C. Internationals, Netherlands submitted
requirement of about 40-50 acres of land for setting up Waste to Energy
Plant / SWMP at Villages Galand and Pipalheda, Hapur, Ghaziabad
which was required to be made available by Nagar Nigam Ghaziabad.
Accordingly vide lease deed dated 14.10.2019 (Annexure No. 4 to the
writ petition), the Nagar Nigam Ghaziabad made available 12.1099
hectares or 121099 sq meters of land in the aforesaid villages to the
executing agency / M/s G.C. Ind. Solutions Pvt. Ltd. and vide letter
dated 03.06.2020 transferred total of 15.9004 hectares / 39.29 acres in
favour of M/s G. C. Internationals. Photocopy of the transfer letter dated
03.06.2020 is being filed herewith and marked as Annexure No.S.C.A.3

to this counter affidavit.

That it 1s further relevant to submit that, in this sequence, the
Department of Urban Development, Government of UP has executed a
support agreement dated 14.10.2019, in favour of executing agency /
M/s G.C. Internationals, Netherlands. Photocopy of the support
agreement dated 14.10.2019 is being filed herewith and marked as
Annexure No.S.C.A.4 to this counter affidavit.

That as per terms of Letter of Acceptance dated 05.11.2018, the time
line for completion and commencement of SWMP / Waste to Energy
Plant at Villages Galand and Pipalheda was three years, expiring in
November 2021. However, on the request of the executing agency /
respondent no.7, the timeframe for MOU has been extended till
13.07.2024, whereas the timeframe for completion of SWMP / Waste to
Energy Plant has been extended for next 24 months. Photocopy of the
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letter dated 20.03.2023 extending the timeframe is being filed herewith

and marked as Annexure No.S.C.A.5 to this counter affidavit.

That after the aforesaid formalities, the executing agency / M/s G.C.
Internationals / respondent no.7 is proceeding to construct SWMP /
Waste to Energy Plant in Villages Galand and Pipalheda on the land
made available by Nagar Nigam Ghaziabad in pursuance of the project
of the State Government. However the petitioner with the help of local
villagers is creating obstructions in the execution of the project by
raising agitations / dharnas and have now filed the above noted PIL to
stall the construction of SWMP at Village Galand and Pipalheda and
further seeking relief for cancellation of the lease deed dated
14.10.2019, whereby the land for construction of SWMP at Villages
Galand and Pipalheda, Hapur, Ghaziabad have been made available to
respondent no.7 by the answering respondent.

That it i1s not out of place to mention here that when the executing
agency endeavored to make necessary construction hindrance was
created in the work and on 22.10.2021, the then SDM, Dhaulana making
correspondence to C.O Police, Pilkhua where hindrance in the work of
waste to energy plant being made in Galland and with the request to
investigate in the matter. On 17.12.2021, SDM, Dhaulana wrote a letter
to DM, Hapur regarding the adjournment of protest by Jan Kalyan Kisan
Welfare Samiti, Galland on 06.12.2021. It was also mentioned that
extensive discussion was held with the villagers regarding construction
of Waste to energy plant in Village Galland and Village Pipalhaida.

That on dated 06.10.2022 another meeting was held among Jan Kalyan
Kisan Welfare Samiti Galland, farmers, villagers and political parties
regarding the selling of the above-mentioned Plot nos, to the purchaser
Nagar Nigam, Ghaziabad and restricting the construction of Waste to
energy plant. However, during the same time by Nagar Nigam
Ghaziabad approx. 100 to 125 trucks with loaded garbage arrived at
Waste to energy plant and dumping of the garbage in the concerned
plots was attempted, which was heavily opposed by the villagers,

political parties and kisan samiti. During the same time police force was
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called. On the disputed/concerned land, Nagar Nigam, Ghaziabad tried
to make boundary around the said property. The abovementioned
boundary was destroyed immediately by the farmers, political parties
and Jan Kalyan Saimiti. After which, on 12.10.2022 FIR was lodged
against the concerned persons in Thana Pilkhua, Tehsil Dhaulana,
District Hapur.

That On dated 08.11.2022 a correspondence was made by DM, Hapur to
S.P. Hapur with respect to providing sufficient police force (including
female constables) and appointing executive magistrate for constructing
boundary on total 17.9084 hectare 1.e. 44.25 acres land in Galland and
Piplahaida. In reply of the abovementioned letter, it was informed by
S.P. Hapur that after organization of 'Ganga Snan Mela' in Tehsil
Garhmukhteshwar, District Hapur the police force will be available.
Hence, regarding DM Hapur's aforesaid letter, police force was not
made available by S.P. Hapur.

That several efforts were made thereof to persuade the villagers that the
construction of Waste to Energy Plant may be beneficial in view of
scientific processing of the garbage with no adverse effect on the
environment of the villagers.

That it appears that Nagar Nigam, Ghaziabad had a processing plant at
Village Jagjeevanpur, District-Ghaziabad for processing garbage/waste.
It further appears that residents near the aforesaid processing plant were
started raising objections and one Jai Sri Bansal approached filed
Original Application No. 75 of 2023 before the Hon’ble National Green
Tribunal, New Delhi directing the respondent Nos. 2, 3 and 4 not to
grant any fresh regulation for dumping the garbage in the area as well as
to immediately stop dumping wastage and remove dumping yard from
the above mentioned site as Ghaziabad, Uttar Pradesh and resolve the
issue at the earliest in public interest. For brevity the relevant extract of
the aforesaid Original Application No. 75 of 2023 is being filed
herewith and marked as Annexure No. SCA-6 to this affidavit.

That the aforesaid application was dispose off with the direction that

Ghaziabad Nagar Nigam may give an action taken report to the Tribunal
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on or before 15.03.2023. A true copy of the order dated 10.02.2023
passed by the Hon’ble National Green Tribunal is being filed herewith
and marked as Annexure No. SCA-7 to this affidavit.

That applicant on Original Application No. 75 of 2023 filed Execution
Application before National Green Tribunal alleging that its direction is
not complied with.

That it appears that in the execution application the District Magistrate,
Ghaziabad has filed the action taken report stating that 44.25 acre of
land was made available to the Municiapal Corporation, Ghaziabad in
Village Galand and Village Pipalhaida and that there was a public
agitation at Galand. It was further stated in the report that Village
Galand and Village Pipalhaida false within the jurisdiction of District
Magistrate, Hapur, hence, a communication has been send in this regard.
A true copy of the order dated 05.07.2024 passed by the National Green
Tribunal referring to action taken by the Nagar Nigam, Ghaziabad and
the report of the District Magistrate, Ghaziabad is being filed herewith
and marked as Annexure No. SCA-8 to this affidavit.

That it is in this background action taken report was desired from
District Magistrate, Hapur to be filed in the execution matter pending
before Hon’ble National Green Tribunal, New Delhi.

That as desired the District Magistrate, Hapur filed an affidavit on
compliance of order dated 26.09.2023 followed by additional affidavit
of District Magistrate, Hapur submitting before the Tribunal that
repeated efforts for construction of solid waste management plant
including open meeting with villagers and the Jan Kalayan Kisan Samiti
as resulted in unsuccessful outcome for brevity. True copy of the
affidavit of the District Magistrate in compliance of order of the
National Green Tribunal dated 26.09.2024 and the additional affidavit
are being filed herewith respectively and marked as Annexure Nos.

SCA-9 and SCA-10 to this affidavit.

That the aforesaid facts and circumstances the relief for a direction to
construct SWMP at Village Dundhra, District Ghaziabad as well as to
quash the lease deed dated 14.10.2019 executed by respondent No.3 in
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favour of respondent No.7 to construct SWMP at Village Galand,
District-Hapur is not possible in view of the pendency of the matters
pending before the Hon’ble Supreme Court as well as before the
National Green Tribunal, New Delhi.

That in view of the facts and circumstances mentioned in the present
counter affidavit, the present PIL filed on behalf of the petitioner society
is misconceived and is devoid of merits and as such deserves to be

dismissed with very heavy cost, at the discretion of the Hon’ble Court.

I, the deponent above named do hereby swear and declare that the
contents of paragraph nos. ..of this
affidavit are true to my personal knowledge those of paragraphs
nos.... ..of the affidavit are based
on the perusal of the records and those of paragraph
10101 TP of this affidavit are based on legal
advice, which all I believe to be true and correct and no part of it is
false and nothing has been concealed in it.

SO HELP ME GOD.
(Deponent)

I, , Clerk to Standing Counsel, High Court
Allahabad do hereby declare that the person making this affidavit and
alleging himself to be the deponent is known to me from the perusal of
records produced before me and I identified that she is the same person.

(CLERK)
Solemnly affirm before me on this ............ day of July, 2025
atabout ............. a.m./p.m. by the deponent who has been identified by

the aforesaid person.

I have fully satisfied myself by examining the deponent that he
understood the contents of this affidavit which has been read over and
explained to him.

OATH COMMISSIONER
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

LR

INDEX

IN

SHORT COUNTER AFFIDAVIT
(ON BEHALF OF RESPONDENT NO.2)

IN

CIVIL MISC. WRIT PETITION (P.I.L.) NO. 2281 OF 2021

(Under Article 226 of the Constitution of India)

Jankalyan Kisan Welfare Samiti

(DISTRICT: HAPUR)

Versus

State of U.P. and Others

Petitioner

Respondents

S.No.

Particulars

Dates

Page
No.

l.

Short Counter Affidavit

Photocopy of the interim
order passed in SLP
No.32118 of 2011 and
operative portion of the
order of NGT

26.02.2013
&
16.12.2016

SCA-1

Photocopy of the Letter of
Acceptance

05.11.2018

SCA-2

Photocopy of the transfer
letter

03.06.2020

SCA-3

Photocopy of the support
agreement

14.10.2019

SCA-4

Photocopy of the letter

extending timeframe

20.03.2023

SCA-5

Copy of the aforesaid
Original Application No. 75
of 2023.

SCA-6

A true copy of the order
passed by the Hon’ble
National Green Tribunal.

10.02.2023

SCA-7

A true copy of the order
passed by the National
Green Tribunal referring to
action taken by the Nagar
Nigam, Ghaziabad and the
report of the District
Magistrate, Ghaziabad.

05.07.2024

SCA-8




1067

10

Copy of the affidavit of the
District =~ Magistrate  in
compliance of order of the
National Green Tribunal
and the additional affidavit.

26.09.2024 | SCA-9

11

Copy of Additional
Affidavit filed by the
District Magistrate.

SCA-10

12

Appearance Slip.

Dated:

(A.K GOYAL)

Additional Chief Standing Counsel

High Court Allahabad.




